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The Lok Sabha met at Eleven of
the Clock

IMR. DEPUTY-SPEAKFR tn the Chair}

MEMBER SWORN

Shri Inderjit Lal Malhotra (Jammu
+wd Kashmir)

ORAL ANSWERS TO QUESTIONS
Wastage of Steel at Ordnance Factory,
Kanpur

+
egqrq J Shri S. M. Banerjee:
Shri Ram Krishan Gupta:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No, 838 on the 15th
December, 1858 and state ,

(a) whether the Director-General of
Ordnance Factories has examined the
report of the Committee which in-
vestigated the alleged wastage of steel
at Kanpur Ordnance Factory; and

(b) if so, the results of this exami-
nation”

The Depuly Minister of Defence
{Shrl Raghuramaish): (a) Yes, Sir.

(b) The Board of Enquiry found
that, on the one hand, nearly 56 tons
of §” sq. blooms, estimated to cost
Rs. 25,230, were not accounted for
and on the other, there was a surplus
of 19685 tons of billets and blooms
of different sizes of a book value of

42 (Ah LSD-1.
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approffnately Rs 83,950. These de-
ficiencies and surpluses were due to
irregularities 1n the demand and sup-
ply of materials and also due to bad
accounting, for which six persons have
been held responsible and awmrded
suitable punishment,

Shri S. M Banerjee: May 1 know
whether the superintendent in whose
regime these irregularities took place
has also been punished and whether
it is a fact that he was trandferred to
another steel factory at Isapur be-
fore the conclusion of the enquiry?

Shri Raghuramsaiah: The board
of enquiry has held that 1t would be
difficult to assess the responmbility in
regard to any particular person but it
has stated that in all six persons are
considered regponsible and those six
persons have been awarded suitable
punishment

Shri S. M Banerjee: May I know
what the hon. Minister means by
‘suitable punishment’? What iy the
punishment awarded to them?

8hri Raghuramaizh: The Director
General of Ordnance Factories is the
authority in this matter and in two
cases he hus stopped increments for
three years with cumulative effect, in
two cases there had been a censure
and 1n two cases, warning

Shri 8. M. Banerjee: May I know
what further steps have been taken to
avoid recurrence of such incidents?

Shri Raghuramaish: The board
itself has suggested a number of meas-
ures, If T may take a minute of the
time of the House, I may say that the
board has recommended that an inde-
pendent check of the bar mill eemis
should be carripd out and compared
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wnth the stock shown on mull state-
ment for assessing actual surplus/de-
ficiencies with the bar mill stock The
checking team should also classify the
material 1in bar mill yard and other
matenals lying as surplus Besides,
mn future, roll spoils haif rolled and
rejects considered suitable for rolling
should be immediately taken on re-
gular stock without allowing them to
get mixed up with other serviceable
material They have also suggested
improvements to the existing proce-
dure for the preparation of semi-
statements, wsue of materials to con-
suming shops, periodic stock wverifica-
tions of not only quantities but also
qualities and also proper segregation
and stocking of steel items

In view of the above recommenda-
tions, I may say that two circulars, one
on tightening the accounting proce-
dure m sections and the other on
tightening the stores accounting pro
cedure have been 1ssued by the Super-
intendent Ordnance Factory Kanpur
Further the Director-General of
Ordnance Factories has discussed the
state of shop-accounting with the
factory authorities with a view to
putting the same on a sound basis In
structions on the matter are bein~
finalised

Shrl Vajpayee May I know if the
Covernment has received complaints
regarding the wastage of steel from
other factories also and 1if so whethc
they have been enquired into?

Shri Raghuramalah The House
1 fully aware that we have an ord-
nance factory in Khamaria There has
been an enquiry and so on I may in-
form the House that we are also tak
mg suitable steps 1n regard to that
matter also

Shrl S M Banerjee May I know
how many of these six employees are
clasz I officers how many class II,
class ITI and class IV?

Shri Raghuramaiah: One 15 a
godownkeeper, three are supervisors
one is a checker and one 15 a foreman
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Geld Smwgrling
*1775 8hrl Rameshwar Tantin: Will
the Minister of Finsuoe be pleased lo
state whether there has been reduc-
tion in the smuggling of gold and
other contraband goods into Indim by
land or sea due to the measures
taken by the Government recently?

The Deputy Minister of Finance
(Shri B. R. Bhagat)* It 1s not pos-
sible to say categoncally whether
there has been any 1eduction 1n
smuggling activities by land or by
sea due to the measures taken by
the Government However, it the
seizureg effected by the Customs
authorities could be taken as any
index on the reasoning that the
seizures bear a relation to this volume
of 1llicat traffic, then there would
appear to have been & drop In
smuggling activities between 1937 and
1958 In so far as gold is concerned,
it may be stated that while the value
of smuggled gold seized in 1957 was
about Rs 2 13 crores, the correspond-
ing figure for the year 1958 15 only
about Rs 1 068 crores 1e about 50
per cent less than the previous ycar

Shri Rameshwar Tantla Of thi»
amount of Rs 1 08 crores, what is the

breakage by sea, air and land”
(An Hon Member Breakage?)

Shri B R Bhagat' I can give the
break up collectorate-wise Bombay,

Mr Deputy-Speaker He wants the
break up by air, sea and land That
15 not with the Minister.

Shri Rameshwar Tantla May I
know whether 1t 15 a fact that afte:
the military rule in Pakistan, smug-
ghng of gold from that country 1s re-
duced’ May I know whether o
Government will take some special
measures, apart from those laid down,
to stop smuggling?

Mr Deputy-Speaker: Measures to
bring about military rule here?

Shri Rameshwar Tantia: No, Sir.
Special measures

Mr. Deputy-Spesker: When he says
smuggling has stopped because of
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military rule, does he suggest tha:
wmere ought to be the same thing herc
also?

Bhri C. R Pattabhi Raman: How
many prosecutions have been launched
in the last vear?

* 8ari B R. Bhagat: I want notice for
that

Bhri T B Vittal Rao: May I know
whether the value of gold that has
been seized has been computed at the
international market price or the pre-
vailng market price in our country?
May I also know the quantity?

Shri B. R. Bhagat: The value 1is
computed on the basis of the internal

price

Shri Hem Barua: How far this re-
duction 1n smuggling activities 1s due
to the measures adopted by the Gov-
ernment and how far are they due to
the more effective modus operand:
adopted by the smugglers themselves?
Has any engquiry been made into the
latter aspect?

Mr Deputy-Speaker: It 1s difficult
to say

Shri B. K, Gaikwad: What measures
have been adopted by the Govern-
ment to stop smuggling of gold®

Shri B R. Bhagat: From time to
time we have given the measures that
we have taken to tighten our borders

Shri Achar: The hon Minister gave
figures for gold smuggling May I
know the position with regard to the
other contraband goods, especially
watches?

Shri B R Bhagat: That was an.-
wered m the beginnung

Shri Raghunath Singh: How many
foreigners have been mvolved 1n these
smuggling cases?

Bhri B. B Bhagat: It 15 duficult to
give the number offhand but quite a
number of foreign personnel are in-
volved
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Shri Prabhat Kar: May I know how
these seized gold are being utilised?
Are they sold by the Government 1n
the open market or are they bemng
utibsed for the repayment of loans?®

Shri B R Bhagat: They are sent
to the Reserve Bank which 13 keep-
ng that on account pending disposal

Mr. Deputy-Speaker: Next Question
~—Pandit Tiwary

Shri Achar: Sir may I just pomnt
out that the question itself refers to
other contraband goods also”

Mr. Deputy-Bpeaker: Onder, order, I
have called Pandit Tiwary to put the
next question

Erregularity In Charging Rallway
Freight

*1776 Pandit D. N. Tiwary: Wil
the Minster of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 1014 on the 5th
December, 1858 and state:

(a) whether the enquiry report of
the Special Police Estabhishment



The Minister of Home  Affairs
(Shri G. B. Pant): (a) and (b). The
case is still under investigation by the
Special Police Establishment.

Pandit D N Tiwary: May I know
whether any estimate has been made
of the amount mvolved m charging
freight less than the usual rates?

Shri G. B Pant: Well, the wagons
were overloaded and undercharged
So there 13 room for further investi-
&2on  Thers hed beam some sort of
defalcation in the matter, but the de
t31ls have to be worked out

Pandit D, N Tiwary: May I know
whether the contractor nvolved 1n
this affair has been suspemded or has
the work been taken over from him®

Bhri G. B Pant: I am not concern-
ed with the contractor but with the
police case, and the investigation
going on

Pandit D. N. Tiwary: May I know
whether the contractor who 1s involv-
ed in this affaur

Mr Deputy-Spesker: The Minster
has said that he has no information

Pandit D N. Tiwary: is stall
working there or he has been arrested
and some action taken against him®

Shri G. B Pant: ‘The case s still
under investigation I do not know
whether the contractor is still work
ing or whether the contract has been
cancelled

Orissa Stiate Museum

*1778. Shri Panigrahi: Will the Min-
ister of Sclentific Research and Cul-
taral Affairs be pleased to refer to the
reply given to Unstarred Question
No 628 on the 28th PFebruary, 1938
and state:

(a) whether the application for fin-
ancial assistance to the Orssa State

Ora} Answers APRIL 11, 1068  Orel Anewers
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Museum received from the State Gov-
mmhudnubm considered;

(b) whether any financial assistance
18 being proposed to be given to the
Museum?

The Minister of Scientiic Restarck

and Oultural Affalrs (Bhri Humayun
EKabir): (a) and (b) Yes, Sir, and a
grunt of Rupees one lakh was sanction-
ed during 1968-50.

Shri Panigrahi: May I know whe-
ther the State Government was asked
to submit any plan or estimate for
this museum, if so, what was the esti-
mate submutted by the State Govern-
ment?

Bhri Huomayun Kabir: They had
submutted proposals for a budding
which was expected to cost about Rs 9

and now their estimates have
gone up to Rs 15 lakhs We have
given a grant of Rz 1 lakh on an ad
hoe basis

Shr1 Pamgrahi: May I know whe-
ther there 1s any possibibty of increas-
ing this grant of Rs 1 lakh which has
been given on an ad hoc basis?

Shri Humayun Kabir: We have
already granted Rs 1 lakh on an ad
hoc basis We shall consider m
future when the occasion arnses

Shri Panigrahi: What was the total
amount which was left at the disposal
of thus Ministry for allocation among
different museums, and may I know
whuch of the museutm have received
this grant?

Shri Humayun Kabir: At present
we have a orovision of only about
Rs 50 lakhs for all museums n the
country We have asked for requests
from various State museums and other
museums We have made grants
duning 1958-39 to the Indian Museum,
Calcutta for development We have
asked for reports which will be consi-
dered at the next meeting of the
museum advmory body
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Gandhi Bhawans in Universities
+
S Shri D C Sharma.

*1778.9 Shri Stivananjappa.

Will the Mimister of Education be
pleased to refer to the reply given to
Starred Question No 488 on the 2nd
December, 1058 and state

(a) the further progress made 1n
regard to settng up of Gandm
Bhawans i1n different universifies,

(b) the names of universities whert
they have been established so far,
and

(¢) the nature of these Bhawans?

The Minister of Education (Dr. K
L Shrimali): (a) to (c) A statemert
giving the requsite mnformation 1s lad
on the Table of the Sabha

STATEMENT
(a) and (b) The sketch plans of che

the University Grants Commismion on
the 8th December, 1858 and some van

!
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& tentative site has been selected for
ity eonstruction 'The designs of the
Dyldings 1n the remaiming six Unmi-
Vaorsities, which have accepted the
SCheme 1n principle, will also be dis-
C4gsed by the Commismion wath  the
TMspective Umiversities

(c) The main object in establishing
e Bhavans 1s to provide withun the
niversity campus a suitable place
0 keep Gandhian lLiterature, to hold
Study classes and discussions on  the
1deals and work of Mahatma
Gandhi, to arrange for lectures on
these topics and to encourdge students
' undertake such items of comstruc-
five work as can be done inmde or
Clogse to the campus, whith will re-
flact the 1deas and methods of work
MNdiecated by Mahatms Gandhi

Shri D C Sharma From the state-
Ment I find that there 15 a provision
TMade for six universities to have such
Gandhi Bhawans May I know 1if 1t
8 the intention of the Minmstry to

hive these Gandh: Bhawans n all the
Uhiversities of India, and, if so, how
long it will take to cover all the uni-
Vérsities 1n India?

Dr K. L Shrimali. The first step

Lyter on, University Grants Commis-
S15n may have Bhawans in other um-
Véraities also

Shri D C. Sharma: May I know if
fungs will be given only for the build-

what
Will be the quantum of those grants®

Dr K. L. Shrimali: Rs, 50,000 1
b'-.ins contributed by the University
G tants Commission and Rs 50,000 by

the Gandhi Nidhi. They are both
"hrms I could not hear the hon

ember’s second gquestion

Deputy-Speaker: He wants Lo
hmvwhethuiwmﬂnumunho
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look after them,

Shei D, C, Sharma: May I know if
any attempt is being made to pro-
duce Gandhian literature which can
be of use to university students in
India and elsewhere?

Dr. K. L. Sheimali: There is plenty
of literature, and recently a book has
been brought cut by UNESCO -on
Gandhi's thoughts and ideas. It is a
very valuable book and I expect it will
have a wide circulation not only
India but all over the world.

Shri Hem Barua: May I know whe-
ther a programme of lectures by dis-
\ingoisned perstns on the dfferent n-
pects of Gandhiji's life and philosophy
is proposed to be instituted at the
university level under the auspices of
these Bhawans; and, if so, what pro-
gress has been made in this repect’

Dr K. L. Shrimali: I can answer
that gquestion, but that does not arise
out of the main question

Mr. Deputy-Speaker: It does not
really arise.

Shri Jadhav: May I know the names;
of universities that have accepted this
scheme?

Dr K. L. Shrimali: The universities
which have accepted the scheme are
Allahsbad, Delhi, Kerala, Nagpur,
Punjab, Patna and Rajasthan

Mr. Deputy-Speaker: Next Ques-

st AW TR ST HET fus? |

Shrimati Tarkeshwarl Sinha: Sir,
should I read the answer in Hind1?

Mr, Deputy-Speaker: If the Ques-
tion is put in English it may be ans-
wered in English.

. Shrimati Tarkeshwari Sinha: It
was put in English originally.

Mr. Deputy-Speaker: Then the ans-
wer may be read in English,
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Report of the Secinl Weltare Projocts
Toam

-+
[ Shri Bhakt Darshan:
'.lmJ]ﬂvlhha Hansda:
Shri 8. C. Samanta:
( 81 Jimachandran:

Will the Minister of Finance be
pleased to state:

(a) whether the report of the Social
Welfare Projects Team appointed by
the Committee on Plan Projects to
assess the overall upliftment of the
Scheduled Castes and Scheduled
Tribes has been submitted to the
Government;

(b) if so, when the report was sub-
mitted; and

(c) whether a copy of the report
will be laid on the Table”

The Deputy Minister of  Finance
(Shrimati Tarkeshwari Sinha): (a) to
(¢) The Report of the Team is ex-
pected to be received about the end
of May, 1859,

st WeR T : & 97 A AT
g f& o =fafa &1 grar w7 =
w1 % fov femat awg feqr mav ar
o & g ST ¥ WA weAr
FA OFTTHI R

st aceeet faegr ¢ W
afafr ¥1 ot i =g @ =«
Jo-v-RNE M@ PWTT § 1 T
W M e W oy
& 37 & f& oy afafe aofh Frodd
sy wOwwt ¥ a=r ¥ T fr

off wew o ¥ I wETET
Wt Twar § e s o x@ A & fier
fer wwaY wr wr few fer oRmY
w1 O fiear § Wit woR wnd F wwt
oy R} ?
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Shri B K. Galkwad: Can the Gov-
ernment enhighten the House by
giving the important features of the
report which help the uphiftment of
the Scheduled Castes and Scheduled
Tribes?

Mr, Deputy-Speaker: That 1s too

wide a question to be covered In
answer to a question.

Committee on Youth Camps and
Labour Service

*1783 Shri Anrobindo Ghosal: Wil
the Minuster of Education be pleased
to state:

(a) whether any Committee on
Youth Camps and Labour Service has
been formed; and

(b} if so, when and for what pur-
pose?

The Minister of Education (Dr K
L Shrimall): (a) Yes, Sir,
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(b) The Commutiee was constituted
in May, 195¢ to advise the Govern-
ment of India on the :mplementation
of the schemes relating to (1) Labour
and Social Service Camps for students
and other youths and (ii) Campus
t;'Wt:n-‘.h: Projects m educational mnstitu-
ons.

Shri Aurobindo Ghosal: May 1|
know what are the organisations which
are entrusted with this work?

Dr. K L Shrimali: As for tne
Campus Work Projects, these are done
mainly through the educational in-
stitutions, utuversities, colleges g
schools As far as the camps a1e con-
cerned, they are done through the um-
versities and State Governments, and
also through some all-India organisa-
tions hke Bharat Sevak Samaj, scout
organisations etc

Shri Aurobindo Ghosal: May I know
i the all-India youth organisations
would be invited to take part in these
youth camps®

Dr K. L, Shrimali: Normally these
camps are organsed through the
State Governments and the umvers-
ties As I said, some all-India organ-
1sations are also partioipating in thus
programme It there 15 any 2ll-India
organwation which the hon Member
has 1n view I shall certainly consider

Shri Heme Barua: In view of the
fact that during the perod from 1st.
April, to 8lst December, 1858,
Rs 39 78 lakhs were allotted to these
labour social service camps, mav |
know whether the services so far
utihsed in spreading these ideals are
being assessed and the extent to which
they have produced results?

Dr. K L. Shrimall: Qur informa-
tion 13 that these camps have been
successful Sometimes we have re.
ceived adverse reports also, but
generally, they have arcused enthus-
1sm among the youth of the country

Shri Jadhav: May 1 know whether
the Congress Seva Dal and the
Rashtriva Seva Dal organisailons
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which take great interest in construc-
work have been taken inio con-
this purpase?

Dr. K. L. Shrimall: 1 cannot answer
this question about any individual
orgamisation, but if the hon. Mem-
ber gives me notice we can find out

Visit of Chief Commultant, Siandard
Vaouum 04l Company to Cambay

+
1784 fskrinuu Mafida Ahmed:
\ Shrl Khushwagqt Ral:

Will the Mimster of Steel, Mines
and Fuel be pleased to state

(a) the nature and outcome of the
recent visit of the Chief Consultant
of Standard Vacuum Oil Company to
Cambay, and

(b) whether the invitation was ex-
tended to “Stanvac” by the Govern-
ment of India”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b) Mr Walter J. Levy, who acts as
consultant to several oil companies
and Governments, was invited to visit
India for about three weeks for
general advice on several matters con-
nected with o:l There was no ques-
tion of inviting Mr Levy through
Stanvac as he claimed that he had
established himself as an indepen-
dent consultant He had long dis-
cussions with O1l and Natural Gas
Commussion, Minustry and the o1l
Companies and also visited the dnll-
mg site 1n Cambay and the refineries
in Bombay. Hu report 1s awaited

ot Ty fig N qrew WA @
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(a) Some cases contaimng
precision equipment received between
20-7-1958 and 12-11-1858 under the
Indo-US Techmeal Co-operation Pro-
gramme have not been opened as the
air-conditioned rooms in which the
equipment 1s to be installed are not
yet ready

(b) The delicate parts of these in-
struments have been hermetically
sealed by the suppliers before bemg
packed in wooden cases which have
been kept In pucca godowns As an
additional precaution, cases containing
wvital optical parts have been kept in
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8hri Thirumala Rao: Are the Gov-

ernment gsytigfied that these cases

which lie for a very long time in

ToOmMS Without air-conditioning are

not detetjorating for want of air-
rooms?

Shrl Bymayun Kabir: I think 1
have alregdy made it clear that I am
not tully gatisfied and we are there-
fore taking every possible action. But
what has peen done cannot be undone
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Ramanujam Institute of Mathematics

._I_

sy, [ Shel B N. Makerjoe;
" '\ 8Sbri Ayyakannn:

Will the Minister of Scientific Re.
Begrch and Cultural Affairs be pleas.
ed to state:

de.

(a) whether it is m fact that a
Clgion has been taken for winding up,
the Ramanujam Institute of Mathe.
Matics, Madras, and replacing it by a
Ramanujam Professorship in the Uni.
Versity of Madras; and

(b) what are the reasons therefor>

Ah] Coltural Affairs (Shrl Homayay
Kabir): (a) and (b). A statement Ig
layg on the Table of the House.

STATEMENT

The Ascka Sharitable Trust Started
the Ramanujam Institute of Mathe-
Maties in January, 1050 as  the
Trust found itself in 1 diffi-
Cylties, Government of India agreed in
1853-34 to meet the expenses of a
Chair for Mathematics at the Institute,
Subject to the condition that the Trust
Would continue to spend the amount
Previously epent by it for the sctivi-
Hies of the Institute. Grants of



10985

instead bulg up a Reserve Fund. No
Government grant was therefore paid
n 1085-56 Towards the close of 1956,
the Trust decided to close down the
Institute, but as a result of discussions
with the Government of India, ini-
tiated by the founder of the Trust
and the Vice-Chancellor of the Madra.
University, and later carmed on by
the Vice-Chancellor, it has been agreed
that 1n view of the difficulty of
manning an Institute with the hmited
number of available Professors of the
requsite quality, the activities of the
Institute may be continued in the
Department of Mathematics in  the
University of Madras It has on
decided to create a Ramanujam Pro-
fesgsorship of Mathematics on a scale
of Rs 1,000—1,500 with selection grade
up to Rs 1,700 and attach the exi-t
ing permanent research staff of the
Institute to the smd Professor Th
Government of India will give the
necessary grants to the Univeraity to
enable them to carry out this arrange-
ment until such time as the Uni
versity Grants Commission sanctions

an appropnate grant

Shri H. N Mukerjee: In view of
the desirability of having a national
memonial to our greatest mathemati-
cian since Bhaskaracharya, may I
know if Government will examine
gerously the 1dea which has been
mooted 1n the South about having th:
Institute of Mathematics and not anv
alternative arrangements which would
nﬁ be equally satistactory?

Shri Humayun Kabir: I have dealt
with the subject in the statement 1
am not suresif my hon friend has
read the statement.

Shri P. R Ramakrishnan: In  the
statement 1t 1s ptated that onlv
Rs 18,000 was given as grant May 1
know, m view of the fact that the
Trust was 1n great difficulty, whethe:
this Rs 18,000 was what they asked
for?

Bhri Humayut Kabir: It was a pn-
vate Trust which started with a veiy
ambitious scheme without the pro-
per equipment and without prope
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have more men the question of an
independent Institute may be consider-
ed at a later date.

Shri P R. Ramakrishnan: What was
the amount that was asked for as a
grant and what was the amount
given?

Shri Humayun Kabir: About the
amount asked for, I want notice

Shri Thirumala Rao: May I Lnow
if the attention of the hon Minster
has been drawn to a recent remark
made by the Prime Mimster 1n
Madras with regard to the duty of
Government to maintain the memory
of the late Mr Ramanujam and gee
that the Institute i1s fully helped’

Shrl Humayun Kabir: Yes, as the
Prime Minister declared, the Govern-
ment would hke to do everything to
perpetuate the memory The  best
way of doing it may be to have this
professorship 1in the University It is
not necessary that there should he
an Institute which 15 not fully rquip
ped

Shri P. R. Ramakrishnan: In abolish-
ing this Institute the whole chaiacter
of the research 1is side-tracked by
instituting a professorship in the
University They may® not earry ou*
the same researches which were
intended The whole character of the
Institute will go In view of that, may
I know whether the Government will
seriously consider continmuing thu, Ir
stitute and talung the burden of run-
mng the Institute as such?

Mr, Deputy-Speaker: Some argu-
ments and then a suggestion. Shn
Pattabh: Raman,

Shri C. B Pattabhi Raman In view
of the fact that & number of Ramanu-
jam papers and problems are stfll to
be solved, will the Government be
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ment I have said that one of the difi-

we
ore we thought that the best

University and take the existing re-

Shri C. R Pattabhi Raman Is 1t not

fact that there 1s no Chair in
Mathematics 1n the whole of Madras
State or anywhere else for that
matter, and m view of that may I
know if the Government would con-
sider continuing the Institute as such”

Shri Humayan Kablr: I have al-
ready said that we have agreed, and
we have accepted the responsibility
for a Chair About the Institute, we
do not think we are yet in a position
1o start an independent Institute.
Delay by Delhi Police in Registering

a Case

4
Shri 8 M. Banerjee:
. {mm Jagdish Awasthi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it 1s a fact that a woman
had to spend nine hours 1n Delh: and
visit half a dozen police stations re-
cently to lodge a report about her
mussing son as reported n  Times of
India, dated the 21st March, 1959:

(b) if so, the reasons therefor; and

(e) the steps taken by Government
to avoid such delay m future?

The Minister of Home Affairs
{Shri G B Pant): (a) and (b) There

o
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was no avoidable delay in registering
a report, but there was some delay
in taking action on it on account of
jurisdictional uncertanty between
police stations

(c) (1) The Police officers concern-
ed have been charge-sheeted for not
taking immediate action on the report

(n) General instructions have a.w
been 1ssued that action on reports
1odged at the police stations should
not be delayed on grounds of jurisdic-
tional uncertainty.

Shri 8 M, Banerjee: May I know
whether 1t has been brought to the
notice of the hon Minister that a
man has to pay some amount at the
police station before his complant 1s
registered and 1f so, what action has
been taken to save the people of
pelh: or any other place from such
corruption?®

Shri G B Pant: It has nowhere
heen suggested m the - question that
the person who went to make the
report had to pay anything

Shri 8§ M. Banerjee: My informa-
tion 15 that this report wag not lodged
properly, because the poor lady could
not pay the police

Mr Deputy-Speaker: Thisv was not
suggested in the question The sug-
gestion 15 that there was delay in the
registration of that report. The
answer 1s that there was no avodable
delay in the registration, but the
delay was in taking action and that
suitable steps have been taken so that
this mught not recur again.

Shri G B Pant: When the matter
came to my notice, the next day I
took steps immediately in consultation
with the DIG It 15 a regrettable
case, I accept

Shri Supakar: The answér was that
there was no delay m regustration

Mr Deputy-Speaker: There was an
adjective also ‘“avoidable delay”
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Shri 8. M. Banerjee: May I know
whether the son of that poor lady has

been traced and whether we have any
wmnformation?

Shri G. B. Pant: The body was
found on the river banks after three
days. He had gone to swim in the
morning and was drowned, I think,
some time in the morning. The
report was made at midnight.
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Lignite Deposits in Andhra

*1790. Shri Ram! Reddy: Will the
Minister of Steel, Mines and Fuel be
Pleased to state:

(a) whether it is a fact that de-
posits of lignite are a in the
Krishna and Godavari districts of
Andhra Pradesh; and

(b) if so, whether Government have
undertaken a survey of this area?

The Minister of Steel, Mines and
Fuoel (Sardar Swaran Singh): (a) No
information 15 as yet available rc-
garding the existence of deposits of
hignite in the Godavar. and Krishna
districts of Andhra Pradesh

(b) Systematic mapping and miner-
al survey of the Fast Godavann dis-
trict and the examination of the
Eastern margin of the Cuddapah basin
falling in Krishna district were in-
cluded 1n the fleld programme of the
Geological Survey of India in 1858-
59. This work is proposed to be
continued in the year 1839-80,

Shri T. B. Viital Rao: May I know
when the Indian Bureau of Mines wili
take up the question of proving the
deposit in these areas?

Sardar Swarsp Bingh: I think coal
is not proved in this area.

Shri Viswanatha Reddy: May I
know whether the Geological Depart-
ment of the Andhra University has
made & survey for which a grant has
also been given by the Central Govern-
ment and they have reported the
avallability of lignite in thizx area?

Sardar Swarzn Singh: I have no
precise information about the grant
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givea by the Government of India to
the Unuversity for carzrymng on mineral
investigation. But I have mysell
indicated that ligmite may be found.
It 15 too early to say whether it can
be exploited and whether 1t occurs
in fairly large deposite

Assam Refinery

*1791 Shri Hem Barua: Will the
Minister of Steel, Mines and Fuel be
pleagsed to state /

(a) whether the attention of the
Government has been drawn to the
etatement made recently by the
Industries Minister of Assam on the
floor of the Assembly as to the loca-
tion of the proposed Assam il
Refinery,

(b) if so, whether Government prou-
pose to modify its decision already
announced m Parhament in the light
of recommendations, if any, made by
Government of Assam, and

() if so, what 15 the nature of the
decision?

The Minister of Steel, Mines and
Fuel (Sardar Swaran SBingh): (a) Yes
Sir

(b) and (¢) The refinery will be
located 1n Gauhati-Amungaon area as
already announced in the Parhament

Shri Hem Barua* May I know the
technical, economic and other consi-
derations that weighed with the Gov-
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the State lndustnes Minuster on the
floor of the Assam Assembly to the
effect that the Assam Government was
not consulted before rejecting the
recommendations made by the
Rumanian experts?

Sardar Swaran Singh. I may inform
the hon. Member that the Industries
Minister was here only a few days ago
and he appears to be perfectly satis-
fled with the selection of the ste
Noonmat:, which 1s on the gouth bank
of Brahmaputra near the Gauhati-

Amingaon ares

Shri Hem Barua: There 15 a mus-
take Gauhati-Amingaon area was
selected by the Gowvernment and this
was announced here But now the
venue 1s shifted Gauhati-Amingaon
area 1s on the northern bank of the
river and Noonmati 1s on the southern
bank of the rver There 18 thie
difference

Mr Depaty-Speaker: But the hon
Member wag referring to some griev-
ance made by the Industries Mmuster
The Miuster has answered that he
was here and was perfectly satisfled
with the present site selected

Shrl Hem Barua. The present site
selected 13 Noonmat The State
Munster 15 perfectly satisfled wnth
Noonmat: and I am also satisfled with
it But the hon Minister says that the
site remains at Gauhati-Amingaon, as
was originally announced in thus
House There 1s a little confusion.
The river stands in between the two
sites The Minster 13 confused

Sardar Swaran Singh: There is no
confusion The site I have announced
18 acceptable to the hon Member and
also to the State Government I do
not know what 1s the particular con-
fusion n the mind of the hon
Member

Shrimatl! Mafida Ahmed: May I
know whether the recruitment of
officers and sta? has already started
to man the refinery, and will Govern-
ment ensure that interviews for selec-
tion of candidates for various posts
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will be held in Gaubati instead of in
Delhi®

Sardar Bwaran Singh: I think a
beginning must have been made,
because the actual selection of the
staff is mostly done by the manage-
ment of the Refineries Limited. Gov-
ernment are not directly concerned
with it. As to whether the interviews
should be at Gauhati or Delhl, it is
for the management to decide. There
should not be any prejudice against
Delhi or preference in favour of
Delhl

Shri P. C. Borooah: May I know
whether the Assam Minister in his
statement refuted the statement of
the Union Minister made on the floor
of the House that the refinery will not
go on stream in 18817

Sardar Swaran Singh: I do not
think he said that He siid that some
delay has been caused If my infor-
mation 18 correct. he 1s reported to
have said that the schedule 1s tight,
but he presumed every effort 13
being made to ensure that it will go
on stream in 1961 as announced earlier.

Shri Morarka: May 1 know the
financial implications of the change of
site?

Sardar Swaran Singh: No, Sir; 1
cannot give that because neither the
financial 1mplications of the first site
were worked out in anv great detail
nor the financial implications of locat-
ing 1t at the present site have been
fully worked out

Shri Hem Barua: Mav I know whe-
ther the Rumaman experts were
asked to visit India for the second
time after the Government rejected
their recommendations to select
Gauhati-Amingaon and thén they
came and suggested another place,
Noonmati? If so. what is the cost
involved in the operation, that is,
inviting them for the second time?

Mr. Deputy-Speaker: This question

Sardar Swarman Siugh:
answered that day.

It was

Oral Answers ABRIL 11, 1090  Oral Awnoers

109 ¢

Mr. Deputy-Spesker: Yu,lt was
pmmm

MMMMI-W

*1792. Bhri P. C, Boreosh: Will the
Minister of Heme Affalrs be pleased
to state:

(a) the details of the demage caused
by the dust storm in Delhi on the 28th
March, 1959; and

(b) steps taken by Government
to help victims?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Roofs of 60 tenements
were blown off and another 120 were
damaged in the Purana Qila. The loss
to property amounted to Rs 5,000.
Nine persons were injured, two of
whom had to be removed to the
hospital.

(b) Details of help afforded to the
affected persons have already been
furnished in reply to part (d) of the
Short Notice Question No 19 answer-
ed by the Mimister of Rehabilitation
and Minority Affairs on the 8th Apnl,
1859,

Shri P C. Borooah: May 1 know
whether 1t 15 a fact that the amrports
at Safdarjung and Palam remained
under red signa! and could not
receive the aircrafts for many hours
and so they had to be diverted to
Jaipur and other aurports?

Shri G. B Pant: May be, I cannot
say

Shri P C. Borooah: May I know
the steps taken by Government to
prevent any accidents due to these
dust storms?

Mr, Deputy-Speaker: That would
be a wider question, mnot for this
Ministry to answer.

Shri 8. M. Banerjee: In reply to
the question, the hon. Minister has
stated that the reofs of 50 temements
in Purana Qila were blown off and
they were given some compensation
for the loss of property amounting to
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Rs 5,000 May I know whether it 1s
in the knowledge of the hon Minuster
that the Rehabilitation Ministry has
disowned its responsibility towards the
residents of Purana Quia? If so, may
1 know whether the responsibility will
be taken by the Delln Administration
for their proper rehabilitation now?

Shri G B Pant, They were offered
tenements m Purana Qila itself, and
many of them have shifted to these
tenements

Mr Deputy-Speaker- He also wanis
to know whethér the responsibihity of
rehabilitation of these men who have
been affected bv this 15 to be taken
now by the Delhi Admunistration

Shri G B Pant The question s
confined o the mconvenence OF
damage caused in the course of the
dust storm and I am answering that
so far as the houses of which roofs
have been blown off are concerned
alternative places were offered to
these people in Purana Qila itself So
the question of rehabilitation does not
arse

S8hri S M Banerj)ee My question Is
this When the residents of Purana
Qila have been treated as squatters

Mr. Deputy-Speakerr This 13 not
the question of general rehabilitation
of displaced persons That cannot be
answered on this question Persons
who were affected by the dust storm
were offered alternative accommoda-
tion m the Purana Qla

Shri S. M. Banerjee In reply to a
question the Rehbilitation Minister has
stated “We had offered you accommo-
dation and now the Ministry does not
take any more responsibility” My
fear is this

Mr Depaty-Speaker That 15 about
the rehabihitation of displated persons,
not those that have been affected hy
the dust storm That 15 a different
thing

Shri Vajpayee: In view of the fact
that the tenements in Purana Qila
have outlived their life, may I know
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what steps do the Government pro-
pose to take to avert such calamities
in future when the roofs of the alter-
native tenements 1n Purana Qula may
be blown off again?

Mr. Deputy-Speaker- ¥That, aga'n,
would be a matter for the Rehabilita-
tion Ministry or the Delli Govern-
meént

Shri Vajpayee But the western
wing of the Rehabihitation Ministry 18
going to be wound up

Mr Deputy-Speaker Asg the dis-
cussion 15 going on on that Mmmstry
thys may be ramised at fhat time

Collapse of a Tibeian in Police
Outody

Shr: Assar-
Will the Minister of Home Affalrs be-
pleased to state

(a) whcther 1t 1y a  fact that a
Tibetan national arrested a few days
back by the Delli Police collapsed
and died on the 28th March, 1850 as
he was bemng taken before a magis-
trate,

(b) if so the reasons for his arrest,

— {sm \Fajinue

{c) whether all due facihities were-
availlable to him while he was under
custody

(d) whether the circumstance of this
degth have been enquired into, and

(e) f so, the findings of the
enguiry”

The Minister of Home Affairs (Shri
G B. Pant) (a) A Tibetan national
who was arrested on the morning of
the 29th March, 1959 died in the court
compound the same day while a
magistrate was dealing with his
papers

(b) He was arrested on a complaint
from certain residents of the Railway
quarters in Mor Sara, Delh1 who had
actually caught him and then surren-
dered him to the police

(¢) Yes
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(d) and (e). A magisterial inguiry
-was held forthwith and the vistera of
the decessed has been sent to the
«chemiotl examinsr whose report fs
awaited.

Shrl Vajpayee: Ia it a fact that the
Tibetan national was a bit mentally
deranged and he was caught in a
‘private house?

Shri G. B. Pant: Yes, he vas caught
«in a private house. He had jumped
«over a compound wall and the people
living in the house made a camplaint
to the police that he had gone there
o commit theft.

S0 e webe ¢ g o T

g T = ag fralt ge ® fowma
A ¥ A § Ao W qr, o
wWiad ¥rm s ga?

ot Mo wo oy : 7y Y dwrqr
a1

ﬂmdw:#mmm
-#t P& g frer v g™ ¥ e 7 Frare
L @rar?

JATSTN WEWT : T FT T T
e & grwrcmm af g

oft madul : W dReTTER @
e IrT ag wwe gur & 5 3w W
W g e @ @ & g
o

st te wo T : gaT fa &Y wnfere
Fwx i@ 3

River Jamuna

Pandit D N Tiwary:
1 8hri Bhakt Darshan:

Will the Munster of Home Affalrs be
pleased to state:

*1795.

(a) whether any estimate has been
prepared to bring River Jamuna near
xthe Ghats in Delhi: and

Oral Answers APRE, 11, 1009 Ovldlmnﬂ

10998
mnnuru-mukm

The Minister- of Homss Affalw (Shel
G, B. Fant): (2) The estimate will be
prepared on completion ~of model
experiments proposed ‘%0 be aarried
out by the Central Water Research
Institute & Pooma. Before these
experiments are undertaken a detail-
ed survey of the nver Jamuna in a
reach of about five milez has to be
made. The Delhi Municipal Corpo-
ration authorities have taken the
survey m hand and the results will be
communicated to the Director of the
Institute shortly.

(b) Does not arise, \
Pandit D, N. Tiwary: May I know
by what time the Survey will be
finished?

Shri G. B. Pant: I hope within a
month or two.

ot wwer vl s feeeft F TP
® st W awenr w ot
¥t wT W @, A wWT qg
ueT § 5 wTer ol W o AR
wrTr ) ar we A 28
#r S ?

st Me wo oy : wifgw & afr
g

Free and Compulsory Primary
Education

aa:!pdv

#1796, Shri D. C. Sharma: Will the
Minster of Education be pleased to
refer to the reply given to Starred
Question No 855 on the 15th Decem-
ber, 1958, and state what further pro-
gress has been made by State Govern-
ments and Union Territories Adminis-
trations in the introduction of pilot
project for free and compulsory pri-
mary education? '

The Minister of Education (Dr.
KL, Sheimall): A statement is laid
on the Table of the Sabha,
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wducation in NES. Blocks, mentioned

against each, as & pilot project:—
®, Andhea Pradesh . 3 N.BE.S. Blocks
1958-59.
2, Bihar . =« 17 CDJNES.
Blocks from Jan-
uary, 1959.
3. Orissa . 4 N.ES. Blocks from
§-4-1959-
Rajssthan .E.S., Blocks of
+ l“li%ns:r Distt. from
July, 1959.

. Delhi 2 N.ES. Blocks.
< Corporation ) . :
Shri D, C. Sharma: From the state-
ment I find that only four States
and one Corporation have undertaken
this kind of work. May I know if the
hon. Minister knows the progress made
in the other States of India excepting
these four States?

Dr. K. L, Shrimali: Yes, I have
information with regard to other
States also. I could lay the whole
information on the Table of the Sabha
for the information of the hon
"Member,

Shrl D. C. Sharma: What assistance,
aid or gragt is being given by the
Central Ministry to these States which
have undertaken this universal free
and compulsory primary education is
NES blocks?

Dr. K. L. Shrimall: I am afraid I
do not have that information just now
with me. I may say subject to cor-
rection that some 60 per cent for the
expansion of elementary education is
®iven. But I am not very definite,

‘Shri D. C. Sharma: May I know if
any special cess or levy is going to be
introduced in these States to imple-
ment this universal free and compul-
sory primary education? If so, what
it its nature?

42 (A) LSD-—2

Dr, K. L. Shrimali: Scme time back

Speaking this propessl did not find
favour with them.

ol Wo Mo frw : T wEET Wy
% 7y WA % g1 w4 fe ferfer
qwt & v ww frqew aar sfind
el fr o wfr g ?

e Wlo Wlo St : X vy F
Wi or & aff @ 8 few
difirr @Y & Tt ¥ W wwwEd
Srewdl g gRRgE At ¥

oft oW {0 ;T Ay St oft Wy

g a9 § fe femwe & aw fafog
&, o 3% af it e fosn
¥ R § qv it afcs ger @
WY vy Iw W st e wr g
qr afy ?

To Wl W0 ST : T &Y THe
foqme W@ ¥ A § v fdw
T ¢ ofy wln see WOw O
¥ at F oo xfoer q@R, @ g
AT qrr Y €t .
Bhri Hem Barua: The purpose of
thiy programme is to gain knowledge
any experience of the problems and
difficulties of launching a more com-
Prthensive programme for the whole
country. If so, may I know the

t to which knowledge is gained

these four States and the Delhi
Corporation in which this plan is put
inta operation?
br. K. L. Shrimall: They have just
started. The hon. Member is quite
Tight that the idea is that by intro-
ducing free and compulsory education
in gome limited areas the State Gov-
ements might have a better under-
standing of the problems which they
have to face. I am quite definite that
this will be helpful in the planning
of more comprehensive programme
Which we propose to take up & the
Third Plan,
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ot we 5o mifew : ¥ PyEIY
wefre anite & ay W g §
ey woy wnefre &, oyt @R Qo
e arihr e §, e o o 8
¥ foafed & ok wliw wifew oix
v e ¥ fod woelt s
arefiar & sy v o § 1 xffie agh
ol o & oy &, wefed vt
afedxe wgy s o @ ¢ 1
g w o ayrar @ ¥ R el
e wrec ot g ?

& oo il iy W e )
- urs by & e laly Wy
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S F evnfa t 2 el
dﬁﬁ”,w“é_&)dlﬂ
W B L DS Sy gy ¥
=g Jf WS Ll el
R B e B
plo oy Yoy el 2 Jo
oW IR ke Ol g3 eapt
Fr D L e hag y gl
(Ta 254 oy
o Vo Wro WMWY : AT wFTA
Fat TGt w ¥ ¢, ag owy Sreh e
NV
Shri C, R. Pattabhi Raman: Is the
Government endeavouring to have a
model scheme for all the States or are

they secking the approval of all %he
States to the model scheme for
compulsory education?

Dr. K L. Shrimall: There is no
model scheme. It is the question of
introducing free and compulsory
education in Community Development
blocks and NES blocks,

Shrl Jadhav: What portion of the
population has been covered by free
and compulsory education up-to-date?
Dr. K. L Shrimall: It is quite
obvious that In these blocks it is only
a limited portion of thq population
which will be covered. As far as the
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mines, Why ig it that the Govern-
ment of India went in for appointing
the Japanese consultants for develop-
ing these Kiriburu iron ore mines?

Shrl B. R, Bhagat: It is difficult for
me here to compare the agreement
with this, but I will look into the-
matter, Broadly spesking, I can say
that if there is anything that was not
provided in the agreement and we are-
precluded from doing, we will not do.

Indian Institate of Teclinology,
Kharagpur

*1800. Bhri Ajit Singh Sarhadl: Will
the Minister of Sclentific Research and
OCultural Affairs be pleased to state:

(a) whether it 13 a fact that there
Is marked disproporation in regard to
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(b) i so, what steps are being
taken to have a more even distribu-
tion without sacrificing the principle
of merit?

The Minister of Scientific Research
and Cultural Affalrs (Shri Humayan
Kabir): (a) and (b). A statement is
iaid on the Table of the House.

STATEMENT

During the Session 1958-59, the
pumber of students from the four
Regions ss demarcated by the All
India Council for Technical Education
wag as follows:i—

A. Under-Graduate Courses:

Northern Region 243
Eastern Region 187
Southern Region 81
‘Western Region 31

B. Post-Graduate Courses:
Southern Region 54
Northern Region 50
Eastern Region 2
‘Western Region 13

On the basis of the population of

the respective regions, the Northern
Region has the smallest and the
Bouthern and the Western Regions the
largest facilities at the under-graduate
level. Having regard to this as also
the fact that admissions to the Insti-
tute are made on the basis .of the
results of a competitve test held by
the Instituts, Government do not pro-
pose to take any steps in the matter
of admissions to these courses,

. Workshop for Text-book Writers

+

Bhri 5. M. Banerjee:
*180L { Shri Jagdish Avwasthi:

Shri Vasudevan Nalr:
Will the Minister of Education be
pleased tp state
(a) whether & workshop for text-
book writers has been established at
Delhi;

(b) if s, the ebject of this weck-
shop; and

{c) the amount spent and likely to
be spent on it? '

The Minister of Eduoation (Dr.
K. L. Bhrimall): (3) Yes, Sir.

(b) To acquaint trainees with gene-
ral principles of text-book writing and
provide training in it with a view to
improving text book techmigues.

{¢) The expenditure is estimated at
Rs. 8,000. The exact amount can be
known only after the workshop 1
over.

Shri Supakar: When was this work-
shop set up?

Dr. K L. Shrimall: It started on
the 9th March,



perions who are likely to be associat-
ed closely with the production of text-
books in the Btate concerned in the
next few years.

Mr. Deputy-Speaker: Any hon.
Member, who may not have been
present in the first instance but is
present now, may ask his question.

Bhri Ajit Bingh Barhadi: Q. No. 1782

Amalgamation of Small Collieries

*1782 Shri Ajit Singh Sarhadi: Will
the Minister of Steel Mines and Fuel
be pleased to state:

(a) what progress has been made
in the amalgamation of small coal
mines; and

(b) whether any tormula has been
evolved for such amalgamation?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh). (2)
The Committee set up to piotnote
wvoluntary amalgamation has so far
recetved 33 applications for amalga-
mation and adjustment of boundaries
end these are under the examination
of the committee,

Steps are also being taken to pro-
mote surtable legislation for compul-
sory amalgamation as early as possi-
ble.

% it—voluntary amalgamatior and
tompulsory amalgsmation This
Comumittee that has been constituted
has invited applications to help
Voluntary amalgamation of collieries
ho want to collate and coalesce with
~igger units With 1egard tu legisla-
Yion, it might take some time before
jegislation is brought before this
House.

12 hrs

SHorr NoTick QuUEsTION

Lathi Charge by Police on Refugee
Demonstrators in Delh

-+.
.21 Shri A. B, Vajpayee:
* | Shrl Assar:

Will the Minister f Home Affaira
be pleased to state:

(a) whether the police resorted to
lathi-charge and firing of tear-gas on
refugee demonstrators who were on
the 31st March, 1959 demonstrating »n
front of the Jamnagar House, New
Delhi, in protest against the tender
system of auctioning the tenements ms
the Displaced Persons Colontes ana
markets in Delh; .

(b) if so, the number of demwons-
trators injured as a result of the lathi
charge;
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subject of adjudication

So far as |
can make out, perhaps some answer

ven to (a) and (b) As s
matter of fact, whether the police had
to resort to lathi charge—only this
much—and second, the number of
It this information 1s avail-

S8hri G B Pant (a) Tear gas was

by the police to make a cordon to hold
back the demonstrators at the gate of
the Jamnagar House, but no lathi-
charge was made

(b) The question does not anse as
there was no lathi charge

Mr. Deputy-Speaker: All these
The police is enquiring. The Mags-

enquired into

into 1t

Senior Superintendent
Delht Admumistration.

Sbri Vajpayee: Why not make »
judicial enquiry It was the Deputy
Superintendent of Police who ordered
the lathi charge He was his subordi-
nate

Sbri G B Pant: It wil be a

judicial enquiry if the matter goes to
the court

Shri Bupakar: May I know 1if
medical assistance to the inj
persons was available and if so,
what time of the mmdent?

Y

Shri G. B Pant: 1 was to
the magistrate armved at
when the melee was still going
he asked the people if there
one who had been mjured ang
ther any one could show any inj
No one showed any injury

&

M
§ERE

5¥

mjured and was taken by the persons
present there to the Safdarjang
Hospital after the inadent?

Mr. Deputy-Speaker: BShould not
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persons. I want to know why these
notices have been issued when the
entire matter ig being investigated.

Shri G. B. Pant: So that the truth
may be ascertained and those who are
in a position to do so may be able to
give their version of the case.

WRITTEN ANSWERS TO
QUESTIONS

Literature on Basic Education

*1780. Shri Pangarkar: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 1041 on the 8th Septem-
ber, 1958 and state further precgress
made in the implementation of the
scheme for production of literature on
basic education?

The Minister of Education (Dr.
K. L. Shrimali): A Statement is laid
on the Table of the House. [See Ap-
pendix VI, annexure No. 76.]

Holiday Camps for Students

s178q o0, Bodlyan:
'l_ Shri Warior:

Will the Minister of Education be
pleased to state:

(a) whether Government have a
scheme for giving financial assistance
to Universities and State Governments
for holding Holiday Camps for
students in the age group of 14 to 24;

fn) if so, the number of such holi-
day camps held during 1958; and

(c) the total financial assistance
given to State Governments and Uni-
versities in this connection during this
period?

The Mirister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) One camp was held with Central
assistance.

APRIL 11, 1959
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(c) A grant of Rs. 5,000 was given
to the Agra University for this pur-
pose.

Separation of Judiciary from Executive
in Himachal Pradesh

*1789. Shri Nek Ram Negi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Judiciary has been
separated from the Executive in the
Union Territory of Himachal Pradesh;
and

(b) if not, when it is proposed to be
done? '

The Minister of Home Affairs (Shri
G. B. Pant): (a) No.

(b) Himachal Pradesh is a small
administrative unit and having regard
to the conditions prevailing there
separation of the judiciary from the
executive is not considered feasible
for the time being.

Survey for 0il in U.P.

1794 J Shri Ram Krishan Gupta:
i " Shri Bishwanath Roy:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 323 on the 28th November, 1958
and state the nature of further pro-
gress made in conducting surveys
during the current field season in the
districts of Bareilly, Rampur, Nainital
and Pillibhit for the exploration of
0il?

The Minister of Steel, Mineg and
Fuel (Sardar Swaran Singh): A
geological party is working from
Kathgodam eastwards in the district of
Nainital and has covered about 120
sq. miles of geological mapping and 27
line-miles of traversing. As a conse-
quence of interesting results having
been obtained around Bareilly in the
1957-58 field season, it was considered
necessary to extend the seismic
investigation along the road from
Ramganga river to Mathura via
Badaun, Kasganj and Hathras, in



«rder to interpret the resulty obtained
warlier around Bareilly. One of the
ex-
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*1797. Shrl Ajit Singh Sarhadl: Will
the Minister of Eduecation be pleased
to state:

(a) whether there 15 any arrange-
mnent for training of teachers for the
thandicapped; and

(b) 1if so, where and to what extent®

State Trading Schemes

#1798 Shri Ram Krishan Gupta: Wil
the Minister of Finance be pleased to
state the nature of action taken so
far to wind up the accounts of old
State Trading Schemes with a view to
clear the outstanding stocks?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl BSinha): The
State Trading Schemes are controlled
by the various Minustries Information
asked for is being collected and will
be 1laud on the Table of the House

Flood-lighting of Kutab Minar
Shri Ram Krishan Gupia:
2018, / Shri Bhakt Darshan:
Shri D, C. Sharma:

‘Will the Mimster of Belentific Re-
search and Cultural Affairs be pleased
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to refer to the reply given to Unstar-
red Question No. 96 on the 19th
November, 1958 and state:

(a) whether the scheme for flood-
lighting the exterior of the Kutab
Minar has since been worked out; and

(b) 1if so, the details thereof?

The Deputy Minister of Sclentific
Research and Cuitural Affairx (Dr.
M. M Das) (&) No, Sir. The scheme
has not yet been finalised.

(b) Does not arise

Untouchability
Shri Ram Krishan Gupta:
2019. { Shri D. C. Sharma:
Sardar Iqbal Singh:

Will the Minster of Home ANairs
be pleased to state the number of
persons who had been prosecuted in
Punjab during 1958-58 under the Un.
touchability Offences Act and have
been acquitted?

The Minister of Home Affairs (Shri
G. B Paat): Seven persons were prose-
cuted dunng the period 1st January
to 15th November, 1958, of whom one
has been acquitted while cases against
the renimmning six are pending in
courts

State Controlled Undertakings

2920. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state:

(a) the names of State controlled
undertakings which mantan their au-
counts on a commercial basis and
which are running at a loss;

(b) the reasons of loss, concern-
wise,

(¢) the total amount of loss incurr.
ed smce 1956 (year and concern-wise);
and

(d) the nature of gteps taken or pro-
posed to be taken to make up this
loss?

The Minister of Fimance (Sarl
Morar}i Desad): (a) to (d). The in-
formation is being collected and will
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be laid on the Table of the House as
carly as possible.

2021 Shri'‘Ram Krishan Gupla:
Will the Minister of Finanoe be pieas.
the total amount collecled

The Minister of Finanoce (Shri
Morarjl Desal): The information so
far available 15 given below:

t__
collected
Serial , ]
No. District wealth-
dtu
unng
1958-59
(upto
28-2-59)
Rs,
1 Amritsar . . 1,12,000
z Ambals . . 5,000
3 Bhatinda . . £3,000
4 Chandigarh ” 3,000
§ Ferozepur . P 6,000
6 Gurgaon .
7 Gurdaspur . .
§ Hisesr . 8,000
9 Hoshiarpur e

10 Jullundur 43,000

11 Kapurthals 3,000

12 Karmal 2,000

13 Kangra . .

14 Ludhiana . 9,000

1§ Mahendragarh e

16 Patiala * 28,000

17 Rohtak 23,000

18 Simla 12,000

19 Sangrur 3,000

TOTAL 3,10,000

17004
Giatits for Primiry dsnd Sash
Rduiativa tn Jutime and Ksslomr

2023. Bhri D. C. Sharma: Will the
Minigter of Bduwostion be pleased to
siate the amount of grants allocated
to ‘the Government of Jammu and
Kashmir for Primary and Basic Edu-
cation Schemes during 1988-89?

The Minisier of Education (Dr. K.
L. Shrimali): Rs. 10°60 lakhs.

Development of Reglonal Languages
in Bombay

2024, Shri Pangarkar: Will the

Mnuster of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Question
No. 1834 on the 11th September, 1858
and state:

(a) the amount given as grants.in-
aid during 1958-59 to Bombay State
for the development of regional langu-
ages; and

(b) the items on which it was to-
be spent?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Nil

(b) Does not arise

Elephanta Caves

2025 BShri Pangarkar: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(@) the amount spent on the main-
tenance of the Elephanta Caves near
Bombay during 1958-88; and

(b) the amount proposed to be spent
during 1959-607

The Deputy Minister of Scientific
Rescarch and Omitural Affairs (Dr.
M, M. Das): (a) Rs. 3,348 (Upfo De-
cember, 1988).

(b) Rs. 30,000.
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‘Aiial-din-ka-Jobpara 3t Ajmer

3096. Skri Pangarkar: Will the inus.
ter of Bcientific Research and Cultural
Affairs be pleasad to state:

(a) the amount spent on the main-
tenance of Adhai-Din-Ka-Johpara at
Ajmer during 1958.59; and

(b) the amount propased to be spent
during 1969-60?

The Deputy Minister of Scientific
Research and Culinral Affalys (Dr,
M. M, Das): (a) Rs. 718 (Upto Janu-
ary, 1959).

(b) Ra. 3360.

Parchase of Stores

29271. Shri D, C. Sharma: Will the
Muuster of Defence be pleased to lay
on the Table a statement:

(a) showing the value of stores
purchased abroad and in India sepa-
rately for the Defence Ministry during
1938-59; and

(b) how do these figures compare
with those for 1857-587

The Minister of Defence (Shri
Krishna Menon): (a) and (b). A
statement 18 lard on the Table

STATEMENT
In crores of Rupees.

1957-58  1958-59

—

(@) Value of stores
abroad B6'85 74 47

(b) Purchases 1n
5657 60-79

ToraL 143°42 135 26
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Nationa]l Comumittes on Women's
Education
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Wil the Minister of Education be
_.plmedtolulstatmentonthemle
showing:

() whether the National Commit-
tee on Women's Education has sub-
mitted its report;

(b) it s0, main features thereof; and

(c) whether the recommendations of
the Committee have been scrutinised
and decision taken?

The Minister of Education (Dr. K.
L. Bhrimal): (a) to (¢). A statement
is laid on the Table of the House.

Statement
(a) Yes, Sir.

(b) (1) The Committee has high-
lighted the wide disparity that exists
between the education of girls and
boys and men and women and have
analysed the reasons for this.

The following are the broad targets
suggested, to reduce the glaring dis-
parity to an appreciable extent:

(i) Primary Stage—to ensure the
enrolment of all girls to
school by 1065-68.

(i) Middle Stage—to increase the
enrolement of girls to at least
half that of boys by 1965-86.
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increase the -
rolement of girls as largely as
feasible.

{3) In order to achieve the above
targets, the Committes bave made 185

to schemes for the education of girls
and women. The Central Govern.
ment should assume much greater res-
ponsibility by guiding the States more

mmplementation of the scheme. A
suitable spoaratus for the Centre and
States both for advisory and adminis-
trative purposes should be created in
the form of National and State Coun-
cils for advice, and a Joint Educa-
tional Adviser at the Centre and a
woman Joint Director in each State in
charge of planning, organising and
execution of @ well-co-ordinated pro-
gramme for all stages. For this
programme, there should be a special
allocation of Rs. 10 crores for the re-
mainming part of the Second Plan and
Rs. 100 crores for the Third Plan.

(3) In view of the limitations of
governmental effort the Committee
has made a strong plea to widen the
scope of voluntary effort in the fleld
of education.

(c) The recommendations of the
Committee are under examination of
the Government from educational, ad-
minstrative, financial and other points
of view.

Technical Education in Foreign
Couniries

2933, Shrl Ram Erishan Gupta:
i Shri Ajit SBingh Sarhadi:
Will the Minister of Scleniific Re-
search and Cultural Affairs be pleased
to state:

(a) the total number of Indian stu-
dents receiving technical education in
,foreign countries (country-wise); and

17018
(1) Sepondary and University
Stage—~to
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' Tb) the number out of these students
4{State-wise) who are in recelpt of

(2) the value of stainless steel m-
ported into India during 1088;

(b) the total amount of foreign ex-
«change spent on it; and

() the steps taken to reduce the
import?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The value of Stainles Steel im-
ported into India during 1958 was
Rs. l!lolu!m‘ m wWas lho th.
foreign exchange expenditure incur-
Ted.

(c) From 1958 onwards, import of
Stainless Steel has been allowed omly
on a restricted basis. During the
periods April-September, 1958 snd Oec-
tober, 1958—March, 1959, no import
‘by Established Importers was sllowed
and only Actual Users were permitted
to import a part of their requirements
on the recommendations of the Spon-
soring Authorities.

Income-tax Arrears from Mills in

2035, Shri 8. M. Banerjee: Will the
‘Minister of Fimance be pleased to
wefer 10 the reply given to Unstarred

Question No. 754 on the 2nd December,
1038 and state:

(a) whether the income-tax arrears
have since been realised from the mill.
owners of Kanpur;

(b) if not, whether further time was
given for payment; and

(c) the steps likely to be taken im
case this amount is not recovered with-
in the stipulated time?

The Minister of Finance (Shrl
Morarfi Demal): (a) No.

(b) The collection of the demand has

(c) Necessary steps as provided in
the Income-tax Act will be taken

-
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Fuel (Sardar Swaran Bingh): (a) and
(b). Not at present, Sir. There is a
proposal under consideration to form
an Iron and Steel Advisory Council

Indian Institute of Technology,
Kharagpur

2038, Shri Ajfit Singh Serhadi: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state
the steps, if any, taken to improve the
shortage of students in the post-
graduate courses of Indian Institute of
Technology, Kharagpur?

The Deputy Minister of Sclentific
Research and Cultaral Affairs (Dr.
M. M. Dass): The steps taken are:

(i) From 1958-59 onwards scholar-
ships available in the Institute
for post-graduate studies
(which are of the wvalue of
Rs. 150 p.m.) have been in-
creased to 60 per cent. of the
total sanctioned intake for all
the post-graduate courses in-
stead of only 50 per cent. of
the number admitted to each
course,

(ii) Top men from Industry and
Government Departments have
been associated with the De-
partmental Advisory Commit-
tees and Board of Examiners
so that they may gain first
hand knowledge of the high
standards attained by students
under.going post-graduate
courses and appreciate the
wvalue of such courses.

The Ministor of State in the Minis-
try of Home Affairs (Shri Datar):
A statement is laid on the Table of
the House. [See Appendix VI, an-
Nexure No. 78].

Cultnral Affairs be pleased to state:

(a) whether any excavation was
Carried out in Pondicherry during
1p58-59; and

(b) 1if so, the resulis thereof?

The Deputy Minister of Sclentific

and Cultaral Affairs (Dr.

B M. Das): (a) No excavations have
Tecently been carried out by the Cen-

tral Archaeological Department in
Pondicherry State.

(b) Does not arise.
Excavations in Chingleput and Tanjore

Cultural Affairs be pleased to state:

(a) whether any excavations were
cgrried out recently in Chingleput
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and Tanjore Districts in Madras State:
and

(b) if so, the results thereof?

M. M. Das);: (a) No, Sir. m&uﬂm
were however, carried out at Kunnat-
tur, District Chingleput in Madras
State from 19055 to 1957,

{b) Does not arise.

Delhi Land Reforms Act

2843, Shri Nardeo Smatak: Will the
Minister of Home Affairs be pleased
1o state how much non-government
land in the Delhi Municipal area
(where the Delhi Land Reforms Act
1954 did not apply) was entered as
cultivated land or as gardens in the
revenue records on the 27th October,
1958, and what is the present figure?

The Minister of Home Aflairs (Bhri
G. B, Pant): The requred informa-
tion is not available. It will have to
be specially collected from the
patwans and kenungos who will take
about three weeks to furnish it. The
revenue staff has been engaged for
some time in the implementation of
the Delln Land Reforms Act, and this
work is nearing completion. So, the
diversion of this staff from that work
will interrupt the progress of land re-
forms. In the circumstances, the ex-
penditure of time and labour on col-
lecting the required information will
not be commensurate with the results
achieved.

Legal Proceedings against Govern-
ment Servants

2944 Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether permission of the
Central Government is required for
instituting legal proceedings against
Government servanis in the Union
Territories; and

(b) how many legal proceedings
have been instituted against Govern-
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The Minister of Home Affabve
(Bhri G. B, Pant): (a) There is no
special provision relating to Govern-
ment servants in the Union Territories
as such. There are, however, certain
statutory provisions which apply to
these territories as to other parts re-
quiring the sanction of the Govern-
ment for the criminal prosecution of
Government servants, such as those in
section 197 of the Code of Criminal
Procedure and section 6 of the Pre-
vention of Corruption Act, 1947,

(b) As it iz not clear what type of
legal proceedings the  Honoumble
Member has in mind, it is difficult to
collect the information.

Popularisation of Industrial Minorals

2945, Shri L. Achaw Singh: Will the
Minister of Steel, Minos and Fuel b~
pleased to state:

(a) whether there has been any
scheme for popularising industrial
minerals amongst the laymen and the
students; and ‘

(b) whether any camping or ex-
ploration campaign has been organised
for the students for this purpose?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (w)
Yes, Sir A scheme for making lay-
men mineral consclious is  already
under implementation, Officers of
the Geological Survey of India go to
the villages with specimens lantermn
slides, charts, etc, to familiarise local
people with minerals of various
types with a view to enable them to
help them in their recognition and
identification, General informative
pamphlets are alsg distributed in
English, Hindi and the local languages.
To create interest in students the
Geological Survey of India has been
distributing specimens of rocks and
minerals to different institutions, e.g.,
polvtechnics, high schools, and be-
sides it participates in various ex-
hibitions to evoke interest in minerals
and their exploration.



9 students train-
ing in the field with officers of the
Geological Survey of India

Manufacture of Radio Valves

2048, Shri Afit Simgh Barhadl: Will
the Minister of Defence be pleased to
state:

() whether it is a fact that the
intended manufacture of radio valves
in the Bharat Electronics (P) Ltd. is
a diversion from the schedule of pro-
dustion, originally indemded:, and

The Deputy Minister of  Defence
(Shri Raghuramaiah): (a) No, Sir.

(b) Does not arise.

Hot Springs in Kangra

2047, Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any geological survey
has been conducted of the various hot
springs in Kangra district of Punjab
for sulphur deposits; and

(b) if so, the results thereof?

The Minister of Steel, Mines and
Fuoel (Sardar Swaran Singh): (a) and
(b) Yes, Sir. The sulphur content of
the water from the various springs in
the Kangra district (Jawalamukhi,
Lausa, Tatwani, and Tiva or Jiva) was
examined during a survey conducted
bythaGeoloziealsurva-yoclndh in
this area. None of the springs ex-
amined showed sufficient accumula-
tion or concentration of sulphur to
warrant its economic exploitation.
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Firing by Pakistani m-
Indian Pollve

""’{mmw

‘Will the Minister of Fimance be
piensed to state:

(ay whether it is a fact that Pakis-
tani smugglers opened fire on Indian
border security police near Koteshwar
in Kutch on the night of the Bth
March, 1959;

(b) whether it is a fact that the boat
of smugglers was being pursyed
by security police;

(c¢) what step are being taken to
check smuggling; and

(d) whether it is & fact that the
launch of the security police had been
out of commission for soms time ar
therefore there was a spurt in smuggl-
ing?

The Minister of Finance
Morarji Desal): (a) No, Sir.

(b) The facts are that & boat sailing
far out in the open sea was spotted
by a Police patrolling party at Kotesh-
war on the 8th March, 1958, The
vessel was not pursued as it was sail-
ng far away in the high seas.

(Shri

(c) Various measures are taken
from time to time to deal with smuggl-
ing and some of the more important
general steps taken in this connection
are:

(i) Increased vigilance and patrol-
ling along the sea coast and
the land border by the cus-
tome staff in collaboration
with the Police and border
security staff,

(ii) Further improvements in the
techniques of collection of
intelligence and its utilisation
in anti-smuggling operations.

(iif) &rencﬂsmht of customs
laws, imposition of more de-
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terrent penalties and greater
resort to prosecutions, .

(d) The Police patrol launch was
tamporarily out of commission for
some time as certain spare parts were
not available. As there are other
means for dealing with smuggling, it
cannot be said that the absence of the
launch for some time by itself, in-
creased the volume of smuggling.

Schools for Adults

Kodiyan:
""’{::nﬂ Warlor: .

Will the Minister of Education be
pleased to state:

(a) the total financial assistance
given to voluntary agencies for estab-
lishing adult schools during the Second
Five Year Plan period eo far;

{b) whether any evaluation has
been made by the Central Govern-
ment as to the actual working of these
achools; and

(c) if so, the results thereof?

The Minister of Education (Dr. K.
L. Shrimali): (a) Rs. 60,000,

(b) No, Sir,
(c) Does not arise.

Mining Leases in Orissa

2950, Shri Panigrahi: Will the Min-
ister of Steel, Mines and Fuel be

pleased to state:

(a) whether it is a fact that the
Origsa Government have recommend-
ed the applications of certain private
mine owners in Sukinda area in
Orissa for grant of mining leases for
iron ore; and

(b) if so, whether Government
have given their approval?

The Minister of Steel, Mines and
Fael (Sardar Swaran Singh): (2) Yes,
Sir. The Government of Orissa had

recommended two applications for
grant of mining leases for iron ore in
Sukinda ares, -

(b) Government of India have ap-
proved of the grant of mining lease in
favour of one of the applicants. The-
dhermappnntionhundﬂ consider-
a

Expenditure-Tax and Wealth-Tax.
Assessees in Jullundur District

2851. Shri Daljit Singh: Will the
Minister of Finance be pleased to
state:

(a) the number of assessees of
expenditure-tax and wealth-tax in the
districts of Jullundur division of.
Punjab during 1858-59; and

(b) the amount assessed therefrom?

The Minister of Finance (Shri
Morarji Desai): (a) The number of
assessees liable to expenditure tax and
wealth-tax, as borne on the registers
of the department on 28-2-1859 was.
as follows:—

Rs,
Expenditure-tax . ) R 49
Wealth-tax . . 495

(b) The demand raised in respect of
these taxes upto 28-2-1959 amounted
to:—

Rs.

Expendimure-tax 26,850

Wealth-tax . 3,81,000
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Scheduled Castes and Scheduled
Tribes

2053. Shri B. K. Gaikwad: Will the
Minister of Home Affairs be pleased
&y ke

(a) whether it is a fact that the
voluntary non-official organisations
working for the welfare of Scheduled
«Castes and Scheduled Tribes and
which have been recognized by Gov-
ernment for grant-in-aid purposes,
maintain the percentage of Scheduled
‘Castes and Scheduled Tribes persons
in their establishments; and

(b) if so, what is the percentage®

The Deputy Minister of Home
Affairs (Shrimatli Violet Alva): (a)
No, Sir.

{b) Does not arise.

Nagas Hostiles

295¢. Shri L. Achaw Singh: Wwill
the Minister of Home Affairs be
Pleased to state:

(a) whether it is a fact that as many
as 30 Naga hostile camps have been
set up in Tamenglong sub-division of
Manipur; and

(b) if so, whether these camps are
run by Naga leaders from Naga Hills
‘Tamenglong area?

“The Minister of Home Affalrs
18hri G. B. Pant): (a) and (b), Gov-
ernment are not aware of any such
camps.
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Motor Car Workshepa in Delhi

(b) The Delhi Municipa] Corpora-
tion and the New Delhi Municipal
Committee are empowered under the
law to prosecute those who are found
running a major workshop in private
premises without a valid license
Similarly, these local bodies have
power to take action against persons
who carry out repairs on a part of a
street and keep motor parts lying on
the street. These powers do not ex-
tend to the regulation of the technical
efficiency of the work done in the
workshops, which is a matter between
the owner of the vehicle and that of
the workshop to which it is entrusted
for repairs.

Representation of Scheduled Castes
and Schednled Tribes in Govern-
ment Services

2956. Shrl Ayyakannu: Will the
Minister of Home Affairs be pleased
to state:

(a) whether all the Departments
under Government of India have
been regularly ssubmitting periodical
reports since 1958 regarding the re-
presentation ratio and the vacancies
not filled up by Scheduled Castes and
Scheduled Tribes in services;

(b) whether gubmission of such
reports by the Departments is obli-
gatory; and
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(c) the action taken so far on the
besis of the reports?

The Minister of Sinte in the Mimis-
try of Home Affalrs (Shri B. N, Datar):
(a) and (b). Yes, Bir.

{c) The discrepancies or lapses have
been brought to the notice of the ap-
pointing authorities for rectifying the
position according to Government ir-
structions,

Development of Modern Languges

2951. Bhri Ajit Bingh Sarbadi: Will
the Minister of Scientific Research
and Cultural Affairs be pleased 1n
state:

(a) whether any assistance is being
gwven to the Punjab Government for
the year 1958-60 under the “Scheme of
Development of Modern Indian Langu-
ages (exqept Hindi)”;

(b) if so, the amount thereof; and

(c) its allocation for Punjab langu-
age?

The Deputy Minister of Scleatifie
Research and Cultural Affairs (Dr. M.
M. Das): (a) to (c). State Govern-
ments are being requested to send
thear pmpoaals for the year 1959-80

Punjab will be considered as and
when they are received.

Grade I Clerical Service

2058. Shri Panigrahi: Will the Mims-
ter of Home Affairs be pleased to
state:

(a) the number of vacancies given
in Grade I of the Central Secretariat
Clerical Service Scheme in its instial
constitution to the persons exempted
from passing the typewriting best; and

(b) whether the sanctioned strength
of Grade 1 of the Central Secretariat
Clerical Service Scheme in its initial
constitution has been completed?

42 (A1) LSD-3.

The Minister of State in the Minis-
try of Heme Affairs (Shri B. N.
Datar): (a) The number of vacancies
given to those who were exempted

from passing the typing test is s
follows:

() Persons over 45 years of age

on 23-10-1953 . 150
#) Members nf the S
() W .
(w') Phyuully hnndmpped
. [3
{W) Persons mth not less rh-n
10 years servi 36
ToTAL T 20e

(b) There were 850 permanent
vacancies in Grade I of the Clerical
Service at its initial constitution, apart
from 600 shadow posts reserved for
providing Lens to persons includeqd in
the Regular Temporary Establishment
of Assistants. Orders of confirmations
have already been issued against 842
posts of the former category. Orders of
confirmation against the remaining
8 vacancies will be issued shortly, As
regards the shadow posts, only 215
were actually required and utilized.

T.B. Patients

Shri S. M. Banerjee:
2959. sm Jagdish Awasthi:
hri Vasndevan Nair:

Will the Minister of Defence be
pleased to state:

(a) whether some beds have been
reserved for the T.B. patients amongst
civilian employees in the hospilals
attached to the various Defence Es-
tablishments; and

(b) if so, the number of such beds?

The Deputy Minister of Defence

(Shri Raghuramaiah): (a) Yes, Sir.

(b) 10, for the members of the De-
fence Civillan (Welfare) T.B. Fund.
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Tolitioal Sufferyrs
2060 Bhri B. Das Gupia:
* |'Shrl Anvebinde Ghosal:-

Will the Minister of Heme Affairs
be plegsed to state: .

(a) what is the total amount of
financial assistance given to the politi-
cal sufferers out of the Home Minis-

(b) what is the total number of
political  sufferers receiving such
grants at present (State-wise)?

The Minister of Home  Affairs
(8hri G. B. Pant): (a) Rs. 6,62,175.

(b) Recurring cash grants are not
made from the Home Minister’s Dis-
eretionary Grant. A statement show-
ing the number of political sufferers
State-wise, whd were assisted with
lump sum cash grants from the Home
Minister’s Discretionary Grant from
1st April, 1958, to 81st March, 1859,
is laid on the Table. [See Appendix
V1, annexure No. 80].

Residential Accommodation for
Central Excise and Customs
Riaft

2061. Bhri K. U, Parmar: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Central Excise and Customs staff in
different  villages particularly n
Baroda Collectorate cannot find suit-
able residential accommodation; and

(b) it so, action proposed to be
taken in the matter?

The Minister of Finance (Shri

ing suitable residential accommodation
in rural aress in Baroda Collectorate.
Although it will not be possible for
the Governmment to build residential
sccommodation for the staff at each
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Financial Assistance to Delhi Munici-
Cerporation

2842, Shri Ram Krishan Gupta: Wil
the Minister of Home Affairts be
ploased to state:

(2) whether it is a fact that the
Delhi Municipal Corporation has re-
quested the Union Government for
financial halp of Rs. 15 crores to un-
dertake necessary development works;
and

(b) it so, the nature of the action
taken by the Union Government in
this regard?

The Minister of Home Affairs
(8hri G. B. l:uﬂ: (a) No.

(b) Does not arise.
Aid to Jammg and Kashmir

2963. Shri P. C. Borooah: Will the
Minister of Home Affalrs be pleased
to state:

(a) the total financial assistance
given to Jammu and Kashmir State, in
1857, 1958 and 1959 so far; and

(b) the mode of auditing accounts
pertaining to such assistance?

The Minisier of Home Affairs (Shri
G, B. Pant): (a) According to infor-
mation available, Jammu and Kashmir
State was given financial assistance to
extent indicated below:—

(In lakhs of rupees).

1956-57 . 109509
1957-58 . 70147
1958-59 ' 536-62

(b) The jurisdiction of the Comp-
troller and Auditor General has been
extended to the Jammu and Kashmir
State. He exercises authority in
respect of accounting and auditing of
all governmental transactons in
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Jammy and Keghmir State in the
same manner as in the case of other
Btates.

Iren Ore in Punjad

2964. Shri Ram Krishan Guptia: Will
the Minister of Eteel, Mines and Fuel
be plessed to siate:

(a) whether it is a fact that iron ore
deposits of superior quality have been
discovered recently at Kalyana nesr
Charkhi Dadri in Punjab;

(b) if so the quality and the appro-
ximate quantity of iron ores found:
and :

{c) the nature of the steps taken or
proposed to be taken to exploit them?

The Minister of Steel, Mines and

found that concentration of iron-ore
in this area was erratic and superficial
and there was no likelihood of strik-
ing and deposit or pocket of possible
sconomic value,

(b) and (c). Does not arise.

Girl Schools, Agartala

2085, Shri Bangshl Thakur: Will the
Minister of Education be pleased to
state:

(a) what is the number of girl
schools, junior or high, at Agartala;

(b) what is the number of girl stu-
dents in each school at present; and

(c) whether the existing girl schools
are adequate to meet the demand?

The Minister of Educaiion (Dr. X
L. Shrimall): (a) to (c). The inform-
ation is being collected and will be
laid on the Table of Lok Sabba in due
course.

11036

Double Taxation

29068. Bhri P, C. Borooah: Will the
Minister of Finance be pleased to
state the details of the agreement en-
tered into between India and West
Germany regarding avoidance of
double taxation?

The Minister of Finanoa (Shri
Morarjl Desal): The draft of an
Agreement for Avoidance of Double
Taxation of income between India and
the Federal Republic of Germany
which was initialled at official lsvel

level in New Delhi, on 18th March,
1959,

The agreement requres to be rati-
fled. Certain formalities are required
to be put through in this connection
and it is therefore not possible to dis-
close the terms of the agreement at

this stage.

1205 hre
MOTIONS FOR ADJOURNMENT

Mr, Deputy-Speaker: I have receiv-
ed notice of seven adjournment

;
g
E
:

Narayan “Brijesh”, and the sixth
Shri Vajpayee—these are the six

Bed
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[Mr. Deputy-Speaker]
be made so that the whole country
might know what the actual facts
are, I really am doubtful how it is the .

Shri U. C. Patnalk (Ganjam): Mr.
-Speaker, for the last several
months, since the purchase of these

Mr, Deputy-Speaker: That 13 not
the question. 1 am not opening dis-
cussion of these adjournment motions.
Simply 1 have asked the hon. Member
how he fixes the responsibility on
this Government.

f

Shri U. C. Patnalk: The Canberra
evidently seems to have gone into
Pakistan territory. We would like to
kmow how far into Pakistan territory
it had flown. Because we were told in

Mr. Deputy-Speaker: 1 have agreed
that I would request the Government
to make some statement. That is a
different thing. The facts would be
known to the House and to the public
That is what he wants?

Shei U C. Patnalk: That s exactly
what we want. How far it went?
Secondly, we want to know what was
the radio message received from the
Canberra.

Mr. Deputy-Speaker: That 15 all
right We will know the facts. I do
not think I am called upon to ask for
any further information from the
other hon, Members who have given
notice. I am clear in my mind that

called upon’to give my consent to it

The Prime Minister and Minister ef
External Affairs (Shri Jawabarial

be perfectly all right. When that
statement is to be made,........

Shri 8. M, Banerjee (Kanpur): 1
would like to know whether that
pilot and navigator are still in ths
pessession of Pakistan and whether
we have received any message.

Mr. Deputy-Speaker: Full facts that
are known to the Government would
be placed before the House when the
statement iz made.

Now, Papers to be laid on the Table.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
begtolay..........
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1210 hrs.
PAPER LAID ON THE TABLE

NOTIFICATION TUNDER MINES ARD
MonArs (REGULATION ANp Drzveror-
MENT) AC1

The Minister of State in the Ministry
of Home Affairg (Shri Datar): I beg
40 lay on the Table, under sub-section
(1) of section 28 of the Mines and
Minerals (Regulation and Devwvelop-
ment) Act, 1957, a copy of Notifi-
cation No. GSR. M9 dated the
28th March, 1850. [Placed in Library
See No. LT-134958.]

BUSINESS OF THE HOUSE
The Deputy Minister of Finanee
(Shri B. B. Bhagat): With your per-
mission, and on behalt of Shra Satys
Narayan Sinha, I rise to announce that
Government business in this House
for the week commencing 14th April,
1889, will consist of:—

(i) Further discussion and voting on
the Demands for Grants of the
Ministry of Community
Development and Co-operation;

fii) Discussion and voting on the

Demands for Grants in respect

of the Ministries of Commerce

and Industry, and Finance;

(iii) Submission to the vote of the
House of the outstanding
Demands for Grants; and

(iv) Consideration snd passing of the
Finance Bill, 1089,

————

RE: DISCUSSIOR OF REPORT OF
COMMITTEE OF PARLIAMENT
ON OFTFICIAL LANGUAGE

4 hours alloted for these Demands,

1 hour I shall start at quarter past
one of the clock.

Mr, Deputy-Speaker: Yes, I shall
cal mm at 1LI{6 pm Now, Shri
Prakash Vir Shastri may continug his
speech.

*Moved with the recommendation of the President.
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1230 hrs.

[Smmx Bamsean in the Chair]
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Mr. Chairman: Shr: Bangshi Thakur.
Hence forward, hon. Members should
sonfine their remarks to ten minutes.

Shri Bangshi Thakur (Tripura—
Reserved—Sch. Tribes): Mr. Chairman,
Sir, Rehabilitation department is like
a foreign body which has been made
to thrust in the body of India at the
cost of the refugees. Though it is

Demands CHAITRA 121, 1881 (SAKA)

"

India,
Sir, Tripura 18 a hilly place. There
are five off-shoots of Himalayan rangeg

dense forest; so, the ploughable plain
land available in Tripure is quite in-
adequate to satisfy the demands of
the refugees and the local peasants,
who are landless. As far as transport
and communications are concerned,
Tripura is very backward and under-
developed s0 no industry has been
established there up till now which
can be utilised for the economic reha-
bilitation of the refugees.

The local Administration has estab-
lished some industries in Tripura but
those are of a limited -capacity,
rather those cannot be categorised as
productive establishments; and those
did not come out of the boundary of
experimenta.

In view of the transport difficulties
and in view of the fact that Tripura is
nearly blocaded by Pakistan, the locak
Administration also could not advance
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the rules. But, above ull, it had been
felt by all that the refugees must be
kept alive, So, in papers it had been

Now. what I want to say is, that if
the situation permits the Government
to give 5 kanis i.e., two acres of jand
to each of the refugee familics, then,
those who had been given lands or
paper but did not get them in 1.+,
should not be deprived.

There are other factors also Some
of the refugees had been allotted lands
but when they went to occupy the
same and began cutting the jungles,
the real owners of the lands filed suits
against them and some of them are
still pending. The result was that the
loans which they received hati to br
spent for litigation purposes. A fairly
large number of refugees are yet to
be given loans of various descviptions.
“The previous loans also, which had
been given to the refugees, had been
given in 5, 7, 10 or 15 instalments and
#0 the loanees could not utilise the
loan moneys in the direction tncy
were meant for.

What about Raima Saima? As far
28 Raima Balma is concerned, if you
could make your plan succesvful, then,

Tripura self-sufficient
you could not do that.

When the hon. Minister says that he
will close down the Rehabihitation
Depertmend i THpure, widdilr one
year, that is, he will complete the
work of rehabilitation in Tripura with-
in the specified time, I also cannot but
support him in the light of the huge
amount sanctioned and spent and
going to be spent.

But, let me ask him whether he has
examined that the huge sums have
been fully utilised to serve the pur-
pose for which they were sanctioned
or not. The money has not been
fully utilised. So, the hon. Minister
is not 1n a position to close down the
Relief and Rehabilitation Department
in Tripura within a year Without
economically rehabilitating the refu-
gees he cannot do that If he does,
then, he will invite troubles from all
sides. Under these circumstances, T
would like to say that if &ll his
efforts, endeavours and preparations
are compared with the problems,
which I have said colossal, then, it
will be amounting to a pygmy ham-
mering a giant.

So, I request the hon. Minister to
consider the metter in its proper pers-
pective and I request him also to form
an Advisory Committee consisting of
M. Ps. of both Houses, among others,
which will study the rehabilitation
problems in Tripura and submit its
report to him.

Shri Awrchindo Ghomal (Uluberia):
Mr. Chairman, Sir, last day the hon.
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lems had been solved and unhappy
because still there were some works
to be done But, for the spokemen
of the East, they can have no flowers
exoept

This refugees problem 18 a long and
vexed problem no doubt But it s
surpr sing that though about a decade
18 going to pass neither the State Gov-
ernment nor the Central Government
has been able to tackle this problem
to the satisfaction of both the refugees
as well as the other persons

Now, the condition of the camps is
horrible and nobody who has not seen
how these refugees are leading their
lives will be able to imagine that I
would request some of the hon Mem-
berg who advocate the cause of mon-
keys, cows and buffaloes to see how
their fellowmen are hving n these
tamps in West Bengal

Sir, I do not hike to go nto the
question of responsibility The res-
ponsibility of rehabilitating them, the
responsibil ty to assure them the right
to 1ead a human life, and the respon-
sibility of maintaining them hes with
you, because you are responsible for
readily agreemng to the partition of the
country which could have been avold-
ed ag 1t 18 now given out mn the wrnt-
ings of a national leader, Maulana
Sahib I shall give some statistics in
order to prove the magnitude of the
problem and also the inefficiency and
incapacity of the Ministry. About £1
lakh refugees have so far come from
East Pakistan out of whom 32 lakhs
are in West Bengal Out of 32 lakhs
again who are in West Bengal, two
lakhs are stll in camps Both the
State and the Central Governmants

42 LSD—4
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took this problem light-heartedly and
as a result of that there has been a
muserable failure, Upto 1957 the
only thing that the Central Govern-
ment used to do 15 to grant a lump
sum amount to the State and the State
Government used to manage the
whole affair Up to 1857, the State
@Government only used to pay doles
put it never tried to rehabilitate these
refugees who are in these camps A
substantial portion of this rehabilita-
tion money that was granted to the
State Government again went into the
pockets of the contractors and some
of the persons whose forefathers were
once the people of East Pakistan Up-
to 1957, there was rarely a smgle
morning when we did not come across
a2 new rehabilitation scandal 1n West
Bengal The then Mimster of Reha-
pilitation of my State is now an hon
Member of this House and 1if she likes
she will be in a better position to tell
these things as to why they were
unable to tackle this problem proper-
ly from 1854 The Government began
to send these refugees to the neigh-
bouring States like Bihar, Orissa, UP
and Madhya Pradesh in batches but
within a short time there were mass
desertions frém all these camps. It
is not because of any defects on the
part of sister States but because of the
absence of any plan or scheme to reha-
bilitate them there, because they were
also forced to lead a camp life 1n those
places m the other States and it is
quite imaginable that if a refugee has
got to lead a camp life instead of beng
rehabilitated he would naturally prefer
the West Bengal camp to a mango
grove of Bettah I had the privilege
of going to Betiah after the mass
desertion to enquire as to what might
be the reasons of this desertion I
found not a single desertion from this
group of persons who were rehabili-
tated in the land in that area That
is not my opinion The West Bengal
Government has also admuitted it on
page 20 of their booklet

“The desire of a Bengalee to
live in West Bengal 15 appreciated
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State, displaced persons from
camps did move out to such sites,
Others from amongst them went
before and some others after. No

placed persons left for Rajasthan
for rehabilitation. Al this indi-
cates that displaced persons in
camps would not, under proper
leadership and guidange, be reluc-
tant to go to mny rehabilitation
site outside the State which will
offer them an adequate living”

From this it is proved that the West
Bengal refugees are not unwilling to
go outside but because of the want of

proper areas in those refugee camps,
there were mass desertions.

Shrl Mehr Chand Xhanna: When
did the desertions take place?

Shri Aurobindo Ghesal: About three
years ago. Besides the doles, a huge
amount was given to the refugees as
house-building lcans. During the years
1956, 1957 and 1858, Rs. 850 lakhs was
granted as rehabilitat'on loans to non-
camp families out of which the house-
buflding loan alone amounted to
Rs. 700 lakhs. But 7 doubt 1¥ more
than 25 per cent of these loans went
?.:ltoﬂupoehhn!ﬁeﬂ!um&m-

ves. '

that case, there was a chance of the
loan being used for the proper pur-
pose for which it was granted.

In 1957, in the Darjeeling confer-
ence the West Bengal Government
agreed to absorb fifty per cent of the.
displaced families within the State.
In July 1058, it has revised its positon
and has agreed to take the responsi-
bility of rehabilitating 10 000 families
within the State and the Government
of India have now taken the responsi-
bility of rehabil'tating 35,000 families.
So, the scheme of Dandakaranya came
into lime-light Government . has
announced that the camps would be
closed in July 1959. Now, I would
like to know from the hon. Minister
as to what i3 the performance till now.
Because, there is hardly three months’
time. So far as I know. the Govern-
ment has not been able to receive more
then 500 families in Dandakaranve so
far and the West Bengal Government
has been asked not to despatch sny
more famil'es to this nlace. Now. the
State Government thousht of abworb-
ing 10.000 famflies by setting un 17
medium industries out of whom there
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are seven cotton mills and a few
rolling mills. Due to slump in the
market, it will not be possible to set
up these industries. I would like to
know from the hon. M nister if any
alternative industry has been selected.

As regards the reclamation of land,

1 submit that the Government is not

prepared to accept the statistics of the

report of Ishaque. B8till from the

crop survey report the available land

for reclunltim is 1'6 million acres.

‘What steps have been taken to reclaim

the land for the rehabilitation of the
refugees?

Lastly, as regards Dandakaranya,
the public are confronted wth two
sorts of stories. One sort of report
says that parts of Dandakaranya are
strewn with petals of roses and ano-
ther storv is that it is a veritable hell.
I want to know the real facts from
the hon Minister about Dand=karrnya
and the possibility of the rehabilita-
tion of the refngees within the target
date of Julv 1858 and what «teps are
being taken to rehab litate them in
the industriec of West Bengal and in
the lands which are tn be reclaimed
within the State of West Bengal.

18 hrs.

Wt mw e (wm feeh—
o —ogfam ofeat) @ s
wgem, & qrafy @t off W sy
T & f& Sw v o i S &
saeg 7 fear @ 1 e ¥ Frafaw
&% & ¥y wiemeat § for Y &
g & G TEAT A §

qay qgelr I @Y & ag W
wign § 6 wgw ¥ Y § gl
worer %y iy ot gk Fordy W e
w§ aft & @ 8, i frw ax ot
# wour wy fomr 81 s daw §
shont t aww Wit TR & fag
ww @t} ¥ § e oy
¥ et & i wra gt & i &)
fou foff wred oF ywr FIERF
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dom ¥ forg oy wfwre W fear ot fis
T R fre® xt & W9 B ok
gfort o & amir wifgg 1 & wrgar
g fr femelt & ot ot aTomr femr
urd |

N fratae atx & or af el
e g ot it § 0 W W ag
st few fra ¥ wandt wh &,
fre {fafax & v &t o w1 g
fear a1 1 AR v g @ & @ g
grar § fs oy st agw o Ay
WA wo @R
g It IvEd o § )

wr wfaforr o & fisarl W
| o qwrrer At feanr mar g
o W & g frafer @y & 90
# amar § ot frarr o AR qw W
o e g1 wg W@ fe g
quraar fisw 2T & far omar § 1
ITHY Yoo Tt WY T AwTRaT
fear amar § ot fr o= @ & fy ot
T qwar § WY foar WY 99 wfty o
Tqa T § I qIete svew Qg
TR wfa ot v F fgem & wge o
21 wn frax $fd fe ow Wi
a faenfon st & 00w wfy o
T ¥ fgew & T agw fear amr
2 o gl o foaey ag qfr § 39
frama &Y T widt R wfey ot oy ¥ ey
¥ qomaan far T § 1 Ay wewTRY
g wfes e o 8 1 ww 3w
9T faw w1 @ oft @ F & @
w9 g1 W W, 7% WE, §§ qr
= qT W ¥ Wy W w9 A
wit oy o fawqriY WY 3 | ey o
¢ o wfy wt o & fggw & foay
wran § Wi fow fee &l §,
foewr s a0 g8 Iow M §, IEW
x@ w7 & wfy o oo ¥ fgawr & e
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[s 7w Tater]

srr d, Ty st o A A g ) A
wor ot ¥ ay e g fs e
W w9 qureer wit foar o w@r 8
s et & e wfiew af foar
a1 A wgm fs g www
O QA |

wgt T W & Af e
wier Fom, agI WK W 79T w7 arew
¢ @ W FEve @ feafat W
tes W I wfir WX Yo YW

wmar wr & ag qfr wow qw @
€ o § Wi Tg %Re ft srawy

& w7 omar ¢ e g g T A
g s I vy age faar omar @
o< 39 T8 Y g 7§ o a @ wewear
1 el & fReo W7 AP FFT
, fedt ¥ 2300 agw FeT, el &
oo agw fvg 7F WX feet & tzoo
@ et A9 & wamwr
eeyTer g i G g A s
s § sEET §, oF § 99 e &
fog ot o o @ &1

forr Wt T & IEY Y30 TT
wggdmiry fgdwfeda
ot xamy, o onfw m @ & wfw
o o ¥ fgaa & of vl § 9w W
w9 Y30 &R s o W F & of
R B 9 g 1 # fRw
wo wgen g 6 oy war A g9 Ay
i fis g @ W §

AGE AF YA FEE T g
§ o e § & ¥ agy & wer e

o Tk g & 5 wieg & woma,
R OF wgy et Wi foree o, fr
ws arte Wy agt faorelt qer o,
A% arde W AW ww wdd, e
ardrer ) rac o @ wfz-enfy o
ey W Gofent fafews & mfy &
T 7 wf fiv @ o) ww gl
HATAY A R AT g, T A -
smquaff et 1 & R W
19 qgs o% we fear ar fe ag o
€ s e giom A § IEH qrr
AT SEb IuT § AN o
F g7 47 % g% a@F T CF T7 ATAY
T &R WY g qrt avg Frerer faan
wrar w3 1 feg & wft 9 e gu
oE TN AT | AGT T WA A A
aw ot §rf ooy oy Ay § aw .l
w7 & %y wAT § W qrY g ¥ i
fremr wr 8 afest &1 oFft gear
g § e i At 3 ar @
wigm fr afx org s § o daT Wy
Of e o s 7y sy @ Y &
wz dfvd f§ oy & s 8, Bk
tfom T @ wwr §, a1 ag g
afad fe gad o s foar @1 ag
dfee w1 fear &, anfiw o e @ @
AT AFT TR

¥ ow frdzw W s =
g1 wg 3¢ f5 afe wo @ s
w1 fawre off 3 a%a ¥ A w9 O
o faelt WA A
wfgd Wit 3w wik dawr we Hifed,
ITer 0 ¥y W Wy Xew
Wi ¥ &fed, v wig 7 6,
w1y 37 9 B s garw v ffod
arert wrw ¥ @fard miw oo wreivire
# fedt 7 felt o o7 feewie
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wreat ¥ fag feerw gt o 1+ @
wrar § o qg w6, O g f
farrer e & wwar § e g W & fag
wTTeT qraE &, WX g W g o

wfgg

TF FTEEr wER Ay § A
T | 'Iw s ¥ fag ad o
FTORET TAT 97 | T SIS
&7 7% w17 91 f o Fawer &ar ¥ sew
e fgrad | ek AT § W w9l
wfr o ¥ g & oot frgrw=
# gawr A &% &R gfo 7 T &%
w1 fegr | v AF fw ard T 9%
g i & iy W feenfe e
F wor 8w i A mife e
graey &ur faar | dfew fagR ¢ o
FRfroa T s T @ & fv g
qgT ® fear o wfw g feesft st
¥ = & g% WX w9 faw wer
o fowit @ &%, fog ot ooy
STdAT ® 9T # WK g g dar
¥ 37 U ot 9w Wk agr A fean
w1 @ § fomey aog & I =W
aff o T W & e AR O
mRE sgadhfaferam ) =
TATHA FT H1E Ja7 A9 g w7 FAOU_
Wi Rdww g v @ s
o &l s wf § fe B v
2 oud I R welr § 1 9W FOEA
%1 og & 97 fs ag =e &% ¥ WX
FTer fawre w A T QY AR |
T TR F quTy wne dw fad §
o qfw w1 fawg N H g e g
ferr &7 #07 W dYo ToRpe Mo W
Tfermr &1 ¥ a<g ¥ SO
wymam @t T &1 /e ¢
B w7 w17 Wit A qur § W e
o8 s ol A oed fad g 8
& gw & av wge v § e gt
wwrer WX geate st aeT ¥ are-
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arT adar & o of § e g o
A Eqw e ) ¢ aw
qg® s fs gaTar

Mr. Chairman: Order, order. The
hon. Member is giving details of indi-
vidyal grievances. It is not possible
that he can finish all the grievances
here on the floor of the House

off AW ANTOT ;B A WY A
& dar ¢ oY s F } qg AT wrgar
g f6 geed yg werT ve €, |fen
Fwit ¥y A wn §, 7z g ¢ W
frdam 21 @ e ¥ @ o
g 7 &, afew 97 & foo el
w0 A T § 1 e Ry Wi
dud £ e gm & ot o oy T oY
8, AfE o 7w qg ¢ &, 7 Frd
aTd § | WX qTRIT A & A< A
Tre # a2, N Fie Fresd) &), & 9
FRager 3N’ Juwaw fe
w fawg & oers Frar o =rfige
e, st s e f
o Q¥ 7T &, A 6 Faeger o et
4 & o) 9 fred are &, 97 #r a<w
aqr fuar T wrfge

wEAE & AYAE § AN gEAT.
& w ¥ faw 7 & 7g v wmgw
g f& o saw-ee www §, & wga
arét o ¥ ¥ gT §, 6T T W
¥ g T R, 97 6 AN aew
oo g H wRA TCAT g, wv A
fradfr g1 Awmm s g fe
AT AAT AR W WEHEaT 9
¥E WHT IT |

Fgt & foag 3 qreg ok o Y,
#feT 97 w7 YR ¥ w7 § A
@ E

ot wefterw
wgfea wftvar) -

(T~
Famfy g,
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[drghorm]
T & AW O Wy Wy w7 wwEe faw,
we & fog & o5 o v )
? ww uwwy Wi it weg W
PO P waw § e sew
* ¥ T wyr wiw for & 1 o o gt
TUWIY, T T &Y AT, T ¥ AIMR
P CE T A W B Qe 2y
w}, & AN qfew & wig gu Wk
¢ @ o< e F o ¥ gt ¥ @
e yem e 1 W I
¥ g Qe § e 3 @ fager g
ar areordt ar gut AgY FwET N g
¥ ) Soew wrw yw iwren 3 ol
Tud o aeat S fagfear d, =
¥ fag & o ¥@ s & W) @
i ¥ o wike ¥ @ WA
Lo

X sy 4 9 St ¥ fag &
A ara ¥ w07 %15 TG
g, fom F 39 N Gawrd el A
Wi Qe o wrdY gl & ain
€ W §F & aq-arg ATATR W

¥ W
os & &t frw Wi A of
et faer

sfefew & o arfeerrs & og go &
wrw ¥ o sarer AT Y Wi fawmar
)

W ¥ ww §f § dnew oW
o & g zgw wardr  fe 4t s

# gfceelf oY aiWY F @ o, oY s
o ¥ arw of, forr o2 @ aifew @, e
o ot qr o 1| gfeoer gw ¥ fag
W awy SO W ) e e
€ 3R 3 gfomt ¥ = pfew v
¥ farg v apfod &r g, fom e
w1 e aret § W g o fear fr
e 7l W W av ¥ fad § ik
ot fogy omd | XW & waT o STmE
] WAy 9w g AEW, fawr o
AT AHAAA OF w0 Ty §, gfom
® dow F wwW gfny § fag
Fraw 7 o B NF wy F wm 2
Wy ez & 1 & T A
fordier om wTEen ¢ fe aget 7 oft
e ¥ gfom & ot f& oot AR
&1 %7 a1 pigk T F Wk @
79 gl & ¥ @ @ § w am
o frggama IR ERE
& gufe v g fa Wt wgg @ 6
W s o e Arfae aefew
qT 3 & FITFT |

dfen s Tw Wi (frae) ¢
frae

sty : d @ ¥ fag wg
WE wR e A& g, N agad
gt o 1@ § | T W
am, @ gfe W dame e
g v T A gL AW
ferdes w1 g, 4 o faqree =@ § |
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agricultural loan, but they have not
been given those facilities. Very

premises of the rehabilitation office.
Now the number has increased to 81

They started the hunger-strike on the
Tth glpnl. 1959 and they are still con-

he has to gve the same facility to
60,000 families like that. But Mr.
Khanna can do that job, because if
their demand is just, simply because
it has to he given to some more per-
sons also, he should not rule out that
potsibility. I expect he will sy
something about the 31 persons who
are on hunger-strike,

1321 hrs.
{Mg. Derury-SPEAKER in the Chair]

Another point is with regard to the
realisat.on of the loan money. Loans
were advanced to the refugees, but for
the last two years, the Tripura people
have been suffering from shortage of
foodstuffs. This year there was heavy
loss of foodgrains due to draught,
floods, etc. That ig why in every part
of Tripura, the price of rice is very
heavy; it is Rs. 32 and in some places
Bs. 40 per maund. So, the refugee is
not in a position to pay that loan.
So, I request the Minister to postpone
the realisation of loans from the
refugees for this period.

Raima Sarma scheme, I
am told about 80,000 or more acres of
land will be ava lable. At one time
the rehabilitation department had
some plan to reclaim that land for
rehabilitation purposes. But now it
seems that either the scheme is aban-
doned or it is not being pursued. So,
I request thre Minister to pursue that
plan.

Demands APRIL 11, 1968 for Grants

12078

Regarding demareation of land, lands
were allotted to the refugees, but they
are not properly demarcated. Bo,
disputes arise sometimes and the
refugees have to' spend money over
utigation. At lsast, if any dispute
grises regarding the land allotted by
(Government, the lit.gation ocost must
pe borne by the department itsalf,
pecause it arises not due to the fault

of the refugees, but of the department
jtoelf,

Regarding the Simanachara colony,
mostly refugees were settled there
some two years ago. But there is
little scope to get plain land nearby
for the refugees. So, they have to
semain, in. lend gibich, ie B, tar el
tivation, with the result that they
are living in starvat.onm conditions. It
was expected that they would be
paid the reclamation cost two years
before, but the cost has not been
giwven to them even now. That 13 the
cause of the whole trouble.

In Kalapani-Mohanbhog, in Sona-
mura, some 15 drones of land were
requsihoned by the refugees, but the
land was already occupied by tribals
for more than 20 years before. They
got that land by agreement with the
Jotedars and they have been cultivat-
ing that land. But after this acguisi-
tion those people are asked to quit
that land. I think it i1s very unfair to the
people who have been already occu-
pymng that land. So, I request the
Government that before they acquire
some land, they should at least see
whether the land belongs to such peo-
ple who will be thrown out of employ-
ment after the acquisition. If the land
velongs v some zumindars or jotedars,
we have no objection and we will
press the Government to acquire that
land. But poor persons who own oaly
4 or 5 kanis of land should not be ask-
ed to quit that land merely because
some people are to be rehabilitated
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at Agartala were asked to draw their
salaries at a lower rate. Since 1056,
they have been recaiving salary at
Rs. 40 per month, but suddenly they
have been asked to draw at Rs. 20 per
month only. They were told that if
they did not accept the lower rate,

of big officers like Secretaries, Direc-
tors, Deputy Directors, etc., who have
been receiving more salary? Why
have the Class IV employees been
chosen for reduction of salary? I ask
him to review this matter. Their
salary should not be reduced like that.

I hope Mr. Khanna will reply to all

the points I have raised.
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¥reg, & wniar vt § s orade
Yot wew ®Y gl F o wT A
¥ A wEr afg@ | agt ) g
it ff S, wiaTag o Qo
Y v &) Rl F f ag sfws
W & et @ ogem oW #
Yo T % ag fers owv@ @
g g W AE N ww Ag
¥ w5 fasge o s aft
g feelt & owg www @@
FC ¢ v wem & gu iy, afoml
W oft wedy g g, @ W O
Wt & afer 3w ofar & Wik ok
v wf fear sirar @ st Y grew
wax & TN Ay wdw § A
freqifaa € wq @ I wf e
g oot fs tave WX tevs F
e o % Al war § | T
fag #1f o 7FW T TE 1@
g1 I qw N = @ wivfeat
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Shri 8. M, Banerjee (Kanpur): Could
I have five minutes?

Mr. Deputy-Speaker: Yes.

Shri 8. M. Banerjee: I wanted to
speak on many points, But, unfortu-
nately 1 have been given only five
minutes. So, I will conflne myself
to a few important questions, My
fArst question is: what is the Rehabili-
tatlon Ministry doing about the
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scandal which is going on in auc-
tioning? The other day there was a
demonstration of 4,000 homeless per-
sony who were lathu-charged. I do
not want to mention anyuung about
it. But the object for wiuch they led
the demonstration 15 a matter whaich
should deserve the sympathetic con-
sideration of the Rehabilitation
Miustry. My nformaton is—it may
be wrong; 1n whucn case, I would Like
to be corrected—that there are cer-
tain touts wno are i1n league with cer-
tain high ofhicials wno reman present
at the time of auciion sumply to raise
the value of the property with the
result that a poor man who wants to
have some properiy againsy his ciam
gels only one room tenement though
he may acwauy pe enutled to a two-
room tenement. So, there is a racket
gomng on and, therefore, I want a
specine answer Irom tne NON. IviNik=
ter ag to wnat acuon nas been taken,
or is being taken, 10 sStop such things.

Then I come to my second point
about auction. 1t was brought to my
notice that on 19th March this year
a notice was pasted on 7, Jantar
Mantar Road—1 am not sure wnether
1t 18 7 or 17: All India Congress Com-
muttee offices—that this property
was a sort of evacuee property and it
was being auctioned tne next aay.
that 15, on 20th March, 1959. 1 was
surprised to know that. I was told
by those who are staywng in the out-
houges of that particular building that
this notice was pasted without nform-
ing anyone and that this property
was going to be auctioned. In this
very House ] wanted to ask a Short
Notice Question, which was disaliow-
ed, I do not know on what basis. I
want to ask the hon, Minister whether
the ALCC. office bulding 15 an
evacuee property and whether 1ts
valuation 18 nearly Rs. 14 lakhs and
whether there 183 an attempt being
made by some people to auction that
property at a very low price without
inviting any bidder to bid for that
property.

Shrl Mehr Chand Khanna: How can
we auction a property at a low price?
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Shri 8. M. Banerjee: I do not know;

it is for you to answer, whether first
of all an attempt was being made....

Mr. Députy-Bpeaker: Whmwere-'

those touls gone?

Shei B, M. Banerjee: I do not know
where the touts have gone. I do not
belong to Delhl. Otherwise, I would
have got those touts.

Mr. Deputy.Speaker: But you have
just said that.

Shri 8. M. Banerjee: This is a pro-
perty where no tout is required. It
18 g deal. Therefore, ] want to know
whether any attempt was being made,
whether a notice was pasted on the
16th March without giving informa-
tion to the displaced persons that it
13 going to be auctioned on the 20th,
but it was stopped and, if so, for
what reasons.

My third point is about the claims
There are certain agencies—I do not
know but I think they are unauthoris-
ed agencies—who are purchasing the
verified claims at a lower rate, 350
per cent or 80 per cent of the value,
and they say “We will give you cash
money”. I have myself received a
letter—unfortunately, I did not bring
it today—in this matter. There 1s
some agency like this in Bombay
They have got their own people 1n
Delhi. If @ man wants cash imme-
diately, these agencies pay a reduced
amount. So, there are some agencies
working in this line and they have got
their agencies throughout the country.
I want to know what steps are being
taken to stop this agency from pur.
chasing the verified claims by taking
advantage of the poverty of the poor
displaced persons.

Then I come to the fourth point.
The hon. Minister has stated that a

Demands APRIL 11, 1088 for Grasts 11086

Shri Mehr Chand Khanna: The hon.
Member is misquoting me. Only two
days ago in reply to this Question I
said—and you, Sir, were also m the
Chair—that the land that is wanted or
desired by the people of Purana Qila
is only a few furlongs away from the
place where I propose to allot them
lands. I never said that this is the
distance between Purana Qula and the
land in Lajpat Nagar.

Shri 8. M, Banerjee: I am sorry. 1
may not be correct but I never mis-
quoted you. I quoted you correctly.
All these things I cannot say in five
minutes,

An attempt should be made to re-
habilitate them. I think the Purana
Qila people have got a case and I
would request him to appoint a team
from among the hon. Members of this
House to ascertain whether the actlon
taken by the Rehabilitation Ministry
in rehabilitating these persons is cor-
rect or not. I simply want to elicit
certain principle, My case is that the
Purana Qila people have g strong case
and it is the Rehabilitation Ministry,
who somehow or other are wild
about the Purana Qila people. Now,



21087 Dethands  CHATTRA 21, 1881 (SAKA) for Granta 11088

the hon. Minister said that their case
will be dealt with by the Scientific
Research Ministry, You cannot con-
vart a displaced person into a monu-
ment. 'They are still living persons
and they must be treated sympatheti-
cally. This is my submission. I hope
the hon. Minister will reply to all my
three or four points and will try to
convince not only me but also the
House.

Pandit Thakur Das Bhargava: May
I have one minute for this vexy
question of Purana Qila peonle?
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Shri Mehr Chand Rhanna: Mr.
Deputy-Speaker, Bir, it is about four
years now that I was invited by the
bon. Prime Minister to take over the
portfolio of this Ministry. As far as
the western region is concerned, sub-

stantia] progress and substantial re-
sults had been achieved in the field of
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rehabilitation and there were only
two major problems which remained
then which needed attention. One
was the formulation and the imple-
mentation of the compensation scheme
and the other was our negotiations
with Pakistan in regard to urban im-
movable property and movable assets,

As far as the eastern region was
concerned, the position was extrem-ly
fluid. Heavy exodus was taking place
from East Pakistan and unfortunate
Hindus who had lived there since gen-
erations were being pushed out at
the rate of about 1,000 persons a day,
Under those circumstances you wil)
agree with me—and the House will
also agree with me—that either to
have formulated a plan or to have
laid down targets was entirely im-
possible. But the conditions became
stable two or three years after, that
is, in the beginning of January, 1857
and we took some tangible steps in
the eastern region as well to come to
*grips with the rehabilitation problem
When I talk of the eastern region and
when I talk of West Bengal I also take
into consideration the two neighbour-
ing States, namely, Tripura and
Assam, because of the 42 lakh persons
who have come from FEast Pakistan
into India, about 32 lakhs are n
West Bengal and of the remaining
about nine lakhs in Assam and Tripura
and about a lakh spread over the
States of Bihar, Orisss, UP, Madhya
Pradesh et cetera. Our total popu-
lation of displaced persons in the
country today is nearly 80 lakhs I do
not think any country, in the difficult
we were placed in and more so imme-
diately after the partition of the coun-
try, has ever been faced with such a
stupendous and colossal problem. Of
these 90 lakhs, about 47 lakhs are in
the western region and mbout 42 lakhs,
as I have just now stated, in the
eastern region. As the problems in
both these regions are practically dis-
similar, though they are displaced
persons—one has come from West
Pakistan and the other from Eaat
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As 1 stated just now, the two main
problems were, firstly, the formula-
tion of the compensation scheme and

this Ministry. I do not want to take
any credit for it. The credit goes to the
Government of India to the countrv
and this House, Of the countries
in the world where the refugee pro-
blem has arisen, in no single country
in the world compensation has been
given for any losses sustained on
account of property by the migrants
from the original country to the coun-
try where they have gone and taken
shelter. This is the only country in
the world where the biggest refugee
population has come and taken shel-
ter This is the country which has
given them compensation in spite of
the heavy flnancial difficulties. We
have been to many countries of the
world and have taken loans but not
one penny's worth of help has either
come to us or has been received by us
from any single country in the world
for the rehabilitation of these unfor-
tunate persons who have come from
East and West Pakistan, Up-till now
we have spent nearly Rs 330 crores on
the rehabilitation of displaced persons
and my work in the eastern region is
still continuing. Every bit of it, every
penny of it has been found from the
General Revenues of this country. I
said that this compensation scheme
has no parallel in history. This com-
pensation scheme had to be formulat-
ed after very careful consideration and
thought and I would be failing in my
duty if I do not take this opportunity
of paying a tribute to a number of
friends, whether inside this House or
outside, wio devoted not days but
months in helping us in the formula-
tion of that scheme, That scheme has
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tta jwo parts. One is the rural part statements of accounts. Many
of it and the other is the urban part hon, friends in this House,
of it. As far as the urban part is con- perhaps, do not appreciate what

two figures. One is the figure of 57,719
who have been paid final instalment.
I am not taking into account the
number of 79,000 who were paid com-
pensation under the interim scheme.
I am only taking into consideration or
account 57,719 persons who have been
paid final compensation. In fact, we
have done this work twice over.

I mean by a statement of account.
A disp'aced person, who hag flled com-
pensation application and whose claim
has been verified is entitled to the
payment of compensation to him.
According to our first idea, he should
have been paid compensation through
evacuee property in lieu of the pro-
perty that he left in Pakistan. But,
taking the condition of some of the
priority categories, widows, old men,
people suffering from T.B., cancer,
etc.,—~we created 17 priorities and to
these priorities, though they were
entitled to an evacuee house left by
a Muslim in India in lieu of the House
left by him in Pakistan, we gave them
over Rs. 50 crores hard cash in the
shape of compensation. That was only
for these priority categories. The rest
of the people were to receive their
compensation through the property,
whether Government built or evacuee,
which forms part of the pool. It was
not for me to go to Sardar Ajit Singh
and ask him, will you come to me and
settle your account. It was for him
to come to me. What I have done in
these 53,000 cases is that I have finalis-
ed their cases and given them chits,
given them certificates, given them
statements of accounts: here you are,
I have finalised your case; auctions are
being held all over India every day;
I do not want to allot you property
through the backdoor; I do not want
to allot you property through negotia-

g



actions. We have been dealing with
a scheme of Rs, 185 crores, We have
given in relief and rehabilitation up-
till now Rs, 330 crores, Minor re-
are made here and there
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charged with rehabi-
mr dntandinr v vary Jdile
friends—I do not say
this House—whose main

ogy in life whether here or some-
where else has become political ex-
ploitation of the displaced persons,—
that is not my policy.

We have given compensation to
nearly 4 lakh displaced persons. The
tota] number now that remains is
about 70,000, My average output s
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this year, we have given compensa-
tion to 150,000 persons. Out of 4 lakh
cases that have been disposed of, in
1958-59, we have disposed of 150.000
cases. That iz a very brilliant record
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have adopted Delli as their perma-
nent sbode. My refugee friends in
DeThi have very easy access to them.
Just as my sister said, it may not be
easy for people from Madhya Pradesh,
may be from Assam, may be from the
border areas or may be from Tripurs,
to come to Delhi, But, my friends in
Delhi, whether in Purana Qila or
other colony, caw have very
access to Shri 8. M. Banerjee and he
can go on asking guestions.

14 hrs.

It is a great pity that when Shri
Banerjee speaks, he does not say a
word about the refugees in Kanpur,
but he espouses the cause of my friends
m Purana Qila. When I contradicted
him, he said: T do not live in Delhi’.
Now, Government took into considera-
tion the interest of those who lived in
Delhi, and created these colonies and
townships Government allotted them
with open eyes and a generous heart.
Sir, we have built properties worth
about Rs. 20 to 25 crores in Delhi, The
number of units is about 80,000, Only
a few hundreds of them are not allot-
table. The rest are all allottablo,
Today, the value of properties in Delh
has gone up by 300 to 400 per e.nt.
If Government wanted to do any pro-
fiteering, I could have imp'emented the
compensation scheme wholly and fully
on the assets created by me in Delhi
if I had sold them in the public mar-
ket, but that has never been the
policy of the Government. The policy
of the Government is to rehabilitate;
but I shall certainly see that people
outside Delhi get their due share, and
that the people in Delhi who are more
vocal cannot have it both ways.

May I tell in passing to my friend
Shri Naval Prabhakar that if my pro-
perty in Moti Nagar is not good, my
houses in Patel Nagar are lesking, and
that my shops in Gaffar Market are
tottering, who is requesting him ar
his constituents to come and purchase
them from me? I am not forcing any-
body to purchase my property. I
they purchase it from me at five
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thousand rupees, they are selling it at
twénty thousand rupees I am not
asking for any betterment money But
1 certamly say that there should be a
limit to all kind of concessions There
should be a limit to relaxations. We
have gone to the extreme For the
sake of those who have not been able
to receive anything from us in the
shape of compensation, I propose to
finahse the pending cases and take
switable action In respect of anybody
who does not wish to bhecome the
owner of a property, I am not forcing
on the property to him in Dell: Let
him not become the owner of the
property then If at all he wants to
become the owner of the property it
w1l be at his own expense and not at
the expense of his neighbour That
must be very clearly understood

Now, Sir, I will go to the rural
aspect of the compensation scheme I
might mention m passing that we have
paid up till now Rs 103 crores in four
lakhs cases Out of this, a little over
Rs 52 crores have been paid m hard
cash Let me go to the rural aspect
of the scheme In the early stages, m
the Punjab, allotments were made to
about 4,77,000 persons on a quasi-
permanent basis They were allotted
twenty-four lakhs standard acres 1
woud refer, m this connection, to
what Shr1 Ajt Singh Sashadi referred
to Shri Ant Singh Sarhadi is a very
good advocate He mentioned about
the 2,25,000 cases on whom permanent
rights have been conferred, but, Sir,
I would say that the land in regard to
which permanent rights have been
conferred 1s nineteen lakhs standard
acres out of twenty-four lakhs stand-
ard acres The percentage will come
to about seventy-eight Now, the
remaming two lakhs persons have to
recewve only about five lakhs standard
acres The question was asked “Why
are they not coming forward to receive
the allotment?” I shall give a reply
A substantial number of them are
small claimants They are no longer
interested 1n 1t Quite a number of
them have been allotted holdings out-
gide Punjab I believe it 18 1n the
knowledge of the hon Member who
raised this point that there are dis-
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cancelled Some of them flled claims
for rural houses They are waiting to
receive their proporticnate compensa-
tion m regard to rural houses and f
they receive their allotment of land
today their claims for rural houses
will be wiped out We have got a
large number of Bahawalpuris, Sindhus,
Baluchistanis, and people from
NWFP 1n whose cases Jamabandi
records have not been received from
Pakistan So, their allotments were
not made permanent We are lookmg
nto their claims we are looking into
the oral evidence and when these
claims have been looked mmto and
orders 1ssued thev will start recelving
their allotments

Onc other matter referred to by the
hon Member was in regard to rural
houses It 18 quite true that the num-
ber of houses that have to be allotted
1s very large while the number of
rural houses that have been allotted
till now 1s comparatively small. I am
locking into the matter and I shall
have proper enquiries made. My feel-
Ing 15 as allotment of a rural house
1s linked with land, if these two lakhs
of claimants do not come forward to
receive their allotment, no rural house
can be allotted to them ‘That is one
possible uxplanation

Shri Ajit Singh Sarhadi (Ludhiana)
Though the Mirustry gave permanent
rights of lands to 2,25,000 cases, rural
houses have been allotted to anly
about 84,000

Shri Mehr Oband Khanna: I have
told hum that I am trying to have this
matter looked into

The other possible explanstion 1
this A good number of the houses
have been washed away in the Pun-
jab on account of ramns and floods.
Now, as I smd, I shall look mto the
whole matter, but what I am trying
to tell you, Sir, 19 this By and large,
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the work of compensstion which we
took up in the year 1858 is nearing
completion.

Now, Sir, in regard to my negotia-
tions with Pakistan, I may say, I am
rather in a difficult situation because I
do not know what to say and what not
to say. I have been to Karachi three
or four times. I have had meetings
with my friends there—some of them
are dead and some of them are no
longer in office in Pakistan. But, Sir,
1 will take the House into confidence
and tell them of my last interview
with Haji Maula Baksh who, about a
year ago, was my opposite number in
Pakistan. He came to India. I told
him that your country and my country
have our disputes about canal waters;
we have disputes about Kashmir and
we may have disputes about some
other matters, but here 13 a dispute
m which the two Governments are not
concerned. Sir, if I have left some
money in the Imperial Bank in Lahore
or if Mr Din Mohammad who has
gone away to Pakistan has left his own
safe deposit in the Patiala Bank, it is
a question of helping these unfortu-
nate men because the contractors’
claim and the court of ward deposits
may be the only assets left with them
after partition. The words that Haji
Maula Baksh used were: ‘I know it 18
an amaanat and I shall see that we do
not do, or any country does, any
khayanat in the amaanat.” Unfortu-
nately, Sir, nothing happened after
that. I do not'want to apportion any
blame so far as the Government of
Pakistan or anyone outsider was con-
cerned. My object is to appeal to the
Government of Pakistan, in the name
of humanity, in the name of those
persons, whether they had to come
from Pakistan into India pr they had
to go from India to Pakistan, that if
we can help them in retrieving their
assets which were lying in lockers or
safe deposits, there should be no hesi-
tation on the part of the Government
of Pakistan.

Kripalani, in the course of the general
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dhcuuiohmdanvcyaadhh‘n—
mark. He said:

‘“Here is something again more
startling than before, And this is
Shri C. P. Chaudhury's report; and
Shri C. P. Chaudhury’s report
investigated into the allotment of
evacuee lands in the Punjab and
his conclusion is very very illu-
minating. He says that:

‘In the traditional Moghul
style, many officials conferred
jagirs on their friends and rela-
tions in utter disregard of legal
or moral considerations.’”.

The press has also taken great notice
of this report. I have not read the
report so far, 1 must confess. A copy
came to our Ministry about a month
or two ago. The report covers about
one thousand pages. It is being cxa-
mined by my senior officers mn the
Ministry, because we are treating it
as a secret report. But I am told on
authority that nowhere in that report
can the passage quoted by Acharya
Kripalani be found. As to how he
got the information, wherefrom he got
the information, I have no idea. But.
with your permission, I shall give you
the brief M?dmmd of this case.

Between the years 1954—56, various
complamts were received from wvarious
quarters against the alleged irregula-
ritites 1n the allotment of urban and
rural land including gardens in the
Punjab Since the allegations cover-
ed a very wide field and related to
allotment which had becn made from
1849 onwards, 1t was decided in 1856
by the Mimstry of Rehabilitation that
an mgury officer should be appomnted
for the purpose of shifting the com-
plaints and for making recommenda-
tions to Government. The inquiry
began in April, 1958, and was com-
pleted in the month of February, 1959.
The inguiry officer was a senior IC.S.
officer, and his report covers nearly a
thousand pages. The report is in two
parts. The first gives a general picture
of the land resettlement scheme, and
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of the background agamnst which the
wvapious alloeations were made. The
secand part relates to the details of 70
cases in which, according to the views
of the mncwrv officer. the circumstances
ndicate that land allotments were
irregular  The report i an intermm
report, because the findings of the
mqury officer are based onlvy on the
material available m the files and do
not take into account any other mate-
rial which mght be available, and
which would oresent the other side
of the picture

The report 15 at present under exa-
mination and this examnation will
necessarily take some time because
not only has the report to be scruti-
nised but also all the files on
which the report on cach case has
been based This 1s necessary m order
to find out if there 1s prima facie evi-
dence of serious irregularities. It 1s
hoped that this examination of the
report and substantiating material will
be concluded by the end of April
Thercafter, Government will decide as
to what fyrther action, if any, should
be taken

Now, I have told you two important
subjects or items with which my
Ministry was charged in the year 1954,
that is, about four years ago. I have
alsn given you an idea of how far we
nave been able to achieve our objec-
tive  This Ministry was created on
account of the circumstances which
prevailed immediately after partition.
This is not a Ministry which can be
made a permanent Ministry If it was,
the real object of rehabilitation would
be defeated Whether I call i1t suicide
in the words of Shr: Sadhan Gupta, or
whether 1t may be a funeral oration
in the words of Shri Ajit Singh Sar-
hadi, I feel that the greatest achieve-
ment that this Ministry can achieve is
to hqudate itself . . ..

Pandit Thakur Das Bhargava: That
is the right approach.

Skl 5§, M, Bamerjee: He can be-
come the Minister of ligquidation
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Shri Mehr Chand Khanma:. ... .for
the obvious reason that, firstly, I want
ie complete my work, secondly, [ want
my displaced friends to be bodily
ntegrated in the life of this country,
and I want the displaced person to
take his rightful place in this country
and not be called a displaced person
for all time to come. I do not pro~
pose to leave this work undome. 1
might also say that, because I feel that
having given about eleven years of
mv lifc, perhaps towards the fag end,
to this Mimistry "

Fandit K. C. Sharma (Hapur);: He
will live long

Shri Mehr Chand Ehanna:... I do
not want to run away from this work.
‘That 1+ no ntention of nmune. So, what
1 propose to do is this. In respect of
all those problems which have been
mentioned by the hon. Members of
this House, I propose to have each
matter fully ¢xamined; and it is not
merely that, rbout a month ago, I
wrote o letter to all my colleagues in
the western region, I mean, the Reha-
bilitation Ministers, and I have asked
them, please let me know the residu-
ary problem still remaining in your
State which you would like to be re-
solved I am receiving notes from
them So 1 proposc to call a confer-
ence next month, a conference which
may not be only for one day but will
be for two three, four, flve or six
a The 1dea 15 to sit round the
tible along with my colleagues, the
Rehabilitation Ministers; whether he
be from Madhya Pradesh and talks of
Mana and Tilda, or whether he be
trom U.P and talks of our friends in
the Namni Tal and Terai area, I wish
to go into this question and see that
whatr er the residuary problem is, it
15 examined and we tackle it, and come
to grips so that the target that I have
laid before myself, that is, completion
of this work in the Western wing by
the 31st of December, 1959, and at the
latest by the 31st March, 1960, is
achieved

Now, I should like to turn to the
eastern region. Shri Sadhan Gupts
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in his opening remarks, the day before
yesterday, made three observations,
One was that according to the recom-
mendations of the Ministers’ confer-
ence in 1954, the camps had not been
liquidated. The second was thst
Bengal had not reached a saturation
point. The third was that my policy
in the matter of the establishment of
small, cottage and medium industries
in the eestern region in the private
sector was one under which no indus-
tries in the private sector could be
established in West Bengal. I am sorry
Shri Sadhan Gupta is not present in
the House.

Let me go back to the year 10954,
when the Ministers' conference or
rommittec met and examined the then
problem existing in West Bengal. At
that time, that 1s, on the 1st January,
1054, the number of displaced persons
in camps was only 64,000. But, as I
said a little while ago, the exodus had
been going on at an alarming pace in
the eastern region. In the year 1054
alone, 47,000 persons went into camps.
In 1955 another 86.000 persons went
into camps. In 1956 the figure rose
to 98,000, My problem on the 1st
January, 1957 was 231.000 persons in
camps, plus the 64,000 who were
already there on the 1st Januarv, 1854.
The figure nearly went up to three
lakhs. ‘This is a pomnt which needs
looking into. which needs to be re-
membered. that when the Ministers
met in 1954 the problem was confined
to only 64,000 persons in camps, but
by the end of 1858. on account of the
economic conditions or the political
chimate in Pakistan. nearlv three lakh
persons were taken into camps

Not only that. In those three years
the total number that came by the
issue of migration certificates was
about seven lakhs. and in agdition we
had people who came with forged
migration certificates, and also through
land routes. of an open border, with-
out anv border slip or any border
certificate

Dunng the last two years or so, the
conditions in the eastern region have
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spite of this, the number still remains
at 1.80,000, That is on account of the
fact that nearly three lakh persons

we provided them with shelter.

Another point that has been refer-
red to very often in this H

outside is whether Bengal has reached
the saturation point or not. As far as
the Government of India are concern-
ed. whether we sanction a scheme
West Bengal or a scheme in
Pradesh, the entire expenditure

the funds have to be found by
Government of India. So, it is
material from our point of view whe-
ther we rehabilitate persons in West
Bengal or in Bihar, because the money
has to be spent by us. Hundred per
cent advance is made by the Govern-
ment of India,.hundred per cent relief
expenditure 1s borne by the Govern-
ment of India, and hundred per cent
losses are also borne by the Govern-
ment of India,

E
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We have problems in Madhya Pra-
desh, we have problems in Bihar. My
hon. friend Shri Bibhuti Mishra has
talked to me not once, but a number
of t mes, and he usually enquires of
me: “Have we not got pressing pro-
blems in our own State? Don't you
think that you should rehabilitate
your Bengalee friends in Bengal and
not bring them to Bihar, because by
bringing exira population into Bihar
or into Orissa, you are creating a pro-
blem for us, though you may be re-
solving a part of the problem
yourselft” There is something
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A little while ago, Shr1 Ghosal stat-
ed that mn spite of the recommenda~
tions of the Ministers conference, these

but I wish to tell the House that for
the last two years or so I have been
taking dusplaced persons to Ambikapur
und Dharamjaigarh in Madhya Pra-
desh, and 1f I took now another batch
to Bastar or Koraput, what 13 the
difference What 15 the difference,
1 want to know, between Dha-

Madhya Pradesh? After all, there are
people i1n Onssa 1 have reclaimed
the foreshore of the Chilka Lake, my
hon friend Shri Panigrahs knows it
It is the same two States where the
people are being tsken to But now
I will take you into confidence and tell
you why there is opposition today The
opposmtion 1s based on the ground and
the conmideration that Like the west-
ern region, we are now mn sight of
the solution of the rehablitabon pro-
blem in the eastern region as well

There used to be desertions before,
I admit and I concede, but may I hum-

Demands  CHAITRA 31, 1881 (SAKA)

jor Grants 11104
bly ask whether there have been any
desertions from Bihar, from U.P., from
Madhya Pradesh, from Orissa and from

asthan during the last two or three

name, we have succeeded, and suc-
ceeded well, 1 our rehabiitation
schemes 1n these States

The problem that we assessed
year ago, or about ten months
was that there were about
farulies m camps in West
alone had at that time also about 15

5.

5000 in the Charbettiah camp In lo-
cating lands in these States we have
been successful, but we have been
able to find land only m small bits
and small areas Now, if you take,
say, 40,000 families and you allot each
family even six t0 seven acres, vou
need anything like 2 to 2] lakh acres
of land That land 18 not available
any State So we looked into an area
where we could find there was a vac-
uum to the extent that extra popula-
tion could be taken, pressure on 'and
was not great and people could be
rehabilifated 1n big blocks without
causing any local disturbance And
we also saw one thing more, that the
conchitions in that area were more or
less akin to the conditions prevailing
in Bengal We came across this ares
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which is chlled Dandakaranya. I wish
to pay a tribute or rather wish to con-
wey my grateful thanks to the Gov-
wrnments of Bihar and Madhys Pra-
desh

Shri Panigrahi (PurM And Orussa

Shri Mehr Chand Khanma:. ..and
Onssa for having agreed to place
thousand of acres of land at the dis-

of the Government of India for
development and dor beng
%o diusplaced persons for their rehabi-
titstion, I have taken a couple of
batches there My movement may
tave been a little slow, but I do not
want to go very fast The Dandakara~
nya scheme 1s quite different from an
average scheme that we }mve been
followng up till now in any other
State In other States before, we used
1o rehabilitate people and till then
keep them on doles That 1s no longer
our policy in Dandakaranya In Dan-
dakaranya, every persons who is taken
—and I have accepted that responsi-
bility—shall be provided with work
il he or hus famuly has been rehabi-
litated. So I have to provide work to
sach fanuly that is taken to Dandak-
arsnya To provide work to 40,000 or
50,000 families 15 a clossal task

Three or four months ago, some of
my friends :n West Bengal lmunched
a resistance movement As usual, they
ook out processions, they held mect-
ings We watched the situation for
some time But the House will be
glad to know that for
the first time in Calcuita the UCRC
or its patrons had to eat the humble
pie because that resistance moverment
nad neither the sympethies of the dis-
placed persons, because by now they
hed found out who were their friends
and who wanted to use them for thew
political purpose, nor the support of
the genera]l population in West Ben-

gul

Shri Awrobindo Ghossl: How many
were arrested?
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Sk} Mokt Chind Khkasma: I will
make a bris? tatement, if I am not
asked to substantuate it My informa-
tion is—Iit may be entirely incorrect
—that on every day that I give doles
to my refugee. friends round about
Calcutta, & particular party gets oae
anna in the rupee from those dis-
placed persons I am not naming eny
pohitscal party They make about
Hs 70,000 or Rs 80,000 a month. With
fhmt, they have got a large number of
workers (Interruption by Shn S, M
Banerjee) Do not get excted You
are from Kanpur I am talkng of
West Bengal On every day, when 1t
is intended to take out a procession,
whether they want to honour me by
their presence or they want to go to
the residence of Dr B C Roy, peo-
ple are paid from the doles that 1 give
al the rate of Re 1, 12 annas and 8
annas for each volunteer You mght
esk me why this discrimination” The
man who 13 m the front gets Re 1,
the man mn the muddle gets 12 annas
and he at the back 8 annas, for the
obvious reason that if they had to
face something like what happened
outside Jamnagar House the other
day, the man in the front gets Re 1
and the man at the back gets 8 annas

8hri Nath Pal (Rajapur) His refer-
ence to Jamnagar House it wrong

Mr. Deputy-Speaker: He has al-
ready said that he might be wrong
Thercfore, there 18 no need to pursue
it

Shri Nath Pal: That may be true
of Calcutta But not about what hap-
pened here, It may prejudice the case

Shrl Mehr Chand Khanmna: I wil
make a categorical statement whuch
1 can own and for which I take full
responsibility When this movement
was about to be launched and we had
fully judged the public opion in
West Bengal more so of the DPress
who supported this Dandakaranya
scheme fully and rightlv, I passed
orders. 1 am making this statement
for the first time I wrote to the Gov-
erament of West Bengal that when
this movement wus Ilsunched on
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every day at 3 O'clock—that 15 the
time for agitation or demenstration—
there should be a roll call in each
<camp, and if a refugee was not pre-
sent, hus dole for the day should be
deducted, so that he cou'd not have
the best of both the worlds at the
same time The second thing I sexd
was that the name of every refugee
who was arrested should be removed
from the camp register There are
only about 250 families or 250 per-
sons 1n &ll whose names have been
removed from the camp i1egister on
account of the part that they took m
this agitation A few days ago, Shn
Jyoti Basu, Leader of the Opposition
in West Bengal came to see me m
Delhi—he also saw Dr B C Roy m
CTadlcutta—and  reguesied that the
doles of these unfortunate puisons
should be resto-cd We are looking
mnto the matter

As 1 said just now, I have nothung
agamst the displaced persons Thyp
Government which can spend Rs 330
<rores on their rehabiitation from
their own revenues, can pay them
Rs 185 crores in the shape of com-
pensation and over and above that
give them 19 lakh standard acres of
land, has no intention of taking away
the small pittance from A refugee
or B refugee But we certainly do
not want them to be made tools of
certain political parties for their own
political ends

Another refernce that was made
was in relation to my policy It 1s a
distortion of truth, or I mught say
it 13 a complete perversion to level &
charge of that nature agamnst me and
my Ministry Apart from what has
been done during the last few years,
in this year alone that 1s 1958-59,
26 small cottage \ndustre. schemes
were sanctioned at a cost of about
Rs 31 lakhs The total number of
sanctioned schemes so far 1 128,
mvolving an expenditure of Rs 104
lakhs with an employment potential
of 14,000 displaced persons Over and
above that, we have sanctioned 18
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medium mdustrial schemes There,
ous capital investment is lLikely to be
anything between Rs 2} crores—
Rs 3 crores All these schemes have
been sanctioned mn West Bengal
gome of them are m the pnvate see-
tor &nd some in the public sector
That 15 not all Lately, we have set up
a Rehabilitation Industries Corpora-
tion with the sole object of providing
employment to displaced persons
from East Palustan It has been charg-
ed with the task of setting up indus-
trigs m the eastern region, whether
in the public sector or in the private
sector and to see that they are set
up expeditiously, because our ain
idea 13 that as those who will be
taken to Dandakaranya will be re-
neilitaied thane, v e Wi Wt
in West Bengal and have only been

garding the schemes that have been
ganctioned before

Shri Vasundevan Nair: Implement-
ed

Shri Mehr Chand Khanna. This
Corporation was set up only a few
days ago

Shri Vasudevan Nair You said—
other schemes

Shri Mehr Chand Khanna. As re-
sards other schemes, of the 18 that
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& view to set up an industry ocosting
about Rs. 50 lakhs to a crore of
tupees, u number of things have to
be taken into congideration. We have
to import the machinery from abroad;
we have to arrange for foreign ex-
change have to take the machi-

5o
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more so, who occupy such responsible
positions and, when we have

displaced persons from East Pakistan
Our Budget for the eastern region,
as you know, 18 Rs 17 crores, and for
the Dandakaranya, it 1s another Rs 6
crores and for the Industmes Corpo-
ration we have made & provision of
Rs 3 crores this year The Budget
for the eastern region alone this year
is about Rs 27 crores This 15 no* a
small sum of money

And, to say that we have not been
able to rehabilitate any persons up
till now is agamn not correct We have
given loans to about 5 lakh femilies
in the eastern region Mr Ghose said
the other day that, while in the west-
ern region I have built about 2 lakh
tenements, our performance mn  the
eastern region was verv poor We
have given urban loans to anything
between one lakh and a quarter to
one lakh and half of families 1n the
aastern region for the construction of
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their houses. The amount is Ra. 16

of their property It is a
matter—about the payment of arrear
of loans or the interest that is due
and 1t 18 only 2, 3 or 4 per cent —but
we did not undertake direct construc-
yon work in that area

One more point and I will finish
you have already given me a Whig
pptitude That 15 about this question
of the saturation point having been
rfached or not in the West Bengal
pvery time we hear about the Ishaque
peport This Mr Ishaque, I heard in
pengal, ived before partition or died
pefore partition or went to Palustan,
1 do not know He was an officer of
the Mushm League Ministry He gave
# certain report and this report has
peen fully examined by the Govern-
ment of West Bengal 1 will read one
passage I do not want to take much
gime of the House What is the sigm-
finance of the Report” Is it the Jand
that 18 available in West Bengal. I am
guoling from a statement made by
Pr B C Roy, the Chief Munister of
West Bangal

“Iskaque’s Report (1044-45) 13
often quoted to show that ade-
quate Jand 18 available 1n West
Bengal for rehablitation of agri-
culturigts Description such as
‘uncultivable waste' and ‘cultiv-
able waste' on the basiz of thus
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report is totally misleading,
shorn of the contexts., For e=x-
ample, ‘untultivable waste land’
as desembed by some, which in
Ishaque’s Report bas been des-
cribed as unculturable waste ac-
tully consists of tanks and rivers,
jheels and marshy lands, roads and
Railways, temples, mosques, shops,
homesteads etc The figure 1:98
milhon acres for culturable waste
within West Bengal sometimes
quoted on the basis of Ishague’s
Report mcludes bhita, grazing
ground, jungles, play grounds etc.
Besides, Ishaque mcluded wathun
it old fallow land, that is to say
1and laymng fallow for more than
three years. which belonged to
mndividual cultivators and were
brought under cultivation by them
from tuoe {0 time &8 and when
poasible Whatever moght have
been the position when Ishaque
conducted his survey, the position
seems to have considerably chang-
ed during all these years There
has been a natural increase 1n
population and more land has been
brought under plough To cite
one example, in Ishaque's Report
culturable waste m Howrah was
shown as 12,05754 acres as against
4307 acres as found 1in the latest
survey by the DLR"”

Now, this gives the background of
this case The land, according to
our information, that iz available or
can become available in the whole
of West Bengal 15 not more than 1
lakh of acres This, agawn, 18 con-
tamned in a pamphlet or a statement
1ssued by the Government of West
Bengal under the heading Notes or
comments regarding the rehabilita-
tion of refugees The total area given
15 1,03,000 acres of which about
80,000 zcres are in the distriet of
Midnapore and the rest s-attered m
small bits uvver the whole of West
Bengal

A friend of mine yasterday hinted—
and very nightly—that we were tak-
ing great rsks in devcloping lands mn
Sunderbans, that ir Hirobhanga
lands umder the rive. Teesta near

Demands  CHAITRA 21, 1881 (SAKA)

for Grants 111

Jalpeigur: and in Midnapore. That is
0. Thase are all waste land, mar-
ginal and sub-margmal. If they had
any patential they would have been
brought under the plough and would
have beén ueveloped iong ago We
are teking this risk—and, pernaps,
we are taking this risk deliberateiy—
to show that in spite of the cange
being there, the intention of the Gov-
ernmnent 15 that if any land can be
developed within West Bengal, we
will give the State Government every
possiLle facihity

We have given them Hs 15 lakhs
for the purchase of machinery 1
have arranged expert advice for them
from the Council of Agricultural
Research Our capital investment on
these lands 1s going to be nearly Rs.
1 crore So, to go on harping on the
old ctory that land 1s available n
West Bengal will do no good to the
displaced persons whose cause 1s, as
they allege, near i{o them

Heve 18 & scheme, the Dandakar-
anya scheme which has been thought
of and which 1s being implemented.
We have taken care to see and we
have got experts from all dwrections
dealing with every aspect of the
matier, whether 1t 15 malaria, whe-
ther 1t 18 soil conservation, whether
it 1s contour bunding, whether it 1s
well water etc All these things are
being taken into consideration

I would appeal to them that the work
of this Ministry 15 gomng to be com-
pleted within the next 2 years Ten
years or eleven years have already
elapsed and the time 1s a very import-
ant factor We have already taken about
1,20,000 persons out of the camps
during the last two years I am aimm-
ing at an average—it 15 about 10,000
persons & month and at this rate, I am
hoping that within a year, maybe
fifteen months or & maximium of a
year and a half, we should be able
to take out all our camp population
from the camps 1n West Bengal W=
are taking some of them to Danda-
karanya and others we are trying to
rehabilitate within the State itself
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My hon friends also made referen-
oes 1o Assam and Trpura My main
problem today 15 confined to West
Bengal. I have been lately to Assam
and Tripura mysel? and I have held
Adiscussions with the Chief Minister
of Assam and the Chief Commussioner
of Tripura 'We have examuned the
entire problem, we have looked into
the residuary aspects of the probiem
We are hoping that within about a
year, we should be able to resolve
the residuary problem in Assam and
.Tripura As far as Assam 18 concern-
ed over B0 per cent of the refugee
population had been there since 1852
There are no camps in Assam It 1s
only about 20 per cent of the refugees
that have come to Assam during the
iast seven years In Tripura up-till
now we have spent Rs 10 crores on
rehabilitation When I went to
Tripura about two months ago, my
friend who spoke last was there and
as generally happens, he arranged big
processions and demonstrations for
me and even arranged a hunger strike
outside the house of the Chief Com
missioner

Shri Dasaratha Deb. People die

Shri Mehy Chand Khanna, My
Demands for Grants were to start on
the 7Tth and I got a telegram on that
very day and a news item appeared In
the Amnt Bazar Patrmka that 19
persons had gone on hunger strike
The number of displaced persons in
Tripura 13 nearly 3§ lakhs—about
80000 or 60,000 families We have
slready spent about Rs 10 crores on
their rehabilitation My intention 1s
that the residuary work should be
completed 1n the shortest possible
period and the remaining work, i
any, has to be integrated with the
normal work of the State This
Ministry, ag I said 1n the beginning—
I am closmng—was created to meet an
emergency created on account of the
Partition of the country In its very
nature and context it has to complete
its work one day But this Mmmstry
was dealing with a large number of
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subjects hike houging, trarung, educa-
uon, medicine, industry, home for m-
firm, etc There are permanent
Mnistries of the Government of India
set up to handle all these suh.ects
There may have been some need for
my Ministry in the mitral stages but
today when the work of industmal
1sation has gone ahead and schemes
have been sanctioned, I see no reason
why this work cannot be handled by
the Minustry of Commerce and Indus-
try I give stipends, they are pad
sccording to certain rate which has
been lald down This work can be
easily passed on to the Minstry of
Education We have done so as far as
the Western region 1 concerned |
propose that during the next two
years the work which 1z of a more
permanent nature should be transfer-
red to the sister Mimistnes of the
Government of India who have been
dealing with them always As far as
the resaduary work 15 concerned, I am
looking into the entire matter and I
can assure you that w¢ will trv to
complete that work successfully a. we
have done m the western region and
it will be a great credit to a man
who comes from the west—I want
this to be remembcred that at no
time have wc made any diserimuna
tion m the case of displaced persons
from East Pakistan and nobody would
be happier than me a man coming
from the west, if during the next two
years as I am hoping, the problem

of the displaced persons from East
Pakistan 1s also re<olved
Shri Dasaratha Deb The Minister

did not reply to the point regarding
the refugees of Tripura who came
after 1854 and who ar; demanding
now an ncrease in agiicultural loan
and a second set of loans Thest
people are now on hunger strike H-
did not reply a, to what he i going
to do regarding this

Shri Mehr Chand Khanna The day
before yesterday when I read this new-
item I sent, on my own, to the Chi{
Commussione: of Tripura a telegram
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I it is a hard case, real ;r;d;lz
sarving case, the loan should
‘but if the loan is sought through pres-
sure tacties, not a single person is to
be advanced a single penny.

Mr. Deputy-Speaker: Shall I put
any cut motion separately?

Shri T. B. Viital Rao: All cut
motions may be put together.

Mr. Deputy-Speaker: 1 shall now
put all the cut motions to the vote of
the House.

The cut motions were put and

negatived.

Mr. Deputy-Speaker: The question
ds;

“That the respective sums not
exceeding the amounts shown mn
the fourth column of the order
paper, be granted to the President,
to complefe¢ the sums necessary
to defray the charges that will
come 1n course of payment during
the year ending the 31st day of
March, 1960, in respect of the
heads of demands entered in the
second column thereof mgainst De-
mands Nos 72, 73 and 128 relating
to the Ministry of Rehabilitation.”

The motion was adopted

[{The motwons for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed)

Demany No 72—MntstRy oF RmiA-
BILITATION

“That a sum not exceeding
Rs. 3421000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Ministry of Rehabili-
tation'”

Demanp No TS—EXPENDITURE ON Drs-
PLACED PrRSONS AND MINORTTIES

“That a sum not exceeding
Rs 18,0508,000 be granted to the
President to complete the sum
necessary to defray the charges
which w11l come in course of
payment during the vear ending
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the 31st day of March, 1980, in
respect of ‘Expenditure on Dis-
placed Persons and Minorities’,
Demanp No, 128—Carrrar QUTLAY OF
HE MiNmTRY or Rrmasmrrarion

“That a’ sum not exceeding
Rs. 18.,51,87,000 be granted to the
President to complete the sum
necesgsary to defray the charger
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Capital Qutlay of the
Ministry of Rehabilitation’.”

Ministry of Community Development
and Co-operation
Mr. Deputy-Speaker: The House
will now take up discussion on
Demands Nos. 6, 7 and 108 relating to
the Ministrv of Community Develoo-
ment and Co-operation for which
eight hours have been allotted, Hon.
Members deslrous of movmg cut
motions may hand over at the tahle
within fifteen minutes the numberr of
the selected cut motions, I shall
treat them as moved if the Members
In whose names these cut motions
stand are present in the House and
the motions are in order
Demanp No. 6—MiNmsTRY OF Com-
MUNTTY DEvErtormMEnT  AnND Co-
OPERATION

“That a sum not exceeding
Rs 25,12000 be granted tn the
President to complete the sum
necessary to defray the chargee
which will come in rourse of
payment during the year ending
the 31st day of March, 1980, in
respect of ‘Ministry of Community
Development and Co-operation®”

Drmanp No 7—CoMmmuNtry Dmve-
LOPMENT ProyecTs. NaTIONAL ExTEe-
8ION SERVICE AND Co-OPERATION

‘That a sum not exceeding
Rs 1886,90.000 be granted to the
President to comvlete the sum
necessarv to defray the charges
which will come in course of
payment during the year ending
the 31st dav of March 1980 1~
respect of ‘Community Develop-
ment Projects, National Extension
Service and Co-operation’”
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* Desgawy No. 108—Carrrar Ovziay or
e Movastey or CoMmuniry Deve-
LOPMENT AND CO-OPERATION

“That = sum not exceeding
Rs. 3,47,15,000 be granted to the

payment during the year ending
the 31st day of March, 1960, 1n
respect of ‘Capital Outlay of the
Mmsiry of Community Develop-
ment and Co-operation'.”

The Prime Minister and Minister of
External Affairs (S8hri Jawaharial
Nehru): Mr Deputy-Speaker, I beg to
put forward before this House the
Demands for the Ministries of Com-
munity Development and Co-opera~
tion I do so because the Minister m
charge of these M nisiries 13 unfortu-
nately disabled from downg so because
of iliness—an illness which, I belheve,
has been brought on him by ks
excessive enthusiasm and hard work
i these Ministries I am glad that he
18 getting well now and I hope that
he will be back soon to shoulder this
tremendous burden

I should 1 ke to say something mn
these opening remarks about the co-
operative movement and not so much
about the general community develop-
ment movement, because much has
been said about commumity develop-
ment and much will no doubt be sard
in the course of this debate The co-
operative movement 18 not & new
movement m India, or the world It 1s
a very old movement even in India—I
do not know for how long a time—
with greater or lesser success We
have a fair amount of experience about
~o-operatives and all that Neverthe-
ess, the broad approach that 15 now
being made in the country has some-
thing of a novelty about it, at any rate,
for us This approach has not come
out suddenly but has been the result
of a great deal of earnest thought and
consideration After a good deal of
such thought at varmous stages in the
Planning Commission, a reference was
made in the reports of fie Five Year
Plans whch unfortunately people

Demands  APRIL 11, 1080 for Groans

little later, the National Congress
meeting at Nagpur not only aproved
dY tnas ‘pecause, ‘mueel:, it was a part
of itz omginal programme, but laid e
great stress upon it and special stress
aon the ultimate objective, the ulti-

sud that we must
service co-operatives

Now, after that, you will remem-
ber, Sir, there was a measure of ex-
citement about this decision as if some
disastrous step had been taken Even
in this House speeches were delivered
which showed that measure of excite-
ment and opposition m so far as the
makers of those speeches were con-
cerned

Well, some weeks have clapsed since
then more than a month I think, and
almost everyone in thug House and,
perhaps, outside, but barring the few
mcorrigible persons who will not see
the light even if 1t 1s a bright hight,
i the country has very largely and
very firmly accepted this basic ap-
proach There may be differences
about details as there must be in
such a tremendous programme, but
the basic approach has been accepted
and has been welcomed I think it
has been welcomed more especially by
the particular population of the rural
areas to whom it applies Now, I do
not say, again, that every smngle
person hag welcomed 1it, every single
detail has been welcomed or agreed
to, but broadly speaking, its broad
approach has been welcomed.
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Now, I should like, to begin with,
to place a certain of this
before the House. We talk about the
co~operative movement, we talk about
village co-operatives or larger co-
operatives and all that But I should
like this matter to be considered from
an even broader and deeper point of
view. It is the point of view of re-
organising our vast rural areas, a new
structure, a new social structure being
built up there, of which the co-opera-
tive movement is an important and
essential part—there are other parts
too. We talk about the panchayats,
and panchayats too being limited,
normally speaking, to & village and
having greater powers, greater auto-
nomy fn its sphere. We talk about
the co-operative being limited to a
village and exhibiting certain fea-
tures. How do we define this?. I
think you will find the definition is
the essential characteristic of a co-
operative: close contact, social cohe-
sion and mutual obligation.

This should be seen from this point
of view of building up gradually a
new structure for our rural society
and our rural villages. That is an
enormous undertaking. Of course,
when we started with the community
development movement that was our
-objective, although that objective was
not stated in institutional terms. The
institutional terms come now through
the co-operatives. Previously, of
course, community development move-
ment was to make the people living
in the rural areas self-reliant, work-
ing together, co-operating, building
up their villages and generally ad-
vancing on every front, more espe-
cially the agricultural front because
the agricultural front and more food
production is of the highest import-
ance. Now the co-operatives come
and give it an institutional character
—plug also the Panchayats.

In other words, this is an attempt on
a magnificent scale—I wuse the
word ‘magnificent because the size of
India is magnificent—on an enormous
auh,toawlrthehﬂcnppmeh,the

social mpproach to the land

Demsnds CHAITRA 11, 1881 (SAKA)

for Grants 11130
problem. Having not approved of the
other approach of too much individu-
alism in small tiny holdings which
prevents progress, having not approv-
ed of the collectivist approach on the
other side, we put forward this co-
operative approach which fits in with
the Basic ideals we have, No doubt,
as we go ahead we shall consider this
matter again and again, vary it, change
it, adapt it to changing conditions—
that is a different matter—because in
a thing like this it is quite essential
to be flexible. No strict doctrinaire
approach, academic approach is desi-
rable for two reasons; firstly, that in
a country like India with this great
variety it is never wise to be very
doctrinaire and rigid, and secondly,
because in the nature of things a vast
movement like this affecting 300
million people in India coming out of
a certain relatively undeveloped
state into other stages, rising to higher
stages of social and economic deve-
lopment, you cannot be rigid, you
have to see from time to time what 15
necessary. Therefore, I should like
this House to consider this from this
wide and basic point of view.

Now, while we should be flexible
we should also not allow fiexibility
to go so far as to become, just, noth-
ing definite, just a vague generalisa-
tion. That is not good enough. There-
fore, one should have fairly clear
notions as to the nature of this co-
operative movement as we envisage it
in our rural areas.

About this, there has been discus-
sion for a long time, two or three
years. I believe, in one of the cut
motions a reference is made to the
Rural Credit Survey. That survey
was a very good survey and made
many very good suggestions and pro-
posals. But its recommendation in
regard to co-operatives of villages
was based, I think, on an unfortu-
nate presumption, the unfortunate
presumption being that our people in
our villages are too backward to be
given much responsibility. I do not
personally believe in that approach in



11131

[Shri Jawmharlal Nehru)

any case. The people are backward.
1 do not say our people are very for-
ward in that matter, very advanced
and so on. But I do not accept that
spproach because it is only by giving
responsibility that you train people
better. One has to take risks, if
risks sre necessary. You can have
safeguards and all that. Because of
that they laid stress on large co-
operatives, the larger the better,
because they thought  they would
have greater resources and the few
trained personnel that we have could
very easily go round.

Another view point was that the
essence of the co-operative movement
is a non-official character, a sel-
dependent and self-reliant character,
a character which gives it cohesion,
mutual obligation and close contact.
If you have a co-operative covering
20, 30 or 40 vilages, it ceases to have
that close contact and ceases to have
that cohesion so that the Rural Credit
Survey's recommendation in regard to
this one matter—I am not referring to
various others—was criticised May I
say that we as Government broadly
adopted the Rural Credit Survey's
report without really arguing very
much about this particular matter, but
this matter came up again and again
before us in various forms, and people
criticised and said that that approach,
though good in itself, was certainly
not a real co-operative approach and
that it was not likely to produce real
co-operatives, that what it would
produce may be functioning societies,
rather pulled and pushed about by
officials with money coming from
various banks and others, that is to
say, it was dependent a good deal on
outside agencies. So this argument
proceeded for two or three years.
Because of the Rural Credit Survey™
proposal and because money was for-
theoming from our banks, especial-
ly the Reserve Bank, the tendency
became one of putting up large scale
societies, really big societies—I do not
say that those large scale societies
have not succeeded; they have suc-
ceeded—but then opinion gradually
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obligation and social cohesion.
want our people to grow and
want to lay the base of a real co-
operative structure, it should be that,
and not something very big.

A variation was made or suggested
perhaps to bridge the gap. That was,
let us have village societies but let
us have unions of 10, 12 or 15 village
socleties so that they could supervise
generally and for certain purposes;
maybe credit and other, could be
dealt with by the banks and others
for assistance. That has been the

position.

The National Development Council
decided in favour of village societies.
The National Congress definitely de-
cided in favour of them. The
National Development Council which
met again recently again went Into
this matter, the whole matter of co-
operatives, and appointed a sub-com-
mittee which reported. The position
now is that these broad principles
are accepted completely. The prin-
ciple, as I described, was about social
cohesion, etc.,, which leads to the
village society; also, the broad prin-
ciple that these societies should not
be official ridden—official help cer-
tainly——and also that, as far as possi-
ble, they should not be financed in
the shape nf share capital, etc., by
the State,

Hav.ng said that, there are excep-
tions to this. One broad exception
and an inevitable exception is with
regard to the tribal areas. We do not
wish to introduce rigidly something
which may suit the rest of India and
pot the tribal areas, 'in the tribal
areas. Therefore, in the tribal areas
we shall have the co-operatives there
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comynunal feelings and organisations,
anff s0 our co-operstives must Mt in
there.

Another question arose. Just as
tribal areas there are other backward
aress in India and the question was
whether we should relax the condi-
nuons there? Well opinion varied
somewhat and do vary. The empha-
sis varies as to what is a backward
area? In a sense, 00 per cent of
India is backward area, or more than
that. 8o, it is difficult. So, ultimate-
ly, it is not a question really to be
argued theoretically. Somebody has
to decide, having laid down and fixed
the principles that we should try our
utmost to have these small socicties
and the bigger wunions. Inevitably
the State Government itself has to be
the judge where that principle has
to be relaxed. It is right. Theirs is
the responsibility and they would be
the judges.” But in regard to uther
matters, absut State participation,
etc,, we shall go on considering that,
participation, share capital, etc., and
as problems arise, we shall be trying
to solve them, always with a little
measure of flexibility left there and
which, in the final analysis, the State
authorities will have to consider.

There was another matter in con-
nection with this. I need not say—it
has been said many times before—
that the co-operative law has to be
simplified, and it is being simplified.
We have found that while the law
has to be simplified what really re-
quires simplification is the working
of the law, even more so than the
law itself, that is, the person who

ratives should cease, that is, the co-
operatives should be free to make
mistakes # they want to but that
help should always be available.

Now, a very serious difflculty aris-
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deal of skill. Bven the mmn in the
village, the secretary of the village
co-operative, requires some training,
some way of kevping some simple
accounts. That problem is a difficult
problem. Sometimes, a village has
not got a single person o
it. We hope to train them In large
numbers in various stages. The righ
thing 1 imagine, should be to have
two persons who should be used for

wvak

cher.

mo-

wi

be

who can do

this purpose. One is the Gram Se
and the other is the village tea
The Gram Sevak, at the present
ment, serves ten villages, and it
be a bit too much for him to
atked to look after 10 or 15 or even
six or more societies.

Shri P. B, Patel (Mehsana): The
village talati, who is a Government
servant,

Mr. Deputy-Speaker: Names would
not matter.

Shri Jawaharial Nehrn: 1 have not
cxhausted my point.

Mr. Deputy-Speaker: The point is
perhaps that the Gram Sevak might
be called talati or clerk.

t
¥

Shri Jawaharial Nehrn: He is not
a revenue officer.

Shri P. R, Patel: He is 50 in Bom-
bay State.

Shri Jawaharlal Nehru: I am not
able to argue this point with the hon.
Member. Perhaps he knows better
about the Bombay State. But any-
how the conception of the Gram
Sevak has grown out of the Com-
munity Development movement. He
is part of the movement and he has
been trained. I think .about 30,000
to 40,000 have been trained and he is
in charge of them. Perhaps his
charge is a big one and maybe we
might reduce the charge. But final-
ly I imagine that the teacher in the
village school should be responsible for
this clerical work of the co-operative.
But all thess things will have to be
built up and we would have to ex-
plore all possibilities of doing 1it.
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A problem does arise that In a vil-

view-point 15 that help
should be given, but the help should
‘be given for productive schemes, pro-
ects, and not really to the co-opera-
tive for it then to decide how to
spend it, because that again becomes
its normal routine
-work on the help, while if it is given
for productive schemes,
something definite and precise, and
the co-operative gets golng with that
productive scheme,

This is the broad approach to co-
operatives. In addition to these vil-
lage co-operatives, of course, we have
to have functional co-operatives for
various functions or professions and
there has to be this close connection
between the panchayats and village
co-operatives. It is in this context
that I should like this House to con-
sider this problem. 1 venture to say
that in spitc of the heated arguments
that have taken place sometimes,
there is no person really who gives
dispassionate thought to this matter,
-who can disagree with this basic
approach, because there is no other
approach. As I put it recently io this
“House, what is the alternative to
your dealing with large numbers of
small holdings? What do you do with
them? If you leave them like that,
they can never come out of their shell.
They may improve a little, but they
can never get out of thelr shell,

As soon as you make this basic,
fundamental change in the approach
fo this land problem, I think, al-

L4
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retained. Theoretically, that is ob-
vious. The difficulties may be not
theoretical, but sentimental or just

trate on this.

to place before this House, then one
sees this not only as something
appertaining to cultivation and agri-
culture, but something leading to
greater aims, greater production,
something that gradually changes the
whole context of village life. So
many things should happen in the
village which would never take place
if people live separatelv and withont
that co-operation; so that. the village
enters a higher social phase of exist-
ence, as it should. Once you get this
dynamism working in our rural sn-
is fairly ranid
The present
character of that society, the iner‘a
that we have to meet. I think that
this inertia has been shaken some-
what by the community develop-
ment movement and with the comng
of the co-operatives, it will be shaken
up more and more and we <hall sce
hundreds of millions of our people
living in our villages on the march,

their work in the co-operatives,
which will make them work in a
different way, think in a different
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I have ventured to place these
broad. aspects before this House. I
do not wish to go into details. Hon
Members who iay criticise our
approach will, no doubt, put forward
point which, I hope, will be dealt
-with adequately by those who follow
me.

Shri Vasudevan Nair (Thiruvella)
Mr. Deputy-Speaker, Sir, this Minis-
try of Community Development and
‘Co-operation is acquiring more and
more importance. This Ministry nad
a very humble and small beginning
-with only community development
under its wings. But now it has got
two more items under 1ts control, viz.
village panchayats and co-operatives
I shall confine myself mainly to the
developments taking place in the
fleld of co-operation. Of course, 1
would like to refer to the community
«development movement too, especial-
ly the attempts that are being made
10 get the co-operation of the broad
masses of the people in this country
in developmental activities. I will
give my remarks on community deve-
Jopment towards the end of my

speech.

Before going over to the hotly dis-
wussed topic of joint co-operative
farming, I would like to refer to a
report published in the papers very
recently—report of the study group
on co-operation policy. I do not
know if it is officially published. 1
‘hgve got The Hindu of Aprd 10,
where it is reported. I hope the re-
port will come for serious delibera-
tion and discussion both before the
‘Minustry and of course, in this House
during this debate. I do not know
whether we can have elaborate dis-
cussions on this report during this
debate, because most probably, many
«of the Members might not have got
time to go through this report in
detail, But I would like the Minis-
try to pay serious attention to this
point in that report. Here it is said:

“To increase the membership
of co-operatives to the level of 20
million at the end of the socond

42 LSD--8
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Five Year Plan, the group recom-
mends that effarts should be made
t¢ bring into the co-operative
field such people in the village
who are relatively better off-
with surplus funds for invest-
ment Membership of the village
gocieties should be a necessary
econdition for obtaining the van-
ous facilitles made available
through various Government

agencies ”

This point 1# made while dealing with
the problem of rural credit. The
study group 18 of the view that if this
mem™ership of 20 million is to be
achieved during the second Plan
period, they would not be satisfled
Wi o ‘rwed amomt. than, 2. AR
mllion and it seems that Government
by iself will not be in a position to

de Rs. 400 million. The study
group feels that they can have this
money by bringing in the wealthier
section of society in the countryside
intg these societies

we have to think twice before tak-
fng Ssuch a decision We have our
experience in this country that in the
name of co-operation, there is a lot
of exploitation going on If the
co-Operative societies are going to be
the hunting grounds of richer sections
in society, of the wealthier sections
jn the countryside, I am afraid these
societies will not do that kind of
benefit that they are intended to do
for the poorer sections, who are really
in need of credit. There 1s every
chance of these societies being domu-
nated by those richer sections. That
is pappening today in every part of
our country If we are going to
give preference to the wealthier sec-
tiops in society in enrolling members
to the co-operative societies, if we
are Eoing to accept it as a policy, we
are going to doom this movement. I
am not against having such people m
the co-operative societies, but .

»r. Deputy-Speaker: The hon.
Member may continue on the next

day-



Shri Pabadia (Sawai
Reserved—Sch., Castes):
mave:

I beg to

“That this House agrees with
the Forty-first Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 0th April,
1959."

Mr. Deputy-Spsaker: The question
is:

“That this House jagrees with
the Fortyfirst Report of the
Committee on Private Wembers'
Bills and Resolutions presented
to the House on the Sth April
1950."

The motion was adopted.
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RESOLUTION RE: MALPRACTICES
IN FOREIGN EXCHANGE-—contd.
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pruning of the Plan which it has
necessary, and also despite the fact
that many of our important projects
and programmes have had to be
shelved on account of the foreign ex-
change crisis, the attitude of the Gov-
emnment in this matter, in the mattar
of control of foreign exchange, I am
constrained to say, reveals a kind of
apathy, a kind of ineptitude and a
kind of smugness which calls for the
most utter condemnation.

We have regulationg in this country,
and I have with me an entire set of
the rules and regulations and pro-
cedure laid down by the Reserve
Bank in the matter of controlling the
foreign exchange. With all that we
find that the Government today can-
not exercise any effective control at
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over them, and I find that Govern-
ment have always been giving us
snswers which are

gations to outside countries. Govern-
ment gave the figure that about 1075
officers had Jeft India during the
period in question along with 175 non.
officials on official delegations. They
had no information but a rough idea

gE
_a
H
:
g
%

tion to which a very wvery different
answer was given. We asked a ques-
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Foreign Exchange
give the names of persons for whom
foreign exchange had been released
for purposes of business tours, Whit
nonsense iz this? If this House can-
not be told for purposes of travel and
for business tours outside such and
such an amount has been released as
foreign exchange, why is it that we
are sitting here and why is it that we
uytherehatonimexchnplg‘qﬁdﬂ
Because, we know it is only these
top-most industrialists who go out-
gide and indulge in all sorts of mani-
pulations of the secret accounts which
they hold elsewhere. Even that is
pasdonable.

1 have here a swrvey of India's
foreign liabilities and assets conduct-
ed by the Reserve Bank. What do
they say? They say that about Rs. 50
crores to Rs. 60 crores worth of in=-
vestments are held by Indlans but
their figure is strictly confined to in-
vestments held by joint stock com-

fes. It was only a tabulation or
compilation made out of a certain
balance sheets, and the report openly
admits that they have not had any
advantage of getting an inside into the
holdings of private individuals. This
is what the Report says:

“It has not been possible to
obtain the data regarding the
sasets and liabilities of present in-
dividusls, Indian partnerships
gnd foreign-owned parinerships
o8 a result excepting for the
gmall amounts and foreign assets
of individuals of Indian origin
reported by banks in India as
agent or custodian holdings.
Other assets and liabilities of in-
dividuals and partnerships have
not been taken into account in this

survey.”

So here iz a survey where the Re-
serve Bank says that Rs, 50 crores to
Rs. 80 crores is the amount of foreign
exchange held by registered com-
panies. They cannot survey the rest,
bectuse they are unable, because the
rulés do not give them any power,
beckuse we do not have any adequate
safeguard, because we do not have any
machinery to wverify the holdings,
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80, they have been compelled to
have a sirvey which is strictly con-
fined to the holdings of joint stock
companies We know the impact of
the prices on our economy Yet, with
all these rules and regulations,
over whuch the Government
seem to be self-satisfied, we find that
this 1s position, we do not have an
idea of the amount which 15 held,
secretly held, by our industrialists n
other countries

We know their modus operandi 1f
you ask me to give concrete instances
or direct proof, 1t may not be possible,
because even the Government with its
machinery, which is supposed to keep
a watch over these gentlemen, have
not been able to give us anything
But then there are circumstances and,
as you know, even witnesses may le,
but circumstances do not. There are
circumstances which convincingly
prove that some of our industrialists
who visit foreign countries do indulge
in malpractices and thereby do diabolic
crimes on  our economy We know
that the usual modus operandi in
these matters 15 that mn the case of
imports into India they inflate their
invoices When the ci1b prices are
given 1n the mvoice they wnll add 20
or 30 per cent And that 1s delicately
done m order to avoad income-tax m
tha country, on the one hand and also
to get soimne money adjustments in the
country of origin of the goods Like-
wise, 1n the case of exports from this
country, we find that it 1s possible
under the rules—and they are doing
it 1n several cases,—to under-invoice
While. on the one hand on imports,
they over-invoice 1in the case of
exports they under-mvoice

Take, for example, a case of jute
export from Calcutta Let us suppose
that his name 15 A. A has an organi-
sation m London also A sends jute
of the first quality from Calcutts to
his London office and makes out an
invoice that 50,000 bales of jute of the
third quality is sent The man who
is in charge of the London office knows
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that though the invoice 183 drawn up
for jute of the third category, actually
the goods consigned are Mot third class
jute but they are first class jute. He
knows it by a series of codes Whe-
ther it 15 Bentleys or any other code,
I am not 1n a position to know but he
knows So. the company funcuoning
there can get an idea without the
Government being able to check here
It happens m the case of jute It
happens in the case of irom ore It
bappens in the case of manganese. It
happens in the case of textiles It
happens almost 1n the case of every
commodity which we export in bulk

Shri T. B. Vitial Rac (Khammam)
More 20 1n mica

Shri V. P, Nayar: More so 1n mica
as my hon friend says There are
grades and for dufferent grades there
are diufferent prices What is the
machwmery that Government has for
this? The Government cannot clam
to have any machinery at all

When this under-invoiced bill goes
to the other country, what they ao is
that they sell the article at the price
which 15 for the best variety and keep
the balance of 20, 30 or 40 per cent or
whatever 1t 13 1n a private account in
order to avoid the incidence of the
local income-tax There they will, by
a set of surreptitious thieves, through
agencies, fichitious or otherwise, pass
the goods from A to B, B to C and C
to D Ultimately, the whole profit on
that will be mopped up by one indivi-
dual and kept in the bank

And how do our banks function?
We find the chaurmen of banks them-
selves indulging 1in these crimes and
going away without any trouble When
we know for certain that such banks
have branches in London and are
connected with businessmen, here
what 15 the presumption? How 15 it
otherwise possible for some of our
industrialists to go out of this country
with merely Rs 75 mn their pocket—
because I do not think that Govemn-
ment allows more than that now—and
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posmbly foreign exchange for £1,000
aor s0? I know of a particular case—
I do not want to name hum—of a top
businessman of Calcutta gomg to the
United States of Amernica with his
wife, with his chuldren and also with
his Private Secretary and staywng
there for three consecutive months in
Waldorf Astoria of all places and yet
the accounts show that he has taken
hardly Rs 500

Shri T B. Viital Rao: He must be
having an account in the Punjab
National Bank

Shri V P Nayar He must be
having

That 1s what happens Any number
of instances can be given of persons
travellng from here to other <oun-
tmes and carrying only a hittle fore gn
exchange How 1s it that it was pos-
sible for a gentleman, who was
caught at Palam

An Hon. Member: They carry
Alladin’s lamp with them.

Shri V. P. Nayar: They carry
Alladin’s lamp with them, he says

How 1s it posmble that when only
Rs 2,000 or Rs 3,000 of foregn
exchange has been released for a par-
ticular gentleman, he 1s caught at an
aerodrome with Rs 10,000 worth of
foreign exchange? These are circum-
stances which lead us to the one and
only presumption that Government
have been allowing these people to
operate with theiwr knowledge They
cannot say that they do not have the
knowledge because here 1s an answer
which shows that. It was for Ques-
tion No 1308 which I had 1n my own
name The question was

‘“Whether i1t has come to the
notice of Government that lead-
ing mdustrialists vismiting foreign
countries spend far more than
what they are allowed in foreign
ecuntries for such tours?

11136
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The answer to thus part is

“Information received g.ves the
mmpression that thuis may be so m
certain cases”

So, Government know-—and know it
very well also—from circumstances
that these businessmen who travel
outside use far more foreign exchange
than what they are given And yet
what 13 1t that we find” Here 13 an
answer to another question which sur-
prises me About 135 cases have been
taken up 1n one year against business-
men for violation of foreign exchange
regulations One finds very impres-
sive names B G Goenka and hs
wife, Glaxo Laboratories and many
impressive names are there All of
them have wviolated the foregn
exchange regulations Here 15 a whole
statement laad on the Table by the
hon Minister runming into several
pages I find there that despite the
fact that our country faces a very
very serious crisis in the matter of
foreign exchange, the particular
durectorate whuch 1s in charge of this
has not ¢hosen to prosecute the indi-
wvidual even in one case out of these
135 cases Not even in one case has
prosecution been launched If Gov-
ernment were serious, mstead of com-
pounding the offence and asking for an
amount of Bs 1,000 or Rs 1,500 to be
paid by these sharks, they should have
sent them for lLife imprisonment The
statute ought to bc amended because
this 18 one of the gravest crimes ana
the punishment prescribed 1s imprison-
ment for a year or so Because the
Enforcement Directorate has some
power to adjudicate on this matter,
they say that not one case i1s worthy
of prosecution It 13 amazing

I find that mn spite of all that has
happened the Government have allow-
ed 1n 1958 Rs B5 lakhs as foreign
exchange for business tours, when we
were facing a more serious crisis,
compared to what they had allowed
for business tours and tours of indus-
tnalists outside which was only Rs 70
lakhs in the previous year So as the
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crinis deepens we find that Govern-
ment becomes more chamtable to
them. Government gives them a
larger foreign exchange This 13 the
way in which I find the Government
is trymng to tackle this situation

Another very important point 1s that
even in the case of evamwon of the
regulations and of procedure laid
down, when ultimately owmg to bad
luck—because it cannot be anything
else as our law 15 s0 defectivg and our
machimnery 18 50 bad in detecting them
—gome peogple come and offer a catch,
ap 1t were, Government instead of
punishing them, give them a pat on
e Sack ana’ as® ulem o go [Hey
ought to be kicked 1n the pants and
sent to jaill They never do it just
because they all happen to be the top-
most men of our country If one goes
through the hist of new licences bemng
§iven, there 1s scope only for one con-
clusion and that 15 that these offenders
always get a preference even in the
matter of getting hicences If tnere 1s
one firm policy which the Gowernment
has been pursuing in the matter of
controlling the foreign exchange, I am
very reluctant to say that they pursue
a policy of the most undeserved kind-
ness and softness to the worst offenders
of our economy This musl stop if
we are serious about i1t because we
know that the difficulties which are
now bewmng created are not of .mme-
diate consequences alone but they wll
have consequences on our next Plan
and probably after that. Therefore, 1
submit that it 18 time that Govern-
ment thinks seriously about it

Then there 18 another aspect I

g
:
i
g
:
§
;

made Rs. 75 or Rs 100, 1n the last one
of England has sent to
the Reserve Bank for encashment a
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mitted to He taken Oy diose wiic

very difficult to be solved 1 know
that But I want him to tell us as to
what 18 the way out that he finds for
it What 18 the way that he has at
his disposal to see that such 1 practice
18 not allowed? I have a feeling that
when you permut the industrialists to
go, because of the inadequate checks
that you have at the customs posts at
aerodromes and other places they can
safely take a bundle of Rs 100 notes
in their pocket or in their brief-cases
which are very handy for this purpose
They go out When they pay the
money at some place, because we
have legal tender for that, in the
Middle Eastern countries or in some
other countries, ultimately all of them
go to the Bank of England 1o be sent
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Mghindra. We know they are
entrenched in the industrial set up of
this country very much.

Ok Ranbir Singh (Rohtak): They
are manufacturing jeeps.

Shri V. P. Nayar: They are manu-
facturing jeeps; they are manufactur-
ing even so many other things. That
is not my concern now. They have
been given an import licence to
import steel werth Rs. 30 or 40 crores.
It was not my question. It was a
question of Shri Morarka. Even in
such cases, there 1s a double advantage
for importers. Because, we know
they are at perfect liberty to add two
or three per cent. to the actual price
paid. We do not have any machinery
to check that On importing steel in
India, they will get a double advantage
in the price, because the Steel Control
Equalisation fund will pay them some
money. Even in matters where the
Government can exercise strict con-
trol, we cannot have it

There is another instance. What is
the power of the Reserve Bank in
checking up the physical accounts of
the Branches of the Indian banks else-
where. The Punjab National Bank
may have a Branch in London. Some-
where in the UK. they have a
branch. Notwithstanding the faet
that their Chairman has involved
himself in one of the most despicable
crimes on our economy, we find that
that Bank may have a private account
of one of the industrialists here. Under
the Banking Companies Act, they are
called upon to send a statement. The
Reserve Bank has no power, as far as
1 know, to send one of its officers to
chech the accounts of the Branch in
the UK. So that, when the topmost
men here connive with the bankers
and the bankers help them, it is very
easy for them to operate a private
account.

There is also the question of the
huge foreign exchange holdings of our
ex-princes. We know that under the
treaties and covenants, it was a duty
<ast upon these princes to report their
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machinery to check? The Government
admits that the only way of checking
foreign exchange expenses of persons
going abroad is that a check is exer-
cised on those who go for medical
Because, probably they
will produce a bill for doctar charges
—£50 for apendicities or something
like that. They represent only an
mfinitesimally small proportion of the
persons going out. For a majority ot
those who go out, the hon. Minister
has admitted it, there is no check to
find out. I am pointing this out
because 1 know for certain that some
of these ex-princes have vast holdings
in other countries. They have remov-
ed, on the eve of the merger of the
States, very valuable precious stones
and currency also. I have heard also—
I do not know how far it is true—that
Mr. Mundhra could not have struck a
deal in the BI.C. but for a loan given
in sterling by one of the ex-princes
who is permanently residing
London, The actual value as comput-
ed was different from the value for
which he obtained the release. It is
possible. Many other transactions
can take place.

You may ask me, what is the
advantage of holding foreign exchange
in private account there. There is an
obvious advantage. If an industrialist
holds a private account in London, it
1s easy for him to give whatever is
required by the traveller and then
take the money in India as they do.
Very often they do it. There are
agencies, The Travel Agencies, for
example, arrange it. There are other
business houses whose only duty is to
accommodate travellers, because, on
account of the restrictions, which have
been imposed, it is difficult for a per-
son to go to foreign countries unless
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he has enough money What we find
15, he goes to a particular house
Calcutta and there pays Rs 20,000
He may have to pay a commission of
20 per cent He will get a small chit.
He has only to produce it at a parti-
cular address n the USA orthe UK
and get all that he wants by foreign
exchange of that foreign country The
money g.t here, 1t can be kept secret,
need not be shown in any accounts
no Income-tax need be paid

In these circumstances, 1t is idle foa
the Government to say that the Gov-
ernment cannot find thewr way to
accept my Resolution Because what
1 ask 1s the settmg up of a Parla-
mentary Committee We Know tiat
the Ministers are very wise, there 1
no doubt about i1t But, we want to
help them

The Deputy Minister of Finance
(Shri B R. Bhagat): They are tise
because they have the collective
wisdom of the House

Bhri V P Nayar: They would have
been wise if the collective wisdom was
taken advantage of I know some of
them are wise That 1s not my point.
When we throw out such suggesuons,
ncne of us will get any advantage out
of that It 1s only for the interests of
the country that we say We have
been consistently dinning this info the
ears of the Ministers from 1852 With
all that, the approach 1s the same and
whatever has been done has been
done in the matter of helping those
who have been actually caught We
can understund, in a State, 1f 132
murders are committed and if not cne
ends in conviction, what 15 the pre-
sumption Here, 132 or 135 people
have been caught In every case,
without exception, Government say,
although there 1s provision, no, no, this
18 not a fit case Ulumately you find
that the very same pers.ns are allow-
ed to go In some cases, we find there
are habitual offenders Thers are
‘big people who are habitual offenders
Even in the case of those who repeat
their offences in the matter of foreign
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Sxchange, Government have not
%hosen to send them to jail 1 sub-
ut, 1n the context that we are m

, mn the crisis of foregn
xchange, we should revise the rules
And regulations and also amend the
law and make it possible for the
Authorities to inflict rigorous imprison-
Ment at least for a period of 7 years
\f we are keen on providing a deter-
tent punishment

Therefore, I would earnestly urge
4pon hon Members to consider my
lution very seriously and to
Yceept 1t and recommend to the Gov-
trnment the setting up of a Committee
Yok wil! go mic all these dedalls
&nd suggest ways and means how best
the Government could effectively con-
trol the surreptitious practics on our
foreign exchange for which our legad-
ng industrialists seem to have a
Specially developed skll

Mr. Deputy-Speaker Resolution

noved

“This Housc 1 of opmmion hat
m wview of undisclosed foreign
exchange held by sarous indus-
trialists and others a Committee
consisting of Membeis of Parha-
ment be appointed to enquire into
and report on the measures which
ought to be taken with a view to
effectively eradicate malpractice~
mn foreign exchange "

There are certain amendments aivo
Bhri A C Guha

Shri A C Guha (Barasat)
to move

I beg

That for the oniginal Resolution, the
tollowing be substituted, namely —

“In view of the present foreign
exchange difficulties and in view
of a large number of cases of
violation of Foreign Exchange
Regulation Act, this House 13 of
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opmion that steps be taken to
amend the law so asg to ensure—

(a) speedy disposal of all the
cases of violation of the said Act,
i open court, and

(b) dcteirent punishment for
such offences”

Mr Deputy-Speaker Amendment

moved Shri Ram Krishan Gupta
absent not moved Shri Prabhat
Kar

Shri Prabhat Kar (Hooghly) I beg
to move

That for the origmmal  Resolution,
the following be substituted, namely —

“In view of undisclosed foreign
exchange held by various indus-
trialists and others through mal-
praclices and 1n view of a large
number of cases of violation of
Foreign Exchange Regulation Act,
this House 15 of opinion that a
Committee consisting of Members
of Parliament be appointed to en-
quire mto and report on the
measures to be taken, i1f necessary,
by amending the existing Act with
a view to eradicate malpractices
in foreign exchange”

Mr Deputy-Speakerr Amendment
moved Shri A C Guha

16 hrs,

Shri A C Guha: Sir, during this
session there was a number of ques-
tions asked on the floor of the House
about the wviolation of the Foreign
Exchange Regulation Act In the
small winter session also there were
about three or four questions That
shows the interest that the House 1s
taking on this matter I presume, Sir,
that this intcrest which the House
shows has been invoked primarily
because of the foreign exchange crisis
which the whole country 1s facing and
due to which some of our develop-
ment schemes have to be scrapped
and we have to beg and borrow in
getting forelgn aid

Resolution re: CHAITRA 21, 1881 (SAKA) Malpractices n
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On the 20th February, an unstarred
question was asked 1in this House and
a long hist has been submutted about
cases of violation of Foreign Exchange
Regulation Act We were told that
there weie 132 cases from April, 1958
to December, 1958 We were told that
all, these cases were sent to the
Director of Enforcement for adjudica-
tion None of these cases have been
sent to the court for open trial I feel
that the Act, as it stands at present,
18 & defective one—defective not only
on the positive side, but defective on
the negative side also The provision
of having an adjudication through the
Director of Enforcement came on ac-
count of the amendment of the ori-
ginal Act which was c(ffected In
August, 1957, I think The effect of
this amendment 1s that cases can now
be tried or rather investigated in the
dark chamber There 15 no publicaty
about the offences committed That,
I feel, Sir, 1s a positive defect of this
Act On the negative side, there are
lacunae in the Bill on account of
which the Government cannot have
effective control m such matters

I also feel that Government has not
been enforcing whatever provisions
and whatever authorities they may
be deriving from this Act in its present
form

On the 12th February, 1859 a ques-
tion was asked as follows:

“Will the Minister of Finance be
pleased to state (a) what 1s the
approximate amount of foregn .
assets held by Indian nationals as
on the 1st January, 1959 and (b)
whether Indian nationals going
abroad drawing upon such assets
are required to, and do actually,
report to Government in regard to
the matter?”

In the reply it has been stated that
no survey of the assets held by the
mndividuals has been undertaken for
the simple reason that ndividuals
won't comply. and that they will not



not disclose any names. It is im-
possible to find out whether the
accounts are there or not.”

I do not think Government can
plead so much of helplessness in this
matter. I knew that the banks would
not like to disclose the accounts of
their clients. But I think our Govern-
ment has got the authority over these
banks and they may ask them about
the details. Similarly, when there is
a legitimate suspicion, Government of
India can take up those matters with
the foreign Governments concerned. I
do not think it is very difficult for the
Government of India to get the neces-
sary information about certain indi-
viduals having accounts in the United
Kingdom. There is a difference in just
keeping mum and giving a certain
declaration on being asked by Govern-
ment on certain matters, If any per-
son has got any assets outside India,
he will come under the purview of
this Act, but this is different from
miking a false declaration ever asked

16.08 hrs,
[Sar Barmax in the Chair]

1 think section 22 deals with such
«<ases, That deals with cases where
false statements are given. Keeping
an account and not disclosing it is
another category of offence. There-
fore, 1 feel that Government should
take steps to see that anybody going
outside India should be made to dis-
close foreign assets and foreign ac-
counts.
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of tie Government offfcers go
out on purchase missions. They pur-
chase huge quantities of machineries
and other things It is the usual pra-
ctice to give some commission to the

or a private person or a Government
officlal going abroad on a purchase
mission, it should be the duty of this
Government to see that no purchase
commission is received by such person
and spent or even deposited in =a
foreign account without the knowledge
and definite sanction of the Govern-
ment of India and the Reserve Bank.
1 would specifically like to mention
that Government should enquire into
the activities of their own purchase
missions, whether official or non-offi-
cial, and whether any member of those
purchase missions has ever received
any purchase commission from the
sellers on that side, and if so, what
the amount was, and how that amount
has been disposad of, and what has
been done with that amount.

Mr. Chairman: Do Government offi-
clals also receive purchase commis-
sions?

SBhri A C Guha: They go out on
purchase missions.

Mr. Chairman: Do they recelve
commissions?

Shri Braj Raj Siagh
Sometimes, they may get

(Firozabad):
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Shri A. C. Guha: It 15 for Govern-
to enquire and let us know, The
practice in foreign countries 1s
commission to the man
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ir Singh (Rohtak): It may

Shri A. C, Guha: Thereby, they can
earn money which they can spend
there, Some may spend that on edu-
cation of their children abroad. I am
sure—] have tried to look into
the Foreign Exchange Regulation
Act,—I have not been able to find any
provision—whether there is any such
definite provision in the Act that any-
body going outside cannot earn any-
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of news about two cases relating to

the same party; one is in the open

court, and another 1s before an open
of inquiry The whole

comes to the knowledge of the
and the public can form

their own opinion about the man
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But, here what has happened? There
were about 132 cases in nine months.
And everything was kept out of the
purview even of this Parliament, and
I think it was one occasion when the
Speaker intervened that the Finance
Minister agreed to disclose some of
those names. Government tried to
take protection under the relevant
clause of the Income-tax Act, but
when it was stated that there was no
such clause here....

Shri B, R. Bhagat: On a point of
personal explanation, the matter ‘was
not like this. The Hon. Speaker was
doubtful whether the names could be
disclosed, and he cited the relevant
section of the Income-tax Act. I said
that we were prepared to give the
names, that we had examined, and
here was no legal bar, and we on our
own, although the Speaker said that
he would give a ruling some time later,
said that we would be prepared to give
the names, and we had considered the
legal position; and we gave the names.
So, it was on our own initiative that
we gave the names.

Shri A. C. Guba: Anyhow, at least
the Speaker had to intervene before
the names could be given.

When this pu.r!!cu.lal" amendment
was made, the then Finance Minister
supported this amendment for adjudi-
cation through the Director of En-
forcement on the basis of a similar
procedure in the Sea Customs Act.
But I think he ignored the very rele-
vant and significant difference bet-
ween the cases under the Sea Customs
Act and the cases under the Foreign
Exchange Regulation Act. 1 think sea
customs cases are thousands in num-
ber, They are very often of a techni-
cal nature. Most of the cases involve
interpretation of a particular Act, the
provisions of the Sea Customs Act.
or even of the import or export licen-
ces, Then, the offence is committed
inside the Indian territory. The goods
which form the bone of contention
are within the control of the Govern-
ment of India. There are numerous
varieties of cases also. So, under sec-
tion 187 of the Sea Customs Act, you
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will ind a long Lst given of different
categories of offences and different
categories of punishments, some very
nominal and others serious punish-
menty, So, there iz no sumilarity bet-
ween the offences under the Sea Cus-
toms Act and those under the Foreign
Exchange Regulation Act,

Here, most of the offences are com-
mitted outside India. The subject-
matter of the offences remains outside
of India, and we have no power to
seize, in most of the cases, the amount
involved in these cases. So, there
cannot be any similarity between the
offences under the Sea Customs Act
and those under the Fareign Exchange
Regulation Act. The two stand on
completely different footings. So, all
these offences should be tried openly
in the open court.

Another special feature in the case
of offences under the Sea Customs Act
is that they can also be taken to the
High Court 1n appeal and several
cases go to the High Court after adju-
dication, But out of these 132 cases
of offences under this Act, not a single
case has gone to the High Court nr
any other court in appeal. I think
similar provisions are applicable under
this Act also. So, the parties have
the opfion to flle an appeal, but they
prefer not to file an appeal, because
they want to keep the whole thing
secret and concealed from the public
gaze. Not a single case out of these
132 cases has gone in appeal to the
court, There lies the real significance
of this section. Whatever may have
been the purpose of Government in
making this amendment, if the public
feel that this particular amendment
was made simple to give protection of
secrecy to certain offenders. I think
the public cannot be called unreason-
ably critical.

Then, there is section 19
seads thus:

“The Central Government may,
at any time, by notification in the _

which
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May I know in how many cases Gov-
gnment have invoked the provision
jn this section? Have they ever tried
4o direct by notification in official
pgazette any particular firm or any
person to give all this in-
tion? I do not think there is
gny such case as yet.

There is also another provision in
the Act by which Government can
¢compel the offenders to repatriate the
forelgn exchange deposited in the
foreign accounts. I think out of these
482 cases only in about three cases
the parties have been asked to
sepatriate the amount; although the
pumber of cases in which they have
peen mamtamning accounts and operat-
yng accounts in foreign countries would
pe not less than about 40, in only three
¢cases have Government asked the
pffending parties to repatriate the
gmount. That is there in the reply
of the Government. Why have Gov-
ernment been soft to these offenders,
and why has even the amount involv-
¢£d not been asked to be repatriated?
{ hope Government will see that at
jeast the amount involved, the amount
that may have been deposited in the
Joreign countries in the name of cer-
4ain individuals or certain firms should
pe repatriated by the offending per-
gons.

My hon, friend who preceded me re-
Jerred to the Reserve Bank’s report on
Joreign exchange assets of Indian
¢itizens. That was a report of 1055
gnd it refers only to companies or cor-
porate bodies and not individuals.
Why?! Because, the Reserve Bank
jtsel? ig helpess in this matter. and
py this amendment of the Act the
Government hps made the Reserve
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Bank turther helpless, further ineffec-
tive, Everything has been practically
taken out of the Reserve Bank and
entrusted to an official of the Govern-
ment who will surely look to the
Government for his prospects in the
service We wish the entire thing
had been left to the discretion of the
Reserve Bank and to an open court,

Under the present Act the offences
are non-cogmzable, and it 1s only at
the request of the Director of Enforce-
ment that a magistrate can take cog-
nizance of the offences Why this
exclusive authonty to the Director of
Enforcement? Cannot they give this
charge to the Reserve Bank or some
other body? Why has the entire
authority been put under the control
of one single officer> I wish this
question also engages the attention of
this House and that 15 why I suggest
that the Act requires drastic amend-
ment The existing provisions of the
Act have also not been fully utilised
The Act itself 1s defective, having some
lacuna, and containing the bad provi-
mon of giving the protection of secrecy
to offenders on the similarity of pro
wvision under the Sea Customs Act,
though there is smignificant difference
between the two

1 do not want to dilate on the point
how these foreign exchange accounts
are created Shn V P Nayar on
this and previous occasions has
<spoken elaborately on this but I
would like to draw the attention of
the House again to the helpless condi-
tion m which the Government find
themselves Theimr replies to several
questions will disclose their helpless-
ness at least the helplessness that
they have pleaded

On the 17th February Shri V P
Nayar himself put a supplementary
question in which he suggested that
Government could compel the persons
io submit a statement before leaving
India indicating their foreign assets
to which the hon Finance Minster
re;;lied

“They are bound to declare If
they do not declare, they are

Forewgn Ex hange

liable to prosecution If we
ask for a return in the beginning,
1t does not mean anything more’

I have already stated it 15 a very
passive attitude It ignores the wital
difference between keeping something
concealed, keeping mum about certain
things and making a false declara~
tion, a false statement to the Gov-
ernment on being specifically asked
to declare something That difference
should not be ignored, and there
should be specific provision in the
Act Though there 15 some provision
in the Act 1t 1s not properly utilised
I also think the Aet should be further
strengthened

What arc the punishments inflicted
even 1n those cases which have been
sent to court oy decided by the
Director of Enforcement? In no case
has there been any imprisonment
The punishment 15 Rs 2,000 or Rs
5,000 or something hike that I think
in three cases the pumishment was
Rs 1 lakh, and that was a very bad
case 1 wish that case had been
exposid to the public through public
trial The persons concerned should
not have been given this protection.
Three or four persons standing very
high 1n the social cadre have been
fined and nobody would have known
thie thing f Parliament had not
repeatedly probed into this matter
and as a result Government had
placed this long List on the Table of
the House

So I wish that for the proper
functioning of democratic institutions
in India, all thes¢ cases should be
tried m open court The public
should know who are the real offen-
ders and 1if they have got any
defence that should also be known
to the public to be honourably
acquitted If they have no defence,
that also should be known to the
public

In one case it has been stated that
a certain gentleman has submitted hus
defence to the Directorate of Enforce-
ment We do not know what his
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defence is. Maybe he is innocent, but
that also we should know. Maybe his
defence iz just flimsy, That also the
public and the House should know.

S0, I commend my amendment to
the House.

Bhri Prabhat Xar (Hooghly): I beg
to move:

That for the origins] Resolu-
tion, the following be substituted,
namely:

“In view of undisclosed foreign
exchange held by various indus- .
trialists and others through mal-
practices and in view of a large
number of cases of violation of
Foreign Exchange Regu'ation
Act, this House is of opinion that
a Committee consisting of Mem-
bers of Parliament be appointed
to énquire into and report on the
measures to be taken, if neces-
sary, by amending the existing
Act with a view to eradicate mal-
practices in foreign exchange.”

‘While generally agreeing with the
hon. Mover of the original Resolution
and also Shri Guha who has moved
an amendment to the original resolu-
tion, I wish to point out that it is
muible for the Government to stop
‘these malpractices and these illegal
transactions in foreign exchange. It
muy be that it will be very difficult
immediately to eradicate this evil, an
evil which is committed against the
country as a whole, but it is possible
to minimise this evil if the Govern-
ment moves in the right direction.

Before I deal with the question
how the persons going from here
spend money without getting the
sanction of the Reserve Bank, or how
they have got their bank accounts
without the knowledge of the Gov-
ernment here, I would like to point
t how these amounts are allowed
be accumulated there and where
from they originate.

There are two parts: ome is how a
person spends money without getting

g

APRIL 11, 1950

Malpractices in 15154
Foreigd Exchange

sanction from the Reserve Buatlk,
getting a chit from a particular plate
here, in Calcutta or in Bombay or in
Delhi. But how is the foreign
exchange accumulated there so that,
with a chit from here, he can spend
that money? To that I would dra
the attention of the hon. Minister, lie
almh:mit.andlrtheymuﬂou,
they can effectively check it.

So far as the question of the agent's
commission is concerned, that is ﬂl&
usual practice. When
made, naturally l'heuent!lelilihl&
to commission, and that commission
money is not brought over here.

Than, thara ‘& the. quastion, af. the
trade discount in export. The bill of
lading, the invoice rate is there, and
you allow some five or ten per cent
trade discount which no doubt may
look very normal, but it will enable
the particulay industrialist to get
foreign exchange to be deposited in
a particular account somewhere in
the UK or the USA,

Then there is the question of yield
result discount on consignment basis.
You export goods. Seventy-five per
cent is paid, and 25 per cent, It ix said,
will be paid on the yield result, and
it will not be paid. You do not know
what will be the yield result, and so
it will be paid afterwards, this 25 per
cent, if the purchaser finds the result
is good. These things are done
through banks, but the amount is not
credited. They report that the yield
is not good and therefore this 25 per
cent is not being paid,

Then there is the provisional draw-
ing on contract basis. This is almost
like the yield result discount. Seventy
per cent is the drawing; 30 per cent
wil] be drawn only if the constgnment
is found satisfactory, and in each
case you will find that the consign-
ment is said to be not satisfactorn so
that the 30 per cent is not drawn. It
is allowed to be accumulated there.
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Then there iz the case of defaulters

Bank because every time it is possi-
ble for the Reserve Bank to know
one particular

3

“Notice is herehy given that an
Extraordinary General Meeting of
the Orient Paper Millg Ltd. . . .”

The first item is:

“Whereas the East Indian Pro-
duce Company Ltd., an associate
of Mezsrs. Birla Brothers Private
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Limited the Managing Agents of
tpe Company, maintain an office
a¢ London in the United Kingdom
and whereas the said Company
ecdrTy on business of acting as
Agents in the United King-
dem ...

For that, what is the decision? The:
agency istobe:  ®

“continued for a further period
of three years with effect from
the 1st March 1958, that commis-
gion (1) for the purchase of
plant, machinery and stores ete.
upto 2} per cent of the invoice
price of plant and machinery and
upto 5 per cent of the invoice
price of stores etc. subject to a
maximum of £. 5000 in respect of
a single order irrespective of the
amounts calculated on the percen-
tsge basis, (2) for recruitment of
technical personnel upto 20 per
cént of the gross salary payable
to the technical personnel during
the first year of service under
the company, and (3) for execu-
tjon of various matters referred to
and entrusted to them, the actual
expenses incurred, the remunera-
tion of the East Indian Produce
Co. Ltd. apportionable to such
work plus 50 per cent commis-
'io'ﬂ ”

Here is an agency appointed by the
Orient Paper Mills for three years.
This is the East Indian Produce Co.,
an associate of Messrs. Birla Brothers.
These are the commissions to be paid
to them. The commission paid to
them Is including the establishment
charges and salaries of the officers.
Now, so far as Messrs. Birla Broa, are

so far as the Orient Paper

the bill and pay out. This iz allowed.
How much of it is the actual expen-
diture, bow much of it is sent
to fndia is & matter which has to be
decided by that Company. This is the
process through which money can be
allowed to go and can be deposited
in account and utilised by persons
known to Messrs. Birla Bros, when
thef go abroad getting a chit from 8,



xX157 Resolution re:

[Shri Prabhat Kar]

Royal Exchange Place. This is how
things are being done. This is the
way foreign exchange is allowed to
be accumulated there. Messrs. Birla
Brothers Private Ltd. have been
acting as the agents of the company
for a long tims and they continue as
agents for a Mrther period of three
years in the manner and terms
enumerated therein. These are the
terms and this is the associate com-
pany. If a man wants to go to UK
and if he is not granted foreign
exchange by the Reserve Bank, he
can easily step in—of course, if he has
got known persons to introduce him—
8, Royal Exchange Place. Tt is easy
for him to get a chit in lieu of some
money and foreign exchange can
easily be secured in UK through that
chit, although the Reserve Bank may
not sanction any foreign exchange for
him. This is how things are being
done.

I have already referred to provi-
sional drawings under contract basis
and yield results in the case of con-
signment basis. Here raw wool is being
exported. It is exported on these
terms—75 or 80 per cent is being paid.
the rest 25 or 20 per cent is not being
paid. The yield result is not good.

It is also a fact that sterling can be
purchased in ‘black’ as much as you
want today. You simply pay a rate
more than the actual rate and it is
possible today to get a chit from here
and spend as much as you like in UK
or USA.

As I was pointing out, all these
things can be checked by the Reserve
Bank of India because these transac-
tions are done through banks. If the
Government of India are serious in

eradicating this evil which has caused,

such a hardship to the country as a
result of which there is shortage of
foreign exchange, as a result of which
the Second Five Year Plan has had
to be pruned, it can be eradicated.
This is a crime committed by a
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section of people against the com-
munity and nation as a whnle
Naturally, it is high time Government
took serious note of it. It is not
smply a question of publishing their
names in the papers, as has been
suggested, or of trying them in the
open. They should be given deterrent
pumishment. It 1s not that Govern-
ment are not in a position to find them
out, because the way these things are
allowed and foreign exchange is
allowed to grow in different countries
1s known, as 1t 15 done through banks
If Shr1 Mundhra were to be charged
with wiolating the provisions of the
Foreign Exchange Regulations Act, I
would say it is with the connivance
of the Banks that he has vioclated
those provisions. How is it possible
to allow these banks to help him?
What steps have Governmemnt taken
against those banks for helping Shn
Mundhra in violating the provisions
of the Foreign Exchange Regulation
Act? No steps have been taken. It is
not simply a question of the indivi-
dual violating the rules. These rules
are violated with the help of the
banks and no steps are being taken
by the Reserve Bank, go that deter-
rent punishment may be awarded. If
deterrent punishment is not given,
other people try to commit the same
crime committed by Shri Mundhra
and others.

So I agree that the present Act is
not foolproof and it is necessary that
1t should be amended. But it can
only be amended if a proper investi-
gation is made. Therefore, though
acceptng Shri V. P. Nayar’s point
and also Shri A. C. Guha's amend-
ment that it is necessary to amend the
Regulation Act with a view to stop
this evil, I have moved by substitute
Resolution which recommends the
setting up a Committee which will go
into it. There will be persons who
will be ready to co-operate with us
and it will be in the national interest
that such a Committee be formed so
that this evil which has created =a
situation as a result of which the
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country is In  difficulty, can be
eradicated. 1 would request the hon
Minister that having agreed that this
evil exists, let him not simply sav
that the Resolution could not be
accepted, Let him accept the Resolu-
tion; that will be in the interests of
the Finance M because at least
they shall be able to exonerate them-
selves from the charges that they are
also conniving at in this matter

Mr Chairman: The hon . Minster

Shri B R. Bhagat: Sir 1 confess
that in spite of the three very know-
ledgeable speeches which have thrown
wvery lurid light on the subject

Bhrl § M. Banrrwe (Kanpur) Su,
let there be at lua-i quorum

Mr Chairman: Order, order Let
the quorum bell be rung

Now, there is quorum, the hon
Minister may continue

Shri B R, Bhagat: Mr Chairman,
Sir, I was saying that in spite of the
3 very knowledgeable speeches, 1
confese that the point of the Resolu-
tion 1s not met The lLight that the
speeches have thrown on the mal-
practices 1s very varied and useful
but vet 1t does not show how a com-
mittee of the House can deal with
them Firstly, the genesis of the
malpractice 1s of such a character
that the committer will not be able to
probe into it Where the Government
have failled—where Governments, I
mean other Governments, are not
gomng to oblige the Government of
Indm even if we make our approaches
through the diplomatic channels and
where the banks outside the country
are not bound by our laws, I do not
know how a committee of the House
will be able to deal with the mal-
practices that have been clearly out-
lined

But, all the same, I welcome this
debate because so far as the objee-
tives are concerned, there is unanimity

42 LSD-—-17
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between this side and the other side—
and 1 may say on all sides of
House For a number of months
forelgn exchange has loomed large in
t"e national horizon which has neces-
sitated the Government to tighten the
provisions It was_for this specific
reason that in September 1957, we
came to this hon House with an
amending Bill to give more powers
and to change the procedure so that
we can effectively deal with the
breakers of the law of foreign ex-
change. Both Houses discussed that
thoroughly and the present law was
enacted As a result of that, instead
of the matter going to court and the
law of ewvidence and all the practice
and procedure of the court being gone
into, which are lengthy in character,
we have devised a more speedy proce-
dure of adjudication We created a
special Directorate, the Directorate of
Enforrement under the Ministry of
Finance

It we compare the jecoid of the
two “vstems—I do not mean any dis-
paragement to the courts but their
procedure 1~ more lengthy—it pleases
me to inform the House that the pre-
sent mmachinery of adjudication which
started functioning since March 1058,
have, up to March 1959 adjudicated on
/88 cases, whereas 1n the pievious
period. under the ear'ier system, dur-
ing a long p riod of several ycars
there were n.t many The case of
Mundhia wa. mentioned It 15 not
that the Goivernment slept over the
matter  We had to take the matter to
court; but unfortunately, tne court
took 21 yeais for a decision  Similar-
ly n another case, the case of Shn
B D Goenka the matter was decided
only very recently after the lapse of
three years

Apn Hon Member: In which case?

Shri B, R. Bhagat: The case of
B D Goenka, I do not know the full
name, the mitials are BD

Shri Feroze Gandhi (Rae Bareili):
Bhagwan Dm
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Shri B. R. Bhagat: It has been our
experience that the deterrent nature
of the penalty is more in the case of
decisions by the Directorate than in
the courts For example, 1n all these
cases, during the period the Directorate
has been functioning, it has imposed
a total flne of Rs 9,27,208 and the
maximum fine that has been imposed
in one single case 1s Rs 3,50,000
whereas the courts have generally
taken a lighter view of the offences

Shri A C. Guha: I think, if I can
mtervene, this fine of Rs 350000 1>
not 1n one single case but on 4 differ-
ent individuals Individuals are in-
volved and I think three of them were
fined Rs 1 lakh each It 1s not a
single one but 4 individuals are n-
volvea

Shri B. R. Bhagat: It 1s the case of
one single company I do not know
how many partners that company has
So far as adjudication 15 concerned,
the company 1> one

Shri Feroze Gandhi, Whst happened
about Shri S P Jam what 15 the
position”

Shri B R, Bhagat: I think, perhaps,
the hon Member knows more than I
The matter 1s bring dealt with and
will come to the Houses as soon as
the decision 15 taken The matter 1s
being dealt with by the Directorate

An Hon. Member. Why 1s this delay”

Shri Feroze Gandhi: Had the Direc-
tor approached the Government n
connection with any permission for
some such thing as prosecution or for
proceeding with the adjudication”

Shri B R. Bhagat: Under the Act,
the Director 18 empowered to take
whatever action he thinks fit

Shri Feroze Gandhi: But when the
question came up in this House, both
the Home M'msier and the Finance
Minister said that if permussion for
tne prosecution of 8hr1 S P Jain was
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asked for 1t would readily be given.

So. naturally, the Finance Minuster

would be knowing more than myself

or yourself, probably.

Shri B, R Bhagat: That was a lead.
ing question asked by the hon Mem-
ber But, I think that does not change
the situation The director 1s deal-
.ng with the situation and he has
powers to deal with 1t

Shr: Feroze Gandhi: May I know
how long he will take?

Shri Braj Raj Sin~h: Could we know
what the difficulty 15’

Shri D. C. Sharma (Gurdaspur):
Tne non Minister 1s trying to evade
e question

Shri B. R. Bhagat: I am distiacted
from the subject.matter of the Reso-
lution I think

Mr. Chairman: I would suggest that
the hon Minister mught fimsh s
reply and all these questions may be
asked then

Shm B. R Bhagat: That helps me,
Sn

1 assuie the Hous. that no undue
delay will be made, tvery effort 1s
being made to take the decision as
early as possible

1 was saying that under the pre-
sent system of adjudication by the
Diutectorate, which the House has
agreed to and provided

Shri Feroze Gandhi: Why behind
the closed door, why not in the open?

Shri B. B. Bhagat: 1 am glad the
hon Member has raised the point.
My hon irnend Shri Guha had some-
thing to do—a lot to do—with this in
the earlier days He also said that
there 18 a feeling of secrecy in these
proceedings It 1s not so; the pro.
ceedings arc not in camera, they are
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open proceedings It 1s not as if any-
thing 13 decided under secrecy or the
proceedings are secret

Shrl Feroze Gandhi® Is the Prese
allowed to be present when the ad-
judieation 1s going on®

Shri A. C Guha. No That 1s a very
relevant question Does the hon
Minister say that the proceedings of
the adjudication will be open to the
public and to the Press?

Shri B R. Bhagat: The proceedings
are not held in camera Whether the
Press takes note of it or not, whether
it publishes 1t o1 not, we are not
concerned with it ‘They are not held
m camera, there 15 no secrecy In-
voived

Shri A C Guha Unless the pia-
ceedings ale open to the Press 1t is
to be taken that the procecdings are
held in camera

Shnn B R. Bhagat What I have said
15 quite cleax

Shr: Prabhat Kar raised a point as
to whether the London agent of the
Oment Paper Mills was entitled to a
purchasing commussion In all these
matters 1t has been amply clarified
and also through a recent notification,
that earnings 1n foreign exchange,
whether through commussion or any-
thing else have to be notified to the
Reserve Bank and suriendered within
a period of thurty days If anybody
acquires or earns foreign exchange
he could not use it as he likes

Shri A. C Guha* When was that
notification 1ssued?

Shri B. R. Bhagat' Very recently—
this year I cannot be exact but it
was 1ssued about a month or two ago
All such arrangements with respect to
the companies when they open an
account and when dispersals out of
this accounts are made, are scrutinis-
ed by the Reserve Bank and they
are sanctioned by the Reserve Bank
and there are regulations for watch-
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ing the foreign exchange expenditure
The Director of Enforcement is there
to detect any malpractices 3in that
Such accounts or commussions are
amply taken care of The hon Mem-
ber has said that unauthorised chit 1s
1ssued and disbursements are made
All these things are detected more and
more and they are dealt with suitably
if they are caught The hon Mem-
ber, Shr1 Guha, has said that there aie
cases under the Customs Act, Income-
tax Act and the Sea Customs Act
All these cases, whether under the
Foreign Exchange Regulation Act or
under the Sea Customs Act or the
Income-tax Act are reported to the
Director of Enforcement and then he
follows 1t up He has his own inteili-
gence and hus own methods which he
15 perfecting He has a capable band
of men He 1s the chief investigating
and enforcing agency of the Govern-
ment and he pursues all these cases
that arise under the various Acts

Shri A, C Guha There 15 a differ-
ence He 15 the only man in case of
violation of the Foreign Exchange
Regulation Act The Director i1s the
only man who can give notice for
prosecution In the Sea Customs Act
and the Income-tax Act 1t 1s not the
procedure

Shn B. R Bhagat. All such cases are
reported to him and he deals with
them

Then a point was made about the
names of persons who had gonc on
business trips A complaint was madc
that Government did not give infor-
mation It 1s not as if there 15 any
secrecy jnvolved in these names The
Government have always believed mn
an open-door policy But that particular
question was with respect to info
mation from 1947 till date from the
date the foreign exchange regulat.on
was ¢nforced and 1t wanted the names
of all those persons who have gone on
business trips The answcr was given
naturally that it would involve a com-
pilation of a large number of names
particularly when there was a pe 1o0d
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when the business people use to go
on their ‘free quota’. ‘They had a
free quota of £750 and they utilised
that amount for their business pur-
poses. It was very dificult to com.
pile a statement precisely and give
the names. As I said, the Govern-
ment does not hesitate in giving the
names. We have recerntly given the
names of eight top-most industrialists
who have violated the foreign ex-
change regulations. If any further
information is needed, we are pre-
pared to give that. Under this parti-
cular head there is no legal bar in
giving out the names as there js in
giving out the names of assessees
~wunber tne bntihen YntomeAeax htl. We
are prepared to give the names.
Government does not believe in kecp-
ing it a secret from the House.

A point was made about the official
delegations that go abroad and also
about the tours of Ministers and
Deputy Ministers. Already there is
a directive by the Prime Minister
which is very rigorously enforced bv
the Finance Ministry. The official
delegations are now cut to the barest
minimum. That applies to the tours
by the Ministers and Deputy Minis-
ters also. I have given information
to the House from time to time as lo
how the amount allocated under this
head for ihis purpose has been coming
down.

Another point made was that the
amount sanctioned for business pur-
poses in 1956 was less than that
sanctioned in 1957. That is true, But

that is precisely for the reason that .

in 1958 businessmen used that free
quota of £750 which was given irres-
pective of any special requirement or
purpose. Therefore, the demand for
business purposes was less. Another
reason for a little more amount in 1957
is the deferred payment arrangements
and such other arrangements for im-
porting machinery due to which more
business travels were required. But
in each case very careful’ screening
was done as to the bona fides of the
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pufPose and then only sanction was
given. Again, as I said, the 1957
anount is higher because a part of
the 1856 amount is included in the
#ree basic quota.

A point was made that the princes
g and they spent out of the accounts
that they maintain. It is true that
they have accounts. It is permitted

: the Reserve Bank of India. They
spend out of those accounts. But the
Home Ministry keeps an account of
the income to those accounts and the
disbursements made out of those ac-
counts. Therefore, the Home Minis-
tr¥ is already maintaining a watch

: o‘..fer'i:. anb "It "1s ndt as'fr any unhue

disbursement or large-scale disburse-
ment is made out of those accounts.

It was said that the Government
irchase missions abroad get purchas-
jp€ commission. I do not know if any
of our supply missions abroad get any
commission privately. If they get
officially and it is the rule of the
market, they are all accounted for. If
tpere is any private commission, that
is illegal. I do not think it is true
t¢ say that there is any private com-
mission. As 1 said, the general rule
gpplies, that any commission earned
of any .foreign exchange earncd is
reported to the Reserve Bank of India
gnd credited to the account. There-
gore, no expenditure or disbursement
grom that can be made.

Shri Joachim Alva (Kanara): Do
government take an undertaking from
gnese officials in our supply missions
of elsewhere who buy large amounts
of goods on our behalf abroad, as tn
whether they have bank accounts of
¢heir own in one or more of their
pames?

l, hrs,

Shri B. R. Bhagat: Nobody, much
1ess an official of Government can
ghen an account abroad without the
gpecial or genéral permission of the

rve Bank. He cannot open an ac-
¢ount with any bank abroad without
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the prior permussion of the Govern-
ment and the Reserve Bank There-
fore, that question does not arise It
was sa1d that in adjudicating 132 cases,
only in three cases the repatriation
of the accounts was asked for It 1s
true We ask for repatriation of all
accounts But generally, in most of
these cases, or, in all these cases, what
has happened 1s that by the time the
adjudication 15 done, most of the
money or the account becomes ml or
15 dead Most of the money 1s spent
So, there 1s nothing to repatriate
In one case we have investigated into
the accounts In all cases we ask for
vepatriation of the accounts In many
cases, 88 I said, the account does not
exist It 1s mostly spent out So, it
may be that in three cases repatria
tion has taken place

Shri A C. Guha. In the Govern-
ment’s reply, 1t was stated that these
were maintamming and operating ac-
counts in foreign couniries as their
offenice In these cases, the nature of
the offence was, mamntaining and
operating an account 1n foreign count-
ries And only in three cases punish-
ment of repatriation of the money
were affected Nothing about the
other cases 13 thete No mention that
the accounts have been closed and
the money has been consumed

Shri B. BR. Bhagat: In all cases, we
nsist on repatriation of accounts
While the account 12 detected, we not
enly umpose a penalty while adjud:-
cating it, but, 1n addition to that, we
direct the person to repatriate the ac-
counts. But it maay be poasible or ac-
tually in many cases there 13 no
money It is all spent May be in a
few cases, or 1n the three cases, the
actual account was repatmated But
we insut in zll cases for the repatria-
tion of the accounts

8bri Prabhat Kar: What 1s the re-
sult of this imnsistence?

Mr. Chalrman: He has replied.
The hon Munster may finish the
speech The time allowed is already
over
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Shri B. R. Bhagat. I took pamns to
dcal with the specific points raised.
but t it leaves the general issue that
malpractices afe there Well, we
know  Gunerally the over-mvoicing
of imports and the under-mmvoicing of
exports the maintenance of accounts
with regard to the purchasing com-
mission, or carming foreign exchange
arc all very well-known cases, and
we are trying to deal with them
There 1s the machinery that we have
evolved under the Directorate of En
forcement which 1s our chief investi-
gating agency That agency collabo-
rates with the other officers and also
m co-operation with the other sec-
tiont ltke the customs officers or the
1evenuc Intelligence department  The
Director 1s perfecting 1t and during
the few months 1t has been in opera
tion he has been successful in deal-
mg with this matter with a certain
amount of success

The fact that even bigger people
who have all influence have been
caught and the information that has
been made available to the House in
certain cases shows how the evidence
1s obtained in rather very usual cir-
cumstances and how the intelligence
system 15 perfected All thig shows
that the Governmenf 1s active I
dealing with this situation 8o, the
question of setting up a commuttee of
the House or of a committe which
will go into the Act and suggest
amendments to the Act does not arise
There 1s nothing new since the Act
has been amended or since the cases
of malpractice have been noted There
1s nothing that the commttee can do.
Already, Government 1s doing its best
and 1t 1s successfully dealing with
such things

I think the House will be well
aware that whether he be high or low,
whether a man has a big political n-
fluence or great influence, he does
not escape the law It shows
that the machinery 13 not only
functioning efficiently but honest-
ly I think during this session of
Parhament and during the last session
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also through a number of interpella-
tions and questions, the House has
been wigilant, and all this 15 enough to
strike terror into the hearts of those
who are trafficking in foreign
exchange or who are profiting by 1t
The Limitation 18 that the dealings are
mostly in the foreign countries, where
the banks or the Qovernment are not
in a position to help us The banks
are not under our laws The hon Mem-
ber said, we should not plead help-
lessness It is not helplessness; it is
realism It 13 no use gomng through
the diplomatic channels requesting
that Government to help us in detect-
ing these cases, because mn certamn
cases, the hankg law 1w guch that
even Governments of those countries
have no great nfluence over the
operations of the banks They might
have some powers, but they may not
think it desirable to coerce the banks
there, because their system of opera-
tion 158 different What they are not
doing for their own national purposes,
they are not going to do for the pur-
pose of obliging our country

So, there are obvious practical and
other difficulties 1n resorting to that
method That i1s the mamn difficulty
in detecting these cases We know
that their accounts are mamntained
outside and we know foreign exchange
13 used much more than what 18
granted, ;n various ways The ways
are known, but 1t 18 very difficult to
catch them When the accounts are
mamtamned outside, there is no practi-
cal way of doing it Even sending a
mussion outside or approachung the
banks independently is mot gomng to
help Government, after careful con-
mderation of this matter, have come
to the conclusion that that course 1s
not open to us Subject to that hmuta-
tion which nobody can help, we are
trying, perfecting ail the machinery
that is at our disposal I can say with
a reasonable amount of satisfaction
that that machinery is working well
and we have been able to detect cases
We are detecting more and more cases
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nndwemttym‘toch’eek it =
efficiently as we can.

It has been said, “Why not prose-
cute them? In none of the cases, the
directorate has asked for prosecution.”
It may be true In many sactions of
the CrPC, the penalty is fine and
imprisonment, where it 1s compulsory
and obligatory for a trying court to
award both fine and imprisonment Im
this case, the Act very carefully, with
great consideration, has provided for
fine or tmprisonment, for the smmple
reason that the evidence is of such a
nature that it may not stand in the
court It is enough for an adjudicator,
on a common sense basis, to assess
the situation and mmpose fine three
tunes the amount involved, which is
deterrent mn itsef But when he
recommends for prosecution, he has
to assess the evidence on the standard
whether 1t would be admissible 1n a
court of law That 18 a very difficult
choice That 13 why, applying the
Judicial test to the ewidencg the
directorate may not have gone in for
prosecution But that in a limitatiom
which 15 1nherent mm our judicial
system We cannot help 1t That 1s
why we brought i1t under adjudica-
tion, away from the purview of the
court So, to say that the directorate
has not gone mn for prosecution 1s a
charge that cannot be laid at his door,
because the evidence 1s such that he
cannot prove it in a court of law
That 13 why he should rest content
with imposing the maximum penalty
or whatever penalty he thinks fit

Taking into account all these con-
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Membets to create that atmosphere in
the country that so far as this parti-
cular section is concerned, the law 18
going to be enforced irrespective of
the persons concerned. With that I
would request the hon. Members not
to press for the appointment of this
Committee, as 1t will not serve any
useful purpose at the present stage.

Shri Sonavane (Sholapur—Reserv-
ed—Sch  Castes) Why has the
Deputy Minster brought n God for
fus help in this matter?

Mr., Chairman: I rnd 8hn V P.
Nayar is not here in the House.

Shri T. B, Vittal Rao: What about
the amendments?

Mr. Chalrman: There are two
amendments—one by Shri Guha and
another by Shri Prabhat Kar. I find
Shr1 Guha 18 not present

Now the question is:

“That for the original Resolu-
tion, the following be substituted,
namely. —

“In view of the present foreign
exchange difficulties and in view
of a large number of cases of
violation of Foreign Exchange
Regulation Act, this House i1s of
opinion that steps be taken to
amend the law so asg to ensure—

(a) speedy disposal of all the
cases of wiolation of the said
Act, in open court; and

(b) deterrent punishment for
such offences;”.

The motion was negatived
Mr. Chalrman: The question is:

“That for the original Resolution,
the following be substituted, namely—

“In view of undisclosed foreign
exchange held by varfous indus-
trialists and others through mal-
practices and in view of a large
number of cases of violation of
Foreign Exchange Regulation Act,

Maloractices in CHAITRA 21, 1881 (SAKA)

Resgolution re’
Export of Monkeys
this House 15 of opwnion that a
Commuttee consisting of Members
of Parliament be appointed to
enquire into and report on the
measures to be taken, if neces-
sary, by amending the existing
Act with a view to eradicate mal-
practices 1n foreign exchange.”

The motwon was negatived

Mr. Chairman: The question is:
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“This House 15 of opmion that
in view of undisclosed foreign
exchange held by various indus-
trialists and others, a Commttee
cons st'ng of Members of Parha-
meni be appointed to ¢nquire intn
and r.port on the measures which
ought 1o be taken with a view to
effectively ecrad cate malpractices
in foreign exchange "

The motion was negatived

1713 hrs

RESOLUTION RE: EXPORT OF
MONKEYS

Shri Mohan Swarup (Pilibht): 1
beg to move:

“This House 15 of opinion that
the export of monkeys be banned.”

W} IWEET oF wdar g 0y
dwe 9T W I §, dfer s e
e 7 fawr w1 o @ WheqEA
X faw ad @ wwr gy Ad
t aw @ fe W ag e dwe
R | AT § W) R AR e W
faer & | wgr a% a= & AT G
MR & AYE §, 0w Iy T@ AR
¥ ormeamt AT o 1 R aw
wmwr e st @1 qew3 F 2o
TR TqT AT AT T, eUY *
§Y BT, QAN F I @O, REUS A
!;io,ﬂa. m w i& 'ﬁ I
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Shri Khadilkar (Ahmednagar): A
good foreign exchange earner.
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Shri Kbadilkar: What iz the ruling

-export price for one monkey®
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The Minister of Commerce (Shri
Kanungo): Considering the past pre-
cedents of this House, if a document
.8 placed on the Table, its genuine-
ness has got to be guaranteed by the
Member concerned.

Shri Braj Raj Singh: That 1s print-
‘d #

Shri Mohan Swarup: That is print-
2d matter.
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Shri Ksnunge: I have only men-
tioned that the hon. Member's assur-
ance 18 good enough as far ax the
House is concerned. That ig the
previous ruling of the Chair In any
case, I would submit that the genume-
ness of the letter should be guaranteed
by some authority for your satisfao-
tion.

Mr. Chatrman: All right: if it is 80
desired, it may be placed on the Table
after reading Then we will zee

Shri Mohan Swarmp: That is an
open letter to Nehru:

It reads as follows:

“When a few years ago the
world was stunned by the death
of one of the greatest men of all
time, Mahatma Gandhi, our grief
m Great Britain was hardly less
.profound than m India When for
a brief spell he left India and
came to London. I was privileged
to meet im and attended meet-
ings addressed by him These
were unforgettable moments It
was almost as if one was in the
presence of the world's greatest
teacher, 2.000 years ago It was
as if St Francis of Assisi, whom
the world specially remembers on
“World Day for Ammals”, insti-
tuted by that equally great
humanitarian, Miss Margaret Ford,
had come to nfe. QOur hearts
ached for you, Bir, knowing your
intense admuration for your friend
Mr Gandhi a Saint whom we
could ill afford to lose.

" Our grief pnd India’s sorrow
were somewhat tempered when
you, Mr. Nehru, became India's
Prime Minister Our faith in you
has not been misplaced, seeing the
cologsal good you have done for
your country and for man
general. We looked upon you as
the person upon whom Mr
Gandhi’s cloak of goodwill,
charity and saintliness had fallen.

A wave of Indignation ran
through Great Britain when in

|
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January, nearly 400 little friendly
Indian monkeys perished at
London Airpart. The whole world
was shocked to learn that these
little Indian monkeys were destin-
«d for the U.S.A. where the moss
revoltingly cruel and totally un-
necessary experiments awaited
them. They would have been
shot up nto the air, strapped n
harnesses. Some of these little
Indian monkeys have been seven
times higher than man, who,
needless to say, is far too coward-
1y to allow himself to be shotup
80 and 100 mules. Many would
have been wused for “Polio”
research by heartless, and con-
scienceless monsters in human
form, who forget (deliberately, of
course!) that Polio is a disease
brought about by man because of
his wrong food and because of all
the vaccinations and immunisa-
tions, none of which have the
shightest “raison de’ etre”.

Everyone 1n England said:
‘How shocking! We must bring
this terrible fate awaiting Indian
monkeys to the potice of Prime
Mnister Nehru, who will no doubt
take steps to have this outrage
agawnst civilsation and humanity,
stopped forthwith!’,

It was then reported in all
British newspapers that you
indeed had stopped this scandal
and every animal-lover through-
out the world blessed you and
thanked you m his heart.

Now the news has reached us—
a news we find difficult to believe
—that you have reversed your
decision and given permission for
these little Indian monkeys to be
exported again to be killed in the
U.S.A. by the most inhuman and
revolting, diabolical and satanic
‘ways, human monsters have been
able to devise, to satisfy their
sadistic curigsity. Another cry of
dismay and despair has run
through Engiand, and in fact,
through the whole civilised world.

I, who so immensely admired
you, cannot believe that you have
been told the truth about these
Indian monkeys. I believe that
you, one of the world's greatedt
Pacifists, would almost declare
war on the USA. if you knew
what these Americans do to
India's monkeys .

Let me copy from a Dutch
newspaper.

‘If you, in England, have mnflu-
vnce with the Prime Minister of
India, please use that influence
and implore Mr Nehru to stop
this outrage. These Indian mon-
keys are used to test jackets
for space-travel They are strap-
ped in air-tight jackets and placed
in air-tight rooms Then all air
15 pumped out of these jackets
and out of the room as well
How long can these monkeys
survive without air? After some
seconds, therr eyes bulge and
jump out of their sockets as they
struggle for breath. On their
lips, foam thickered with blood,
appears. Although strapped, their
bodies and faces convulse in ‘the
final death-struggle. Fiendish
demons 1n Men's clothes watch
them, stop-watch in their hands,
15~—20 seconds. Their little
hearts still beat and then they
render spirit’

When these monkeys have
reached an altitude of 80 or 100
mules, 1t appears that poison gas
finishes them off, »f they should
be alive still.

When 1 translated these hLnes
into English, sleep would not come
to me for almost a week, Mr.
Nehru! I walked about, lay down
mgain and walked about again I
visited a London laboratory and
saw little Indian monkeys
huddled together, waiting for
merciful death to come. And the
American vivisector beats the
London vivisector in diabolical
cruelty.
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We, in England, are perplexed
that you, Mr. Nehru, can bring
such sorrow upon us. How could
you do it, Mr Nehru!

Please, Mr. Nehru, do think

agein! and to reverse your deci-
sipn once more!".
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Mr, Chairman. Resolution moved

“This House 15 of opmion that
the export of monkeys be ban-
ned ”

1735 hrs

STATEMENT RE SHOOTING DOWN
OF 1AF AIRCRAFT IN PAKISTAN

The Minister of Defence (Shri
Krishna Menon) Government deeply
regret to report to the House the loss
of one Indian Air Force Canberra air-
<raft on the morning of the 10th
April 1959

In view of the circumstances m
which this event occurred and 1in view
of the various reports that have
appeared m the press and the concern
of the House 1itself, Government would
like to place all the available facts
before the House

In the normal flying programme of
the day, one Canberra aircraft
equipped for survey photography and
not for bombing or hostile purposes
took off from an I AF aufield on the
morning of the 10th April at 6 Am
It however, failed to return within
the expected time

The mission of this awrcraft was to
take aerial photographs for the Survey
of India of the territory of the Union
m the areas of Himachal Pradesh,
Punjab and Jammu and Kashmur
The lost awrcraft was scheduled to
complete 1ts task within a period of
four or five hours and should there-
fore have returned to its base not later
than 11 O'Clock on the morming of
the 10th of April

The aircraft, however, failed to
return and was awaited until mid-
day Thereafter, the Air Force autho-
rities, m accordance with the usual
practice, ordered a search in the area

CHAITRA 21, 1881 (SAKA) Shootimg down of 11184

IAF Awcraft in Pakwtan

which was to be surveyed by e
mssing plane

News reached Air Headguarters,
and I believe the public generally,
after mid-day that Pakistan Radio
had announced that “an undenti-
fied” aircraft had been intercepted
by Sabre Jet Fighters of the Pakis-
tan Air Force and had been shot
down Similar reports, later in the
day, stated that the aircrew of the
plane that had been shot down had
been picked up and taken to
Rawalpindi

Later some time in the evening of
the 10th similar reports, and the
papers printed in the evening, men-
tioned the incident and that an IAF
Canberia was the arcraft shot down
About this time, a Press Trust of
India report also stated that two
Indian Air Force men who wcre the
crew of the shot-down  aircraft,
mentioned by them also as an TAF
Canberra were taken to Rawnlpindi
The House should be informed that
no commumeation had reached
eithe:r the Government through dip-
lomatic channels or Awr  Head-
quarters through Pakistan A1 Force
channel, at the time of the incident
or later in the day at any time

This morning A: Hoidquarters
as 1= customary 1n such contexls,
communicated with Pakistan Aur
Headquarters, and were informed
that the lost aircraft was 1 Canbeira
of the Indian Air Force Thiy v 1e
also informed that the pi'~ and the
navigator who were the so't crew of
the aircraft had been injuied and
were 1n Rawalpindi An  Head-
quarters were also informed by the
Pakistan Air authorities thar these
two men would be returned to India
Thev are now on their way home In
a Pakistan Air Force freighter air-
craft Government regret to :av
that both the airmen have been in-
jured but fortunately not grievous-
ly The House should be informed
that this type of Canberra cairies no
arms or weapons From the fact
that the aeroplane was shot down in
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Pakistan territory, it is nbvious that
owing to operational and naviga-
tional difficulties, the plane must
have gone off course into Pakistan
air spaee.

The crew had been briefed to fly
at a height of betwaen 47 and 48
thousand feet

The House will understand that
at the speed at which a Canberra
operates, and the short distance
between our frontier and Rawal-
pindi, which is gbout three minutes
in flying tme, it would be nothing
unusual for such an awrcraf* to go
off course into foreign air space.
Government have seen reports in the
press that it was said 1n Pakistan
that their Air Force had iepeatedly
radioed the Canberra and ordered it
to land and that such instruction
was disobeved by the crew and In
consequence the plane was shot at

It is most unlikely and Govern-
ment cannot believe that such a
warning, if it hag been given, would
have been ignored by our airmen
The crew had knowledge that they
were unarmed. They alro knew full
well that the consequences ol ignor-
ing any such warning would Dbe
grievous

The cases of violation of our air
space across the cease-fire line in
Kashmir, over the international
frontier with Pakistan, and in other
places in Bombay near Goa on the
borders of our territory, are by no
means uncommon Indeed their
frequency can be judged from the
fact that, to give one instance, there
were 17 violations of our air space
across the cease-fire line in Jammu
and Karhmir along in three months,
from October 1958 to January 1059
The custom that has been followed
in such cases is to record a protest
to the TUnited Nations Observer
Group, who thereafter make an in-
quiry. In no case has our Air Force
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sought to initiate hostile action
ugainst Pakistan Aireraft which have
periodically and wantonly violated
our air space even after repeated
protests.

The House may also be informed
at this stage that even during the
hostilities in Jammn and Xashmir,
one Pakistan Air Force A:rcraft
which crossed intg our territory and
was intercepted by our Fighter Air-
craft wag only warned. But 1t was
allowed to proceed to its base even
though the pilot had refuseq to obey
the warning to him and the order to
land 1n Indian territory.

The shooting of our plane yester-
day, as announced by [Pakistan
Radio, and confirmed to Ailr Head-
quarters this morning by the Pakis-
tan Air Force is both unwarranted
and contrary to nternational law
and custom. The House will note
that the Pakistan authoritie; have
repeatedly referred to an “umdenti-
filed plane”. It is inconceivab'e tha:
an attacking plane able to shout and
hit could not and did not see the
clear markings on 1ts target o1 what
type of plane it was This aciior of
Pakistan  furthermore reflects no
reciprocity of treatment on the part
of the Pakistan Government,

Government, however, regrot that
in the course of a routine flight, even
though probably due to defective
navigational aids, our Aireraft siray-
ed into Pakistan air space. Govern-
ment desire to make it clear tc the
world that the straying of our plane
from our air space was not and could
not, therefore, be part of any hostile
design or policy.

Government are taking all such steps
as are appropriate in the eircum-

stances through normal diplomatic
channels.

Bhri Vajpayee (Balrampur): On a
point of information.......
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Shrl Hem Barua (Gauhati): Bup-
posing the Canberra Airrraft wiola-
ted their air space—because of the
location, 1t might be said like {hat—
1t is not usua] for a friendly country
to shoot down an Aurcraft like that,
because on previous occasions we
have never done that Also in inter-
national relations this 15 never done
Now Pakistan has shot it down and
that shows her hostile intentions
towards this country Instead of
launching any protest in the normal
way, may I ask Government to
lodge & very strong protest on this
particular aspeet of the thing and
point out to them that this anly
establishes the hostile intention of
Pakistan, and that tog has increased
because of the arms and ammunition
they are getting from a foreign
country” Because they are getting
arms and ammunition, they cannot
allow them to rot and rust =o they
are using them whenever an oppor-
tunity comes

Mr Chalrman: Let him ask for in-
formation and not make any obser-
vations

Shri Nath Pai (Rajapur) May I
seek information®” As the Defence
Minister has pointed out, the coun-
try has learnt both with indignation
and with great anxiety of the shoot-
mg down of our plane and the injur-
mng of two of our brave pilots But
there 18 one thing on which we
would like to be assured bv the De-
fence Mimister Is the fact that the
plane was going at a height of
48,000 ft and above and at super-
sonic speed almost, and that the
Pakistan Air Force could oveitake it
and shoot it, an indication that ag a
result of the new accretion of
superior air strength from the Unit-
ed States, Pakictan has reached air
superiority of a level where it can
make short shnft of our Air Foice?
We would very much Iike to he
assured that it 1s not so, and it was
blackmailing and waylayng of a
plane which had mnnocenily crossed
our border, because this 15 exactly
what is causing ug grave anxiety

Shootmg down of 131188
1AF Awecraft m Pakwaston
Shrl Krishna Menon: The answer
to the first part of the question is
that i1t does not mean anything of
the kind

Shri Khadilkar (Ahmednagar)
Whule our Aircraft was in  the air,
was there no air contact mamtamed
with the base during that period? 1
ask this because we got first news
from Pakistan Radio How was 1t
that we did not have contact with
the plane” '

Coming to another pownt, as my
hon friend just said, and as the
statement of the hon Defence Minis-
ter also suggests, the Pakistan com-
munique 15 8 whitewash and our
pilot was never warned They want-
ed perhaps to test the newly-acquir-
ed Sabre jets, whether they could
handle them properly or not That 15
obvious This uncivilised conduct un
the part of our neighbour mus{ be
most strongly protested agamnst We
must also ascertain another thing by
whatever means possible The state-
ment shows that they were acting
quite innocently Whether after re-
peated warnings they have fired on
our awrcraft or not must be thorough-
ly ascertained and brought befure
the International Court

Mr Chairman: What 1s the speci-
fie question?

Shri Khadilkar: The first guestion
1s specific, whether

Shri U. C Patoaik (Ganjam): May
I also put a =pecific question, Sir?

Mr. Chairman: Let this be answer-
ed

Shri Krishna Menon: So far as the
first question 1s comcerned, it .3 quite
& normal question for a lavman to
ask and I would have asked that mv-
self But when a fighter aw¢: ™ or
military awrcraft 15 1n the air if st
keeps contact with the ground .hst
message will be intercepted ov an-
other country Therefore, 1t ncver
gets m touch with the base it mov
commumeate with sister planes on
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special frequencies; but, if it com-
municates from that plane to the
base, that message will be picked up
by somebody else and, therefore,
‘there 18 no means .of communication

Shri Braj Raj Singh (Firozabad):
In addition to the protest we have
‘made to Pakistan, are we doing
‘something with the US.A? Are we
making some protests or informinz
them of this because thus aircraft
must have been flred, it is quite
rclear, with U.S A. equipment?

Shri Vajpayee: May I know what
will be the policy of the Government
in future as regards planes of Pakis-
tan that may violate our ar space?
May I know if the policy will be
reviewed”

Shri Krishna Ménon: I should ans-
‘wer the question. Our policy will
not be changed by an act of provoca-
tion We shall warn those planes,
repeatedly warn them and force them
to land on the territory where they
can land as ‘our territory’ We shall
not shoot at the planes Whether our
planes should be armed hereatter,
that 1s a matter for deep considera-
tion by Government But, there will
be no action of this kind taken by
the Indian Air Force or orders given
by the Government of India.

Shri 8 M. Banerjee (Kanpur):
"The hon. Minister said that Pakistan
have said that the crew was warned
and was asked to land. Since they
are already-sending our pilot, may I
know if a statement will be recorded
from him here—he should gwve a
statement here because it 15 & reflec-
tion on his integrity—and then pro-
tests will be made taking into account
the facts of this incident?

Shri U, C. Patmaik: May I know
what wag the last message that we
received over the redip from thet
plane?

An Hon, Member:

No; 'he said,
“No'.
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Shri U. C. Patoalk: He did not say.
There must have been some radio
message even some time earlier. May
I know when was the last message
received?

Mr. Chairman: I think- this morn.
ing we got the last message.

Shri Krishna Menon: May I know
what the reference 1s tp? If it is to
a messege from the plane, I said no
malitary aircraft sends messages to
the ground except when she 15 1
distress due tp non-enemy  action
So far as we know, when the plane
was shot there was no distress and,
therefore, they could not have sent
a message,

Regarding the other question of
Mr Banerjee, if the plane had beecn
repcatedly warned, that communi-
cation 1tself takes a minute and a
half or two minutes and, by that
time, they could have gone out of
Palustan1 territory. So, there was
no warning. :

Shri Joachim Alva (Kanara): The
information given by the Defence
Minister that there wer. 7 viola-
tions 18 indeed revealing and ater-
esting I should like to recall what
I said in the Defence decbate 1in this
Housre that a Pakistan plane larded
m Bombay in an unscheduled and
improper manner and we showed the
utmost tolerance and restramt on
that occasion. Thrice 15 our case
armed when 1t 15 just and pafient
We are happy that our boys are re-
turning home There is a unammtv
in the House that we should have
the utmost restraint and silence
when things like this happen But,
unfortunately, it also happened on
the Id day and it is a kind of Ig prc-
sent, presented to us on the I8 day.
But I do hope the Americans who
have presented this aircraft to Palis-
tan will know how quickly events
have marched on.

Mr Chairman:
not be answered.

We come to the next business now
Shri Braj Raj Singh,

T think wuhis need
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RESOLUTION REI EXPORT OF
MONKEYS—contd.

off waere fog : Wl e,
# 3y werw w1 frdy v & fod ey
gor § foreY fs ol st siger =y
® wxw ¥ i Y fear & 1 sEw
) 3 w7 g¥ o IPR Wy IW qaAT
wrar § fe ag fad wifew wreanat &
1w gy ¥ Frate o Qwar amed &
ey = ¥ g Tm | oF fA
T g fe ot OigT wrew o
T Y& & OO O S /T qOer
¥ g vt @ W ag oy fr aw ow
TR WY qEFR F AT WY AW Ly

wg I a=Q & faafe & qww
t, & I o oft age @ T
et § st it & @e @ qg R
e & fr ae ¥ few o & awie
W gl @ T § o9k IR
qraET W R e far ko gfk
™ ug W fr a3 & frafe & o
¥ T T TR F AT 6
wra g § o g ax tewm @ fe
T T W W g § aft g W
ek § dnafrdmrargn
W g WY A T N o

# oy wrry fir 2y dw viger
oy by v ey, q@ W
agew widt o o gy § el o

&
:
I8
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wfgar x@R wr I9kw fear & 1 Wi
w4 f g ag e @
et g
T graw ag & fe gw wft & fed
weaT ot T aed Wit @l sy
%o, o qrw Wiy ad ¥ fggw ¥ gt

O ¥ g @ R we #
IHT AR K A wwwar § e gl
wifies wrrmel Y s qgwer gem
gfrar ot o @ § 1 g s frwr
& g7 & Wi forr Tt & st o e
fiear g IR A wor o aga fawre
w¢ i g | wafed & ag avm
& 7 § fs @ amey wel anfa & €
forey g oW X € 1 g o
£ s g off & fw T & Twww
AT %Y AT ¥ oy W fw g § I
woAt sfaafes o qfioeg ey 9 )
MmAamE AT o
g g o A & ford dmre ot

fwx figam w1 wure wrr & 1 W<

e widft wr A AR g R A
fgar @ o oft & 1 Re® -1R
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[sf wwow fug)

e § oo wrot sitfedt Wt @
IR wrafindt of weat ol & 3y o
gw Fovgd gk oY vw wORTT
¥ gy urar worr fis wg wfger & fod
g8 TR arew $EN 6 ueT s @
e 8

oY & frdew wow W g v @
Fww figer ¥ ay ax awd o fafe
oy mff wT Ewd | @ gl aoF A
et gt fie wwr ae & Frarfer & ame
o o oy ot ¥ wfwfom &1 W
e § fir v o et § g o
T WY wrer o wR forwrd § 9 wwh
W @ 7 W dww wfgd fe waw

ot} vy & fe Iod Fww QT Ao
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wrw w1 wiitr qwely g S v
R fedtaftormfit ¢ 1 ¥ ot
wrreT g % 0 a1 Yo wrw T wifer
e 81 ot arr ot § o s v
wifer oV @ wwewar Wi
ST quave w1 sy wONr wod
w1 ¢ 1 e of wg AT ¥ e @
g § fs g TR0 ¥ AT Y W
wrawr gl g dwd § s yfafie-
dfafeat 7 a2 w1 iy off fiear
an Tt wfs A ¥ arfis wree
o gue & @ omwr & 1 afe B
afqerd QA grEAR W SAOW
saar § O wgr amar § s s A
WITHE ATAAT # WT gy & 1 9@
®TT EH FAX TORE  qIAAT T AT
¥z T ¥ frafr w1 fadw WA @Y
oy T At § 1 v 3 a8 ww
wifre w0t wifgd fe firdt oo Wy
wre v w7 g T & oY ¥ ) e
ag 1 AN e o WY arer ot A
w1 fs &1 a1§ M 7Y a7 s At @
ot Pl fed 77 oad & oy Wk
T g | & wawer g i qg O GTTC
wTart & %< gt § fr o ¥ frafr
fed ar & ag 7 Y 5wy Y F W
WTE | W qg W@ AT & qE F A
ot § O ag Siw A qu g g
fore® ford I ey fipar o &
I TN TUT F FwROT 37 2a iy wArk
T wwelt | O gy oY dwq A d
fie Wit waeqr § Ser ¥ dT o
fie IwwT wrd oY wvwey gy a1 e
afy T wrawar wr figr gror § o o
g arwr afY weelr wifg@ gt
o o qoeT oY ag o & fe afe @
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o wwew 70 w7 & fard wt ow gy
oY FrereT v fer § 1 o oy F of
& g AW e ot § s o sl
et T figr v & ot g oy fare
s ST et fix ¥ 7 A | wne
n ot Iran dwflT I T
t o o vewe miY weR wifigd

G afe & s gt s R
fegem™ W aoere ® dww wifgd
fiF o ATHT TR A Wi ag
v o wfafafa § | ag « &) fs A6
fide a7 ¥} s IEx W
1 AT FWT Q9T WA
EL L ST
¢ fr ot o & A ot
& fod wY w1 fr wwow vt
| &Y & ag 7 wogen e qw oy F
teft ar faduft ol oY & w
¥ g AW wX AW FIF |
¥ & wigm fe qoe 7 AW
&P § A (X AT FrAET IS
1 W ft ae g ag A e
fo xw o F a=x & @ig
wagk ¥ frar AR
T F1 sqage ¥ fear

234274324

1332
|

W o=f ¥ a0 ¥ wyw fw o
g aeg i & fe & oo s
aow & § wifs fre siw & W
@ werr v 3w fear § fr fgge@

TR g fe & I g W T
W W A wfaw W w6 F @
fegear & wkil & wifes s 9%

Wiz ot &

wo wriic fog ()
ot o, & ve wwmr W fady
v & ford wyT gwT § |
Mr. Chairman: Hon. Member may

continue on the next mnon-official
day.

18 hra.

The Lok Sabha then adjourned
till Eleven of the Clock on Tuesday,
the 14th April, 1950|Chaitra 24, 1881
(Saka)
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MOTIONS FOR ADJOURN-
MENT—contd,
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the shooting down of an
LAF, Canberra mircraft by
the Pakistan Air Force on
the 10th April, 1959.

Sarvashri Uma Charan Pat-
nak, RK Khadilkar, S.M
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Panigrah,
Blﬂll and Atal Bmhm Vn;.
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